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LOK SABHA
Tuesday, April 21, f959/Vawakha 1,
1881 (Saka)

The Lok Sabha met at Eleven of the
Clock

{MR SpeakER in the Chair)
ORAL ANSWERS TO QUESTIONS

Technical Education A'éreement with
USSR

r Shri R. € Majhi:
| Shri Subodh Hansda:
| Shri Ram Krishan Gupta:
| Shri Rameshwar Tantia:
Shr: Osman Ali Khan:
*1932. 4 Shn: Shree Narayan Das:
| Shri Nagi Reddy:
Shri M R Krishna:
Shn L. Achaw Singh.
[_Shrl N B Maiti.

Wi} the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state

(a) whether 1t 15 a fact that an
agreement has been signed between
USSR and the Government of India
for higher tramning of Indian engi-
neers,

{(b) if so, the details thereof,
(c) when 1t came into force, and

(d) the extent to which aid provid-
ed for i1n the ajreement has been
received and utilised”

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir

{b) The Soviet Government will
supply mn 1959 and 1960 equpment
_costing 3 million roubles for the Indian
Inatitute of Technology, Bombay as a

8 LSD.-1
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gift to India, train 50 Indian specia-~
lists 1n the Soviet Institutions at their

. expense, make available the services

of Soviet Piofessors and teachers, the
number and terms and conditions to
be agiec: upon and arrange for
translation mto English of Soviet text
books for higher educational nstitu-
tions with the object of subsequent
publication in India

(¢) On thc 12th Decembey, 1958

(d) No aid has so far been received,
but the programme of assistance 1s to
«tait this vear

Shri R C Majhi: How many engi-
neeis and technicians have so far been
sent to the Soviet institutions for
training?

Shri Humayun Kabir A< I sad
this programme 15 to begin this yea)

Shri R. C Majhi- How many will
be -ent”

Shnn Humavun Kabir 1 have said
that there will be 50 Indian special-
1sts who will be trained in the Soviet
Union at their expense

Shn Subodh Hansda* May I know
whether this igieement also includes
the traming of engineering personnel
for the Bhilay Steel Plant?

Shri Humayun Kabir: No This 1s
mainly technical education programme
and 1t will be traiming for different
technical 1nstitutions in the country

Shri Shree Narayan Das: What
special branch of engineering will the
Government dof India availl in USSR”

Shri Humayun Kabir: The lst 1s a
fairly long list We have asked for
specialisation 1n 28 different subjects

¥ Mfew aw®  § 37 fawy
ot A it A 3 wawa g e
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Shr1 Humayun Kabir: There may
e one or two subjects which will be

completely new Byt I will have to

look ito the s hole lList to answer *

that question

Foreign Scholarships
<
{Shri Subodh Hansda:
<4 Shri S. C Samanta
| Shri R. C. Majh:

Wit the Muster of Education be
pleased to state

(a) whether 1t 1s a fact that teachers
and :tudents of Indian Univeisities
have bren forbidden to approach any
foreign missions or agencies directly
for scholarships,

{b) if so since when such directions
have been issued, and

*1933.

(c) the reasons therefor?

The Mmister of Education (Dr.
K. L. Shrimall): (a) Universities have
been requested to consult the Ministry
of Education before approaching any
foreign mussiofls and agencies for
scholarships or any other type of
foreign assistance

(b) These were¢ 1ssued in Septem-
ber 1958

(c) It 1s not advisable that our Uni-
versities should carry on direct nego-
tiations with foreign agencies or mis-
sions for securing financial help,
without reference to Government It
1s also desirable that foreign assistance
available for educational development
should be so distributed as to be of
oplimum usefulness from the national
point of view

Shri Subodh Hansda: If the foreign
nations or the agencies themselves
directly offer scholarships to the stu-
dents or to the professors of universi-
ties, may 1 know whether this also 1s
permitted or not”?

APRIL 21,
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Dr K. L. Shrimall: Whether they
make the offer ditect or whether the
universities approach them, th¢ Gov-
ernment wi'l hav  to be consulted

Shri Heda: May 1 know whether
this condition that the wuniversities
shou d take up this matter through
the Mumistry of Education has not
resulted in discarding of merit and
cometimes n favouritism, if not In
delay?

Dr. K. L. Shrimali: That 1s not the
point at all The only point 1s that
before individuals or nstitutions
approach foreign mussions or foreign
agencies for any kind of Mhnancial
assistance, it 15 on' proper that the
Government s} quld be consulted We
should not do anv‘hing wiich 15 1n-
consistent with the dignity of our
country We must also ensure thaf
the optimum use will be made of th
financial assistance tn the nationa]
interest

Shri S. C. Samanta: May [ kno
whether teachers and students ma
apply to foreign universitles throug
these missions?

Dr K. L. Shrimali: No, Sir Th
applications have to be directe
through their own universities and
they are screened at the umiversities
and then sent to the proper authorities

Shri Thanu Pillal May I know
whether these tegulations will apply
to contmbutions from the public in
other countries towards educational
institutions by way of donations®

Dr. K. L. Shrimali: 1 have sad ‘all
kind of financial assistance®

12462

Shri Dasappa: May I know whether
the Inter-University Board has at all
been consulted in this matter before
a decision has been taken?

Dr. K. L. Sheimali: It was not con-
sidered necessary to consult any
agency in this matter It was a deci-
sion which the Govermment took It
1s tn the national mterest that the
decision had to be taken

Shri Tangamani: After the Gavern-
ment gave this gdirecton in Septem~
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ber, 1858, how many applieations have
becn forwarded through the Govern-
ment and haw many applications have
peen accepled?

Dr. X. L. Shrimali: That informa-
tion I do not have now. 1 will need
szparate notice for it

Shri Dasappa: May I know whether
there has_been a single instance where
any objectionable conduct on the part
of any university has taken place and
has come to the notice of the Gov-
ernment of India?

Dr. K. L. Shrimali: I am not aware
of it. As far as I know I do not have
any instance in my view. But if the
hon. Member could give me separate
notice, I witl find ouw

Shri 8. C. Samanta: Over and ubove
this system of scholarships offered by
diffcrent countries, the univergities of
foreign countries have merit scholar-
ships also. May I know whether for
that students and teachers can indivi-
dually apply?

Dr. K. L. Shrimali: This is a ques-
tion of financial assistance to the insti~
tutions and also of award of scholar-
ships. Therefore the applications have
to be forwarded through the proper
agencies.

Zoological Survey eof India

*1934. Shri Vidya Charan Shukla:
Will the Minister of Scientific Re-
search and Caltural Affairs be pleased
to state:

(a) whether it is a fact that all such
bodies of zoological opinion, which
were consulted with regard to shifting
of Zoological Survey of India out of
Calcutta, recommended such a shift;
and

(b) what are the precise reasons
because of which Zoological Survey
of India has not yet been shifted out
of Calcutta?

The Minister of Sclentific Research
sud Cultural Affairs (Shri Humayun
Xabir): (a) No, Sir, but a Committee
of Zoologists which was constituted to

consider programmes for the Zoologi-
cal Survey: of India for the Second
Five Year Plan recommended in April
1955 tHat in view of the lack of accom-~
modation at Calcutta, tHe headquarters

may be shifted elsewhere.
¢ L 4

(b) This reccommendation was con-
sidered by the Government of India
but rejected by the then Minister of
Education and Scientific Research on
the grounds that:

(i) Calcutta has been the head-
quarters of the Zoological Survey from
the inception of the organisation:

(i1) the survey has developed close
links with the Asiatic Society and the
Indian Museum;

(ii1) various other institutions in
and around Calcutta which are
engaged on zoological and allied re-
search and are dependent upon the
spirit collections of the Survey;

(iv) Calcutta is not only an impor-
tant University centre but also the
headquarters of many learned societies,
association with which is definitely ‘o
the advantage of the Zoological Survey
of India;

(v) the work of the Zoological
Survey is closely associated with the
Botanical Survey and the Anthropo-
logical Survey which are located in
Calcutta and shifting the headquarters
of the Zoological Survey would affect
the work of all the three organisa-
tions;

(vi) about half the collection of the
Zoological Survey and many of the
books in its Library belong to the
Asiatic Society of Bengal and the
Indian Museum, Calcutta and cannot
be moved vlsewhere; and

(vii) the problem of accommodation
in Calcutta was likely to be solved
soon.

Shri Vidya Charan Shukla: May 1
know if it is a fact that shortly after
the States Re-organisation, Govern-
ment re-opened the question of shift-
ing the headquarters of the Zoological
Survey of India to Nagpur and whe-
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ther a building was algo selected in
Nagpur for the location of this head-
quarters” If so, why has this proposal
now been held in gbeyance?

Shri IIumayun Kabir: There is no
question of holding 1t in abeyance It
has been rejected Nagpur was con-
sidered and for the reason~ I have
given, ther> 1s no question of shifting
the headquarters which will stay
where 1t is. ’

Oral Answers

Shri Vidya Charan Shukla: May I
know 1if any alternative site has been
selected for the construction of a new
building for the Zoological Survey of
India or 1t 1s going to be constructed
in Calcutta?

Shri Humayun Kabir: Yes The
foundation stone of the fiie proof
building to house the spint collections
of the Zoological Survey was laid in
Calcutta by the Vice-President of India
in December 1958

System of Examination

+
Shri Ram Krishan Gupta:
Shri Shree Narayan Das:
| Shri Tangamanf:
Shri S. M. Banerjee:
*1935. l Shri A. K Gopalan:
Shri Bhakt Darshan:
Shri.D. C. Sharma:
Sardar Igbal Singh:
(| Shri Ajit Singh Sarhadi:

Will the Minister of Educatiom be
plecased to refer to the reply given
to Starred Question No 168 on the
24th November, 1958 and state:

(a) whether the Committee, set up
by the University Grants Commission
to examine the question of reform in
the system of examination 1n the
Indian Universities, have submitted
their report:

(b) if so. the details thereof; and

(¢) what further progress has been
made in the direction of reform in the
present system of examinations of the
University and Secondary Education
levels?

APRIL 21, 1958
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The Minister of Educatiom (Dr.
K. L. Shrimali): (a) and (b). The
Committee has submitted an interim
report and 1t will take them some time
to make final recommendations.

(c) At the Secondary Education
level, 15 Evaluation Workshops were
organised for traiming school teachers
in 8 subjects in the production of test
materials and m'akmg them familar
with new examination techniques.
Cumulative record cards are also being
maintained increasingly in schools.
At the University level, ceriain new
procedures have been introduced n
some Universities lhike giving credit
for work donc during the term.

Shri Ram Krishan Gupta: May I
know whether$the Government have
examined the report and if so, the
action taken to implement the recom-
mendations?

A
Dr. K. L. Shrimali: The Univeraty
Grants Commission 's waiting for the
final report to come Only an intetim
report has been submitted

Shri Ram Krishan Gupta: In reply
to a previous question, the hon Minis-
ter said that some States are taking
steps to re-organise the examination
system Mav I know whether any
State has reorganised this system or
not”

Dr. K. L Shrimali: Complete rc-
organisation has not taken place I
know several States where they sre
introducing a new type of test in addi-
tion to the old type of examination.

Shri Shree Narayan Das: What was
the point that the Committee thought
1t worth while to submit an interim
report? What was the importance and
urgency for that?

Dr. K. L. Shrima¥: The University
Grants Commission wanted to know
whether they could take any imme-
diate measures to bring about reforms.
It was at the instance of the Uni-
versity Grants Commission that an
interim report was submitted.

Shri D. C. 8harma: I think one of
the recommendations of the Committes
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was that so far as the Higher Secon-
dary School examination was concern-
ed, there shquld be a system of internal
assessment I find that this mternal
assessment is bemng given up May I
know 1n bow many States this iniernal
assessment system has been adopted
for the Higher Secondary School
Examination and how many States

have expressed their unwillingness to
do so”

Dr. K. L. Shrimali* The hon Mem-
ber 1s putting a question on a recom-
mendation which has been made m
the interim report It would be diffi-
cult to answer the question because
the University Grants &ommission has
to make up its mmd with regard to
the recommendations

Shri Tangamani: As early as 16th
Dccember, 1857, the Committee
appointed by the University Grants
Commission sent a questionnaire to
various Umversities and one of the
questions was to find out the propor-
tion of students to the professors :o
that the¢ tests which they hold nor-
mally in the class also will be taken
into consideration at the time of the
final test Mayv I know whether the
«nterim recommendations deal with
that aspect and if so, whether direc-
tion will be given to the Umversities

to adopt some of these interim recom-
mendations”

Dr K. L. Shrimali: I think it would
be helpful if I place the whole report

in the Library for the benefit of the
Members
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Shri Surendranath Dwivedy May

I know whether it 1s a fact that a

batch of persons hailing from diffcrent

universities of India were sent to the

USA to study very closely -this

question of exammation” May I know
whether their report has also been

made available to thic Commuttee

before they finalise their recommenda-
tion<?

Dr. K. L Shrimall As far as I am
awadre, it 1~ true that some people
were sent abroad to <tudy the tech-
niques of examination I am not ure
whether they have submitted any
report to this Committee Any way,
this 15 a question which does not arise
out of thic particular question
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Dr. K. L. Shrimali: There were many
difficulties which the commuttee had
to confront' reform in the fleld:
psychological resistance to change in
the old system, inadequacy of finan-
cial resources in meeting the cost of
the improvements, lack of tramned
personnel for carrying out various
measures for reform in a scentific
way, inability on the part of the
Universities to meet pressures brought
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to bear upon them for continuance
of the existing arrangements, etc, and
variouy other cases which they have
given 1 have already told the
Louse, when the whole réport 1s gub-
mitted by the Umversity Grants
Comission, 1 would be very glad to
place it 1n the Library

Pool fo- Scientists

+
{Shri Ram Krishan Gupta:
*1938. Shrl Rameshwar Tantia:
Shnn Aurobindo Ghosal:

Will the Minister of Home Affairs
be pleased to state

(a) the progress made in the for-
mation of a Central Poo! for the
foreign qualified scientists, and

{b) the number of applications
received for inclusion in the Pool and
the number out of them rejected

Thé Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b) The Special Recruitment
Board 1s expected to finalise selec-
tions for the Pool shortly

Shri Ram Krishan Gupta: May I
know the number of scientists whose
services have been utilised so far”

Shri Datar. Their services will be
utilised immediately and within three
years, they would be placed in their
proper places wherever available

Shri Shree Narayan Das: What 1s
the number of applications received?

Shri Datar: The number of applica-
tions 1s fairly large It is 2,400 Gov-
ernment propose to take in the pool
about 100 immediately

ilumfutnre of Earth Moving
Equipment in Ordnance Factories

+
Shri S. M. Banerjee*
Shri A. K. Gopalan.
*1937. { Shri Tangamani:
Shri Vidya Charan Shnkila
Sbri Kistaiya.

Will the Mnister of Defence be
pleased to state:

(a) whether any progress has been
in the direction of the manu-
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facture of earth moving equpment in
Ordnance Factories, and

(b) i so, the time by which first
Tractor will be made in Ordnance
Factories?

The Deputy Minister of Defence
(Sardar Majithfa). (a) Yes, Sir.
Manutacture of components including
some mam parts has been established
and progressive manufacture of more
parts has been planned

(b) The first numbers of Tractors
with certain indigenous components
are scheduled to be assembled in May
1959

Shri Tan t May I know whe-
ther these parts are gomg to he
assembled in one Ordnance factory or
in several Ordnance factories and if
it 1s in one Ordnance factory, which
factory it 1s”

The Minister of Defence (Shri
Krishna Menon): They will be assem-
bled m one place But, the parts will
be made in different places

Oral Answers

Shri Tangamani: May I know what
will be the cost of production of one
of these crawlers How will it com-
pare with the cost of production 1n
the International Harvesters®

Shri Krishna Menon: International
products vary in cost Our costs have
to be kept at a figure at which the
Defence Ministry has agreed to supply
to other Ministries which 1s lower
than foreign quotations

Seth Govind Das: In how many
Ordnance factories 1s this new equip-
ment being manufactured? Besides
tractors, are there other equipment,
specially for agricultural purposes,
which are designed t» be made there®

Shri Krishna Menon: The first part,
I have already answered Assembly
can only be in one place Parts are
manufactured m different places The
second 13 a different question

Shri Vidya Charan Shakis: May I
know 1if the trials of these tractors in
India indicated any defictency in them
and whether the Japanese have agreed
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to modify them free of cost according
to the protecting clause in the agree-
ment’

Shri Krishna Menon: The tractors
were accepted after proper trials here
and after our export team had visited
Japan In all machinery there are
some modifications demanded by the
customer and in cqatracts, provisions
are incorporated so that the modifica-
tions are made without loss or further
expenses That 1s what normally
happens

Shri Vidya Charan Shukla: Is it a
fact that same major alteratons had
to be done in the specificatons be'ore
they were taken up for manufacturc?

Shri Krishna Memdn: I am not
await of any major mlterations

Shri M R. Krishna: May I know
whether any specific number of trac-
tors to be manufactured in this factory
has beren fixed and if so, by what
period it will be reached, and whether
therc 15 any proposal further to manu-
facture tanks 1n this factory?

Shri Krishna Menon: Ordnance fac-
tories can manufacture only according
to orders placed, that i1s to say, we
cannot start manufacture unt:l we
have orders At the present moment,
they are manufacturing for the
requirements of the Ministry of
Rehabilitation and the Ministry of
Defence If there were requiremepts
from other sources, they would be
undertaken We had just recently an
order from the Rajasthan Canal
authorities which also we have under-
taken

Shri M. R. Krishna: What i1s the
number of tractors required by the
Rehabilitation Manistry and the Rajas-
than Government®

Mr. Speaker: The hon Member 1s
going into too many details

Shri Vidya Charan Shukla: May I
know by what time we expect to
manufacture this tractor one hundred
per cent in our country?®
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Shri Krishng Menon: It will be i?ery
difficult to manufacture the tractors
one hundred per cent in this country
economically, because there arc cer-
tain clements of instrumentation for
which we are not equipped, until we
go’in for aircraft production But §
believe they will be, practically fully,
indigenouslv made m about four years.

Mr Speaker: Shn .Tangamam

Shri Tangamani- May I know whe-
ther the surplus labour

Shri Vidya Charan Shukla: May I
hnow

Mr. Speaker: Order order I have
called Shin Taneginan The hon
Member cannct gu on hke this 1
would not allow the hon Minister to
answer Shri Tangamani

Shri Tangamani: May I know whe-
ther the existing surplus labour m
the ordnance factories will be absorbed
when these ordnance factories go into
production?

Shri Krishna Menon: Some of the
labour will be absorbed And I am
happy to say that labour has become
more productive as a result of these
newer policies of indigenous produc-
tion, on account of the enthusiasm of
the workers to produce things them-
selves

Shri Feroze Gandhi: According to
Government regulations, orders can-
not be placed on a factory unless the
factory i1s manufacturing, and the fac-
tory cannot manufacture unless orders
are placed May I know how the hon
Minister has solved the problem?

Shri Krishna Menon: Well, we get
round 1t somehow or other, that is to
say, we muddle along I believe they
come simultaneously or we take some
chances on them Factories are not
allowed to produce anything unless
there 1s an order The Defence Head-
quarters are not allowed to place
orders on concerns or plants that do
not produce the required equipment.
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Shrl Feroxe Gandhi: Can Govern-
ment not consider changing this sys-
tem so that manufacture can take place
for experimental purposes etc. with-~
out an order?

Shri Krishna Menon: All these
things are repeatedly vonsidered
There are other Ministries to be taken
into account As I said, on this ques-
tion, as on so maxky others we do not
write on a clean slate. We carry the
practice of the past and we have to
weigh any irregularittes or over-
production or infructuous production
that may arise against these particular
difficulties; but we are conscious of
this difficulty, and we are trying to
find a way out of 1t

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): May I add that this difficulty
that has arisen should obviously be
got over? As has been pointed out
by my colleague, the Defence Minis-
ter, it 1s a relic of the past It does
not fit iIn now And we think that the
ordnance factories should be allowed
to manufacture things on order, even
though they are not continually pro-
ducing them

Shri Feroze Gandhi: The pomnt that
1 had placed before the Minister was
this. A Government factory cannot
undertake manufaciure unless orders
have been placed; and orders cannot
be placed, according to Government
regulations, unless manufacture 1s
taking place. So, that is the difficulty
which these concerns are facing.

Shri Jawaharlal Nehru: We have
understood that point. That anomaly
has to be removed. That is to say,
orders should be placed with them
even though they do not manufacture
them.

Shri Krishna Menon: This only
applies to defence factories which are
under special conditions and restric-
tions, not to all Government factories,
so far as I know. As, the Prime
Minister has said, we are looking into
this. It depends largely on orders that
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can and should come from Govern~-
ment departments; some Government
departments are in a position to place
orders; we can then work against
them and use all our capacity.

Mr. Speaker: That will arise only
with respect to the first machine, not
with respect to thg others.
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Shri Assar: May 1 know whether
the Delhi Municipal Corporation has
adopted any specific resolution in this
regard, demanding a particular amount
as grant, and if so, what that amount
is?

Shrl Datar: At present, 1 am not
aware. But this officer is looking into
all these circumstances, including the
question of augmenting the revenuss
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of the corporation and economies in
its expenditure So, all these ques-
tions have been entrusted to him, and
his report 1s expected by about 15th
May, 1959

Shri Assar. Has the Delhi Municipal
Corporation demanded a bigger share
in the excise revenues, and if so, may
I know the actual amount sanctioned?

Shri Datar: I have already stated
that all these questions are before the
officer, and after his report 1s received
and Government have taken a deci--
sion, 1t would be possible to give
further details
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Shri Datar: This question had to be
considered after the establishment of
the Delli Muniapal Corpoiation
Naturally thev had to undertake a
number of activities, and the question
of financing them to the extent that
it 15 necessary aiose And that 15 the
reason why this officer has been
appointed to find out their resources
and to find out the need of Govern-
ment coming i for helping the
Municipal Corporation
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Shri Datar: He 1s a Joint Secretary
in the Ministry of Finance.

LA.S. (Special) *Mmumm
Examination, 1956

+

Shri D. C. Sharma:

Shri A M. Tariq:

Shri Ram Krishan Gupta:

Will the Minister of Home Affafrs
be pleased to state

(a) the number of candidates who
have been appowmnted upto the 3ist

*1640.
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March, 1959 as a result of the IAS
(Special) Recruitment Examination
held 1n 1956, and

(b) when the remaiming candidates
are hikely to bé& appointed”

The Minister of State in the Minis-
try of Home Affairs (Shri Datar). (a)
and (b) 83 candidates have so far
been appointed to the dA S on the
basis of the IAS (Special Recruit-
ment) Examination held in 1856 and
4 more candidates are likely to be
absorbed in the IAS shortly 7
candidates have failed to take advant-
age of the appointments offered to
them Efforts are being made to per-
suade the State Governments to absorb

1n their cadres the remaming candi-
dates

Shri D, C. Sharma. May I know the
State-wise break-up of the figures in
regard to these appointees®

Mr Speaker No There are 14
States Therefore, I would not allow
the hon Mimster to give 1t If the
hon Member i« interested in the
Punjab State, the hon Minister may
give the figure for that State

Shri D C Sharma The hon Mini~
ter has stated that about 125 pei<ons
would be recruited from the open
market under this scheme How is 1t
that a number less than this has becn
recruited”

Shri Datar: It 1s 102, not 125 So
far as the open market 1s concerned,
we had put the figure at 102 The
UPSC gave thewr recommendations
We have absorbed most of them, and
only a small number remains

Shri Surendransth Dwivedy® Was 1t
the open market or the free market?

Shri Datar: ‘Open market’ refers to
all those persons who come in directly
as aganst the departmental candidates

Shri Ram Krishna Gupta: May I
know the number of selected candi-
dates who were already m Govern-
ment service?

Mr. Speaker: It 1s all from the open
market If they are already m Gov-
»
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ernment service, they would not be
from the open market; they would be
from the ‘closed’ market.
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Mr. Speaker: They are all from the
open market

Shri Datar' So far as the open
market was concerned, 102 was the
number fixed So far as the State
‘Government servants who could be
admitted to the IAS were concern-
ed—that question also was concerned
in this—I believe about 185 persons
have already been taken I speak
subject to correction about the num-
ber

Shri Easwara Iyer: May I know
whether 1t 1s a fact that the person
who has come first 1n this examina-
tion has been dropped from the list
because he has been affihated to the
MRA?

Shri Datar: One person was found
unswtable, but I have not got the
«details regarding hum

Shri Easwara Iyer: I am referring
1o the man who came first

Mr. Speaker: The hon Member will
table a separate gquestion

Shri H. N, Mukerjee: In view of the
expectations aroused by the special
examination which cost a good deal
of public money, may I know
whether Government will even now
sympathetically consider the appomt-
mment to the 'highest sérvices of at
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least some among the Central Secre-
tariat Service personnel who have
been completely omtted as far as
appointment 1s concerned?

Shri Datar: We have sull to absorb
these 102 A few remain still After
these persons have been fully absorb-
ed, according to our expectations, then
we shall see if something can be done,

Shrimati Mafida Ahmed: May 1
know the number of successful
female candidates in this IA S special
recruitment examination, and how
many of them have been appointed?

Shri Datar: 1 have got the whole
table here, but 1t will take some time
to find out whether any lady candi-
dates were recruited

I am told that there 1s none

Ferro-Chrome Plant

*1941 Shn Panigrahi: Will the
Minister of Steel, Mines and Fuel be
pleased to state

(a) whether the Government have
1ssued any licence for establishing a
Ferro-chrome Plant in the country;
and

(b) the progiess made so far 1n set-
ting up the plant?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a)
and (b) Government have granted
licences to three private parties for a
total capacity of 23,500 tons One of
them has practically completed the
mnstallation of the plant (annual capa-
city 7,500 tons for ferro-chrome) and
another has placed orders for import
of plant and machinery against which
shipments will be completed by the
end of 1959 The third party has an
installed capacity of 6,000 tons per
annum for ferro-chrome but is at pre-
sent manufacturing only ferro-
manganese m the furnaces

Shri Panigrahi: Which are the three
parties which have been given these
licences, and m which places have
they located their plants?
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Shri Gajendra Prasad Sinha: Ferro
Alloy Corporation, Tansar, Bombay,
Kalinga Industries, Calcutta (which
is 1n Orissa), and Sirajuddin & Co,
Calcutta (which is also m Orissa).

Shri Panigrahi: May I know whe-
ther this particular licensee, Sirajud-
din & Co., has had this hcence for
the last two years, but has not yet
put up the plant, and whether that
lcence still holds good with that
ticensee?

Shri Gajendra Prasad Sinha: I have
already said that Sirajuddin and Co,
has placed an order for the piant, and
they are trying to do their best to
mmport 1t It is exnecte%that by the
end of this year this will be com-
pleted

Shri Snrendranath Dwivedy: May I
know whether there 1s any time-limit
given to these licensees to start pro-
duction after they get the permt”

Shri Gajendra Prasad Slnha: The
time-limit 1s there, but sometimes, in
view of the foreign exchange diffi-
culty and difficulty in procurement of
plants, the time has to be extended

Shri Ansar Harvani: May I know
what facilities are being provided to
these licensees to import machinery
ete ?

Shri Gajendra Prasad Sinha: They
are being given all types of facilities
which they need.

Shri Panigrahi: May I know when
the plants are expected to go into
production?

Shri Gajendra Prasad Sinha: I have
already said that one has already
started production, though at present
1t is engaged in the production of
ferro-manganese. The moment de-
mand increases internally or exter-
nally, it will switch over to the pro-
duction of ferro-chrome

Shri Panigrahi: Am I to understand
that ferro-chrome production has not
started, and only ferro-manganese is
being produced?
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Mr. Speaker: That i1s what he said.
Why does he want further explana-
tion?

International Finance Corporation

+
rShri Ram Krishan Gupta:
Shri Aurobindo Ghosal:
Shri N. R. Munisamy:
*1042, Shri B. Das*Gupta:
Shri Assar:
Shri M V. Krishna Rao:
lShﬁ Rami Reddy:

Will the Minister of Finance be
pleased to state

(a) whether 1t is a fact that the
International Finance Corporation has
agreed to mvest 1°5 milhon dollars in
the Republic Forge Company Limited,
a new Indian company for the con-
struction and operation of a steel
forging plant near Hyderabad;

(b) if so, the details of the terms
of the loan; and

(c) when the plant will be set up?®

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) The Inter-
national Fmance Corporation has
agreed 1n principle to lend 1'5 mullion
to the Republic Forge Company Limt.
ed for the construction and opera-
tion of a steel forging plant This 1s
subject to completion of the necessary
legal formalities, the approval of the
Government of India to the terms of
the Agreement, and the procurement
by the Company of the nccessary
hicences

(b) A statement 1s laid on the Table
{See Appendix VI, annexure No 147].

(¢) The plant has been designed
and laid out for two stages of growth.
The sponsors expect that construction
will begin in the near future and the
full rated capacity production of the
first phase amounting to 5125 tons
achieved during 1960. By installation
of additional equipment starting in
1962, they propose to increase the in-
stalled annual cepacity to 12000 tans
in 1864,
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Shri Ram Xrishan Gupta: May 1

know whether any amount has been

mvested m this company so far?

Shri B. E. Bhagat: No, Sir .The
agreement 1s still to be $Bnalised

Shri Ram Krishan Gupta: In the
statement 1 find that IFC will also
participate 1n the profits, May I know
whether this amount of profit will be
adjusted m the amount of interest?

Shri B. & Shagat:
over and above that

No, Suir. It 1s

Shri N. R Munisamy: The rate of
interest seems to be about seven per
cent on the amount drawn, and one
per cent on the amount undrawn It
comes to about eight per cent over
the amount May 1 know whether
there 1s any precedent for this one
per cent on the undrawn amount in
respect of loans already drawn by the
Government?

Shri B. R. Bhagat: That 1s the
usual procedure. This is called com-
mitment charges, on the amount un-
drawn 1t varies 1n different cases
It may be one per cent or half a per
cent or a quarter per cent It vanes
from loan to loan, but there is provi-
sion for such commitment charges.

Shri N. R. Munisamy: When does
the Government come into the pic-~
ture? Is it after the IFC entres into
an agreement with the party, or be-
fore it”

Shri B. R Bhagat: In this matter
the Government does not come into
the picture at all except to see that
the agreement or the investment is in
accordance with the approved policy
of the Government declared from
time to time This 13 a purely private
arrangement, and 1t 15 for the parties
to determine whether the rate of in-
terest or the other things are worth
while, and they come to an agree-
ment of their own accord. The Gov-
ernment only comes in at a Inter
stage.
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Shri N. R. Munisamy: In case the

party fails in this attempt, will Gov-

ernment be asked to pay the loss®

Shri B. R. Bhagat: If the party {fails
to pay, Government has no liability
n this matter

Shri Assar: What 1s the capital of
this Corporation?

Shri B. R. Bhagat: The total capital
1s Rs 80 lakhs.

Shri Rami{ Reddy: If an agreement
1s reached between the parties, may
I know whether Government would
grant permission?

Shri B. R. Bhagat: As I said, Gov~
ernment will see whether the agree-
ment 1s 1n accordance with the policy
approved and then give 1its consent

Shri Ansar Harvanl: Is it a fact
that the Nizam’s Trusts, whose affairs
arc under enqury, have also invested
money, and if so, do they fulfil the
usual conditions or were some special
conditions given to them?

Shri B R. Bhagat: This is purely
an arrangement between two private
pairties Unless something comes to us,
we do not know anything Nothing
has been referred to us

Production of Pig Iron at Rourkela
and Bhilai

*1944. Shri Supakar: Will the Mims-

ter of Steel, Mines and Fuel be pleased
to state-

(a) the actual monthly production
of pig wwon at Rourkela and Bhilai
Steel Plants since the first week of
February; and

{b) the market value thereof?

The Minister oY Steel, Mines and
Fuel (Sardar Swaran Singh): (a) The
production of pi1g iron at Rourkela

and Bhilai since February, 1959 is as
follows:

Rourkela Bhilai

tons tons
February, 1939 . 7618 16038
March, 1959 . 13,685 24,030
Upto 10th April, 1959 . §,620 7,546.6

——
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(b) The market .value varies
between Rs 205 to Rs 225 per ton,
depending on the grade.

Shri Supakar: In view of the fact
that apparently Rourkela has more
experts and consultants than Bhila),
and in view of the fact that the sup-
plicrs of the Rourkela plant have
given a guarantee of smooth running
for a period of at least one year, have
the Government fixed the responsibi-
hty for this shortage in production 1n
thc Rourkela steel plant? What ac-
tion 1s being taken in this matter by
the Government?

Sardar Swaran Singh: That stage
has not yet come There 1s no reason
to take a pessinustic view of that
tvpe It 1s not unnatural®r abnormal
when plants go into production that
their actual output 15 not what 1s the
rated capacity, Theie have been diffi-
culties, not connected very much with
the fuinace, but really with the pig
tasting machine, because the tilting
mechanism there did not function pro-
peily  So, the production m the blast
furnace had to be kept at such a level
that the hot metal which 15 actually
produced in the blast furnace doe, not
po waste Therefore, 1n certain stages,
this was purposely also kept down,
and when the blast furnace 1s still
passng thiough the tnal tests, the
question of fixing anybody’s responsi-
bility does not arise

Shri Supakar: There was a report
that the blast furnace in Rourkela was
putl to a stop for a continuous period
of 18 hours Is it a fact”

Sardar Swaran Singh: 1 have not
<een that report, but it 1s a fact that
the blast furnace there was shut up
for about 36 hours to make a minor
repair 1n one of the valve gates at the
top of the furnace ® But we should
really be prepared to face this type
of troubles when we have undertaken
things of this magnitude

Shri Supakar: Do Government ex-
pect that in the course of one year
thiy shortage in production of pig
iron in Rourkela will be made up? Is
there any guarantee by the experts
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and the suppliess of plant on this
point?

« Sardar Swaran Singh: So far as any
shortfall of production during the
trial tests i1s concerned, that will not
attracy, the applicability of any clause
of a penal or semi-penal character
It 15 really when the trial tests are
over and we take over the plant that
we have to ensure—that 1s, at the time
when we take over—th#t the produc-
tion 1s what has been guaranteed The
Steel Corporation certainly will not
accept 1t unless 1t 1s of the guaranteed
capacity

Shri Supakar: Are we still in the
trial test period?

Sardar Swaran Singh: Very much
In hi, question, he himself has caid
that they have to run 1t for about a

year or so I cannot give the exact
figure offhand, but this particular
blas* furnace went minto  production

only in the beginning of February
The Hindustan Steel ha. not yet taken
over the furnace from the manufac-
turers It 1s their responstbuity to run
1t during the tnal test period aad to
hand it over only when the perform-
ance 1s equal to actual rated and
guaranteed capacity

Shri Panigrahi: According to the
original programmc bt 10th Apnl,
1959, Rourkela was expected to pro-
duce 70 000 ton. of pig iron But now
they have produced 25000 tons Was
any technical examinat on wde and
was 1t found that 1t was not aue to
anv technical defect in the furnace
but due to the bad supply of iron ore
to the plant”?

Sardar Swaran Singh: No, the sug-
gestion contained m the question 1s
not correct

Shri Vidya Charan Shukla: Have
Government fixed any hmt as to the
test or trial period of the blast
furnace in Rourkela?

Sardar Swaran Singh: It is there in
the contract itself

Shri Vidya Charan Shukla: What 1s
the limit?
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Sardar Swaran Sinxh: Government
have not fixed 1t That was a con-
tractual obligation I cannot give
offhand the actual period of test run-
ning It 15 several months 1n each
case v o

¥ waw fag w1 o wgEw
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Fafg s geva 3 39 A A
o I agr W AT AFT ] )
A TR ¥ 9 o ww W oA
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% FOT Wr § Wwr § )

Shri Surendranath Dwivedy: What
1s the actual percentage in shortfall
m relation to the target capacity for
these months so far?

Sardar Swaran Singh: That will be
a matter of calculation The Rourkela
blast furnace has got a capacity of
production of 1000 tons of what 1s
called basic iron  The rest 15 a matter
of calculation

Indebtedness of Adivasis

+

Shri Sanganna:

L 3
145. Shri Panjgrahi:

Will the Minister of Home Affairs
be pleased to state

(a) whether any State Governments
have apphed for financial aid to wnte
off the debts which the Adivasis are
not able to pay off for more than three
years,

(b) if so, which are they; and

(c) what is the financial aid sanc-
tioned?
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The Deput'y Minister of Heme
Affairs (Shrimati Alva) (a) No, Sir.

(b) and (c¢) Do not arise

Shm Sanganna: Some six months
ago a resolution was passed by the
Cential Advisory Board fo: the tiibal
people May I know whether a copy
thereof has bkeen sent to the State
Governments for taking necessary ac-
tion 1n this matter?

Shrimati Alva The Central Ad-
visory Board for Tribal Welfare did
send a recommendation We have re-
quested tne States to implement it
and give 1elief to debtors with three-
year old debts

Shri Sanganna: May I know whe-
ther the question of wnting off of
these loans relates to private loans or
loans advanced by the respective State
Governments?

Shrimati Alva: All loans

Shri Panigrahi: What 15 the total
amount which i1s going to be written
off 1f the three-year debis aie can-
celled?

Shrimati Alva: We have nat heard
from the different States So w¢ do
not know yet

Shra N. R. Munisamy: May 1 know
what steps Government have taken
to prevent outstandings between decb-
tors and creditors being inflated”

Shrimati Alva: We have requested
the States to implement this recom-
mendation But everv State 1, consi~
dering 1t We have not heard from
any of the States except that they
are considering 1t, each in a different
degree

Shri N R Munisamy: My question
was® what steps Government had
taken to prevent any conspiracy be-
tween debtors and creditors as regards
the real outstandings® The real out-
standing may be Rs 100, but they may
agree upon Rs. 300 How are Gov-
ernment going to prevent that con-
spiracy®
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Shrimatl Alva: That 15 for the State
Governments to decide. Each State
Government will decide for itself.
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Shri Humayun Kabir: What 1s
Samanantar?
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‘Educational Institutions and Indus-
trial Trade Establishment

*1947. Shri Harish Chandra Mathur:
Will the Minster of Scientific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) whether any coordination has
been established between the Educa-
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tional Institutions and ; Industrial
Trade Establishments, and

(b) what is the nature of such co-
ordination and the agency which gives
effect to 1t”

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b) A statement is
laid on the Table of the Sabha. {See
Appendix VI, annexure No 148]

Shri Harish Chandra Mathur: Will
the hon Minister tell us how many
industria] houses are on the list having
facilities for practical training of the
students and the number of students
which these houses absorb in employ-
ment evaly  year?

Shri Humayun Kabir: Sir, I cannot
g@ive the lhist of houses, but I can give
the amount of assistance received from
them We do not Lkeep separate
accounts for different houses The in-
dustry helped 1n stipends to the ex-
tent of Rs 106 lakhs in 1954-55,
Res 2 lakh, 1n 1955-56, Rs 1 61 lakhs
in 1956-57 and Rs 170 lakhs Imn
1957-58

Shri Harish Chandra Mathur: My
question was this

Mr Speaker: The hon Minister 1s
no' able to give the number of esta-
blishments If the hon Member puts
a question and 1t 15 not answered
what 1s the use of saying that 1t 18
not answered? The hon Member
changes the question and says 1t has
not been answered

Shri Harish Chandra Mathur: If
the hon Mimister cannot give the
number of msytutions 1 can under-
stand that But, can he not even give
us an idea of the number of students
fully absorbed”

Mr Speaker: That too he 1s not,
perhaps, able to give Is the hon.
Minister in a position to give the
number of students. . , .

Shri Humayun Kabir: The number
of students trained—I can certainly,
give I can also give the amount ef
training assistance and that refiects
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the number of students who have been
tramned The total number of senior
degree holders traimned was 213 and of
junior diploma holders was 77 in
1954-55 for which Government paid
Rs 474 lakhs and the industry
Rs 1‘06 lakhs

Similarly 1n 1957-§8, the number of
senior degree holders was 388 and the
number of junior diploma holders
was 332, Government paild Rs 799
lakhs and the industry paxd Rs 170
lakhs

Shri Harish Chandra Mathur: Is
the hon Minister aware that in most
caseg the practical traiming which the
students get does not conform to the
employment which the® get later on”
For 1instance, they get practical train-
mng 1n, say, an electrical institution and
they get employment somewhere else
Hag this matter received the attention
of the hon Minister and is he doing
anything in thig matter”

Shri Humayun Kabir: Sometimes
complants have been received that
the tramning facilities are not as full
and as thorough as 18 desirable But,
whenever our attention is drawn to
that we try to rectify it Obwiously,
with thousands of students we cannot
g0 into every individual case.

Shri Tangamani: May I know whe-
ther the hon Mimster could give us
the total number of teachers from the
mdustrial establishments who are do-
ing part-time teaching in these techni-
«al mstitutions?

Shri Humayun Kabir: I would ask
for notice, Sir

Shri Harish Chandra Mathar: May
I know if we hgve developed any
practice of contacting the students for
employment while they are in train-
Ing? If not, may I know whether we
propose to do anything in the matter®

Shri Humayun Kabir: Sometimes
students receilve offers even when
they are under training This has hap-
pened in the case uf some students of
the Indian Institute of Technology,
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Kharagpur But the position varies
t om nstitution to institution and
from student to student

R:lblicatlou of Books in English

*1948. Shri Shivananjappa: Will the
Minister of Scientific Research and
Cultural Affairg be pleased to state

* (a) whether 1t 15 aefact that pubh-
cation of books 1n English is increas-
mg 1 the country according to an
analysis of the National Library, Cal-
cutta, and

(b) if so, what are the mamn fea-
tures of the analysis?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b) Under the Del-
very of Books (Public Librares) Act
1954, the National Library received
12,422 books m Enghsh n 1958 as
against 8263 in 1957 There was in
fact an increase in the receipt of books
in all languages excepting Onya,
Taml and Telugu The analysis how-
ever referg to the actual receipt of
books m the Library under the Act
and not to the publication of books 1n
the country.

Shri Shivananjappa: May 1 know
the number of books published on
science and technology and the num-
ber of books in humanities?

Shri Humayun Kabir: I would ask
for notice for that break-up

Shri Shivananjappa: May I know
whether there i1s any mindication from
this analysis that English language has
growing popularity in recent years?

Mr  Speaker.
books

Shri Humayun Kabir: I have given
the figures, 9,263 books were receiv-
ed 1n 1857 and 12,422 books in 1958.
The hon Member may draw his
mference

There are 9,000

st wew g ° gg ST 9EAr
g fe @i war ¥ g §t gon 7
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Shri Homayun Kabir:. 1 think the
hon. Member is completely wrong.
We give a good deal of encouragement

and support to books ! ali Indian

languages; and no speclal encourage-
ment ig offered for dhy book in
English. t

Shri Dasappa: Mny:l know how
many Hindi books were received?

¢
Shri Humayun Kabir: The number
of Hind: books receiyed in 1957 was
3,002 and the numben, of Hindi beoks
received in 1858 was 4,738.

Shri Thanu Pillal: What are the
names of these books?

Mr. Speaker: Of il the books? No,

8hri Barrow: M&r I know why
there is discrimination against books
in English?

Shri Humayun Kabir: There is no
discrimination whatsosver.
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Opium Pactory, Ghasipur

+
Shri Tridib Kansar
Chaudhuri:
Shri B. Das Gupta:
Shri Nath Pal:
Shri Aurobindo Ghosal:
Shri Jagdish Awasthi:
Shri Braj Raj Singh:
Shri Prabbat Kar:
Shri Rajendra Singh:
_ Shri Panigrahi:

Will the Minister of Finsnce be
pleased to state:

(a) whether it is a fact that the
workers employed in the Govern-
ment Opium Factory and Plantations
of Ghazipur went on strike on the
1st and 2nd April, 1958;

(b) what 13 the nature of the griev-
ances and the demands of the
workers which led to this strike; and

(c) the action taken in the matter?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) Yes:

(b) The principal demands of the
workers related to the grant of retire.
ment concessiong and benefit in the
shape of Contributory Provident Fund.
The other mmportant demands are (i)
reduction in working hours from 8 to
68 hours daily, (ii) increase in the
rate of dearness allowance, (iii) grant
of bonus out of profit, (iv) increase
in the number of paid holidays from
12 to 23.

*1950. 9

(c) Retirement Gratuity and the
benefit of Contributory Provident
Fund Scheme have since been sanc-
tioned by way of interim relief. Con~
sideration of the other demands has
been deferred pending receipt of the
recommendations of the Pay Commis~
sion.

Shri Tridib Kumar Chaudhuori: May
I know if the provisions of labour
laws and factory lawg are applicable
to this factory?

Skri B. R, Bhagat: Yes, Sir.



12495 Oral Answers

National Metallurgical Laboratory,
Jamshedpur

Shri 8 C Samanta:
Shri B C. Majhi:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state

(a) whether 1t 13 a fact that the
National Metallurgical Laboratory,
Jamshedpur has developed a new
process for producing high tempera-
ture hot face insulation and dense
mullite refractories from kyanite; and

(b) if so, whether steps have been
taken for 1ts commercial development”

The Minkster of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir

(b) The process has been entrusted
to the National Research Develop-
ment Corporation of India which 15
taking necessary steps for its com-
mercial development

Shri Subodh Hansds: May I know
how far this new process will help
the development of industry in our
country

Shri Humayun Ksabir: I cannot say
how far but it will help greatly

Prospecting of Iron ore Deposits in
Bailadila

+
Shrl Subodh Hansda:
*1952.

*1853. Shri Vidya Charan Shukla:
Will the Minister of Steel, Mines and
Fuel be pleased to state

(a) whether the Government of
Madhya Pradesh have requested the
Government of India to allow pros-
pecting of iron ore deposits at Baila-
dila 1n Bastar District by a Japanese
firm, and *

(b) 1f so, what decision has been
taken m the matter”?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(S8hrt Gajendra Prasad Sinha): (a)
and (b) The Government of Madhya
. Pradesh had enquired whether a
: Japanese firm might be allowed to
prospect the mron ore deposits at
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Bailadila They were advised that the
Indian Bureau of Mines was fully
equipped to undertake the work and
1t was not necessary to associate any-
one else

8Shri Vidya Charan Shukla: May I
krow if the Indian Bureau of Mines
have drawn up a detailed plan for
+exhaustive prospectin of this area
and, if so, by what time the pros-
pecting 1s going to be undertaken and
by what time 1t 13 hikely to be finish-
ed

Shri Gajendra Prasad Sinha. We
have already got general information
about Bailadila iron ore but as the
stress at present 1s more on Kiruburuy,
naturally, we cannot say what time
will be necessary to 1nvestigate In
detail about Bailadilla

Shri Vidya Charan Shukila: If the
Indian Bureau of Mines have already
detailled reports of prospecting re-
garding the iron ore deposits at Baila-
dilla, what are the deposits that
have been estimated by the Indian
Bureau of Mines?

The Minister of Mines, and Oil (Shri
K D. Malaviya): The detailed plans
for prospecting of Bailadilla are not
before us But, we have a lot of 1n-
formation about 1t It all depends
upon our resources As we are not
equipped with necessary equpment to
do detatled prospecting at several
places, we have not given that
priority to this

Shri Panigrahi: May I know whe-
ther the prospecting of iron ore de-
posits will be undertaken by the Na-
tional Mineral Development Corpora-
tion or 1t will be given to somebody
else?

Shri Gajendra Prasad Sinha: It is
too early to say but 1t 1s expected
that the National Mineral Develop-
ment Corporation will exploit them

Shri V. C. Shukla: The hon Mins-
ter has just now said that because
of other commitments the Indian
Bureau of Mines has not been able to
take this up May I know what are
the specific reasons because of which
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the Government have declined permis-
sion to the Japanese concern to pros-
pect these deposits’?

Shri K. D, Malaviya: Generally we
have not so far taken to this practice
of allowing foreigners to do the pros-
pecting for us We are farly ad-
vanced 1n this technique and we do
not propose to deviate from the exist-
ing policy

Talks with Master Tara Siagh
+
r Shri Vajpayee:
SN.Q. No 24.{ Shri Nek Ram Negi-
Shri Bhakt Darshan:

Will the Prime Minister be pleased
to state

(a) the gdecisions taken by Govern-
ment following the talks between the
Prime Minister and Akali Leader
Master Tara Smgh in respect of the
alleged official 1interference in the
management of Gurudwaras,

{b) whether the Government of
Punjab had been consulted before
these decisions were taken,

(c) whether the Central Govern-
ment case satisfied itself that a prima
facie case in regard to the allegations
of official interference m the manage-
ment of Gurudwaras has been made
out by the Akali Leader, and

(d) the steps bemng taken in res-
pect of the decisions made?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) The statement 1ssued ag a
result of the talks of the Prime Minis-
ter and Master Tara Smgh 1s placed
on the Table of the House [See Ap-
pendix VI, annexure No 150]

(b) The Prime Minister consulted
the Chief Minister of the Punjab on
several occasions and it wag as a re-
sult of the broad agreement of the
Chief Minister that the statement was
1ssued

(c) and (d), The Central Govern-
ment have no reason to think that

APRIL 21, 1959

Oral Answers 12498
there has been any official interfer-
ence in the management of the Guru-
dwaras The statement 1asued is meant
principally to lay down a procedure
lor the ftuture It is for the Punjab
Qovernment to take such steps as it
considers necessary.

Shri Vajpayeg: According to the
joint statement, in case of dis-agree-
ment among the members of the four
men committee, the matter will be
referred to the Governor May I know
if the Akali leader hag given an as-
surance that he will accept the verdict
of the Governor as final and no fresh
controversy will be raised®

Shri Jawaharlal Nehru: No, Sir; 1
did not ask fur any undertaking from
anybody Normally speaking, Gov-
ernment’s will prevails i all such
matters But before the Government's
will 153 made to prevall, one seeks all
opportunities of co-operative settle-
ment of disputes There 1s no parti~
cular point 1n my asking a ctizen
to give me an assurance that he will
obey a law, 1t does not help at all.
But the Governor, is mentioned there
in order to facilitate this procesg of
agreed procedures It helps if there
18 some agreed procedure about the
future, etc I cannot obviously
guarantee that there will be agree-
ment always or that anything agreed
upon will be acted upon always

Shri Vajpayee: My question 1s what
will happen in case of disagreement
among the memberg of the committee:
whether the verdict of the Governor
will be binding on the Akalh leader
or he will again come out with
threats and the Prime Minister will
again succumb to his threats? (In-
terruptions )

Shri Jawaharia] Nehru: The Prime
Minister is very happy to truckle al-
ways, if I can use the word which the
hon Member hag used. I cannot
guarantee what will happen in future.
It the statement i1s read carefully 1t
will be secn that first of all it re-
peats and affirms a thing which has
been said by everybody, that 1s, it is
common ground among all concerned
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that there should be no governmental
interference in religious affairs. Then,
some machinery should be devised to
ensure implementation of this pohlicy.
The machinery 1s that the persons who
are likely to complain are allowed ap.
proach to Government cepresenta-
tives so that they may consider the
matter and the contplaint might be
dealt with forthwith If, nevertheless,
some difficulty arises, the Governor's
help 1s taken to consider the matter
and his advice 18 taken. The Gover-
nor cannot 1ssue a decree and as I
have just now said, ultimately the
law of the land prevails

Shri Vajpayee: May I know why
other Sikh leaders, pasticularly the
President of the Gurudwara Praban-
dhak Committee were not 1invited
along with the Akalh leader and why
the Akali leader has been treated as
1f he was the sole spokesman of the
Sikh community which, in fact, he 1s
not?

Shri Jawsharlal Nebru: The Gury-
dwara Prabandhak Commuittee, if
the hon Member wiil see, has been
given a very special place 1n the
statement It is only by 1its approval
that any future changes 1in the Act
should be taken because the Gurud-
wara Prabandhak Committee 1s sup-
posed to be the final authority deal-
ing with relig ous matters As to why
Master Tara Singh is invited and not
others, well, in the particular con-
text of the situation, only he had to
be invited There 1s no pomt in my
inviting others What hag been said
in the statement 1s so obvious that I
do not see how any one can take ex-
ception, unless a person says that by
inviting a particular person, as the
hon Member hinted, a special posi-
tion as the leader 1s given to hum I
do not think that by my inviting any-
body, such a position 1s given That
position 1s there or is not there and
I meet all kinds of people, people wath
whom I agree and people with whom
I disagree

Raja Mahendra Pratsp: In this con-
nection, may I say a word?
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Mr Speaker: He may say 1t later
on Now, Shr1 Bhakt Darshan
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¥ s e # feqfr 7 & saw
afcfeafodt & wyar o warar
Y war 38 & Froy wiaew | 48 9%
YT s SR wiaw w1 aqT quEar
T R A gEr wyESATgionr
@ § q3g agy @ 7

off WA AgE ¢ §@ T
TG W &Y 47 59 g, AW @ Ay
AT & W W@

Raja Mahendra Pratap: I beg to
say that our hon Prime Minister has
not understood the disease m Punjab.
I spoke to the hon Prnime Minister
before In Punjab the struggle is
between the castes and some people in
Punjab believe that today that Jats
are ruling Punjab because the Chief
Minister 15 & Jat, Suraymal Rao Sahib
1s a Jat, Sardar Kartar Singh 1s a Jat
and Sardar Rarewala 1s Jat Some
people think that these Jats are ruling
Punjab Now, certain section—anti-
Jat—tries to pull them down and this
fact 1s not understood Unless you
understand what 1s the diesease, how
can you remedy 1t? I propose to you
this You may kindly form four asso-
ciations in Punjab Khatri Sangh, Jat
Sangh, Ahluwalia Sangh and Arora
Sangh comprising of Sikhs and
Hindus There will be no more
trouble in Punjab I can do it 1f you
allow me to do 1t

Shri Jawaharial Nebru: Am I
wrong m imagining that the hon
Member is also a Jat? (Interrup-
tions)

Shri Raja Mahendra Pratap I
happen to be the President of the
All India Jat Mahasabha

st vt v A, wT oW
¥ § fo @ T o g W@
¥ w1z, wree< ar fag @ e qx aodr
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Y §§ & .7 Fr fR gy @
MmeEmwIngfRafrarfe
€@ Rty ¥ gfrardy A ax agwe
Ay & Wi 73 o feaanm amx & °

oW wgEa: 0% AT e wra
qTEW AT AT 6 QA &

Sww T FT AT AR P
wree< arxr gz s A qgt A oA & arx
A qg Fxrey four ¢ v § oY qomey
GRAT AT 9T WA R EE A AT
fag & @1 f5 @ o awwY & OO
A ¥ ggaa T ¢ W agOw feaamar
ax g ?

ot wrargTee Age: @ W W Ry
warg 3 7 @ Fedee adt g fe wreex
aufEffraa s | AP @
&1 3477 g, foar g & fo & gaa
faor @Far g 3 WR AR A A
fae QoY gar 4 g

Post-Matric Scholarships for Scheduled
Caste Students

+
{ Shri Pahadia:
Shri Ayyakannu:
Shri 8. R. Arumugham:
Shri Elayaperumal:

Shri Ganapathy:
Shri Ajit Singh Sarhadi:
Shri Barman:
B.N.Q. | shri Ajit Singh:
No, 25

» 4 Shri B. K. Gaikwad:

Shri M. R. Krishna:
Shri Sadhu Ram:
Shri Daljit Singh:
Shri P. L. Barupal:
Shri Chuni Lal:
Shri Wadiwa:
Shri Onkar Lal:
Shri Kistaiya:
Shri Kumbhar:

LShrl Shankar Deo:

Wil the Minister of Education be
pleased to state:

(a) whether cases have been detect-
ed where bribe was accepted by the
officiale of the Scholarship Board from
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students granted scholarships under
Post-Matric Scholarships Scheme for
Scheduled Caste, Scheduled Tribe
and other Backward Class students;

(b) af so, what action has been taken
against the officials concerned;

(¢) whether Government have look-
ed into the matter that scholarships al-
ready sanctioned remain unutilised
because of this corrupt attitude of the
staff of the Board; ahd

(d) if so, what steps Government
propose to take in the matter?

The Minister of Edueation (Dr. XK.
L. Shrimali): (a) A case has recently
been reporteq by the Special Police
Establishment in which a clerk is
alleged to have accepted a bribe from
a candidate for a scholarship

(b) The clerk concermed has been
placed under suspension. The Police
have registered a case against him
and are investigating it.

(c) No sanctioned scholarships re-
main unutilised.

(d) Does not arise 1n view of reply
to (c).

oft agrfay : AT, & ag ST
ATEAT g fi6 30 ¥9 & wemar spefoe
o § oq aw X ferd Haor o2
fed 1@ ? & ag Y wvAr wEw g
fir afx & fed¥e 7Y f6d 7T &Y way w9
Fog AW fgem¥ g d fw
W a® ¥ wre Yezge ¥ wrow o
Mgz M g g egimwn
wf femrmar 1 & T wgan f .
Wi Wa ¢ A d grewtivdr
¥t Ay fear mv o

o Wio Wio sirwrely: g5 o &g
Y- Yy T TT WA AT oY
o aw % £ v Ay mobiz § g
srar § g & ag fawray o w R
fr v 3 forae &Y F | €9 & wamar
A qra ok fowrar aff & 1 & ox
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N xowen wige g fr ot sty
o g R A na g,
o wx aw s @Et F o f daee
HIT PAT T IE WY I F R w7 I
feqy w1 & gg f aaeew wEaT §
fs @ teys—ye & WM Yo,000
faoifgqy Nt o @ @ 9
W ¥ §eda &7 380 A §
for Y v oA &, Wk 98 X9
fag v gu & fr o & o1 wfefedem
Q¥ 3% TEr T 1 I F A A G
2 @I Er oW g I ar
ag A fuwan fear s o

Shri Kodiyan: May' I know whe-
ther it 1s a fact that meetings of the
Scholarship Board are very rarely
convened and the members of the
Scholarship Board are not consulted 1n
the matter of actual scrutiny of the
applications for scholarships?

Dr. K. L, Shrimali: It 1s not a
function of the Scholarship Board to
scrutinise every application The
Scholarship Board generally lays
down the general policy with regard
to disbursement of scholarships and
the Ministry executes that policy

Shri Barman: In view of the fact
that some 300 and odd students have
not yet been given scholarshups up
till even today and in view of the
fact that towards the end of the year
~—that 18 in the month of March—
many references have to be made to
the Scholarship Board before the
scholarships are disbursed, may I
know what steps Government propose
to take with a view to expedite the
disbursement of scholarships?

.

Dr. K L Shrimali: Sir, we should
not forget that this figure of 397 is out
of 50,000 scholarships The Mnstry
has to be satisfled that every eligible
student gets the scholarship. If there
are some doubtful cases about which
certain clarification has to be got it is
the duty of the Government to see
that the amount goes to the right
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persons As sdon as that clarification
18 given, there will be no difficulty in
sanctioning the amount

Shri Ayyakannu: May I know whe-
ther there 18 a proposal to abolish thus
Schblarstup Board and place this
amount at the State level so that we
can avoid this duphication as well as

delay”

' Dr. K L Shrimalisr That proposal
18 under consideration of the Govern-
ment.

Kerala Indusirial Relations Bill

+
Shri Knttikrishnan Nair:
Shri Maniyangadan:
Shri Nallakoya:
Shri V Eacharan:

Will the Minister of Labour and
Employment be pleased to sta‘e

8.N.Q.
No. 26.

(a) whether Government are aware
that the Kerala Industrial Relations
Bill was published on the 14th March,
1039;

(b) what action Government pro-
pose to take agamnst the attempt :n
the Bill to oust the junisdiction of the
Industmal  Disputes Act, 1947 by
clauses 3 and 38;

(c) what action Government pro-
pose to take in the attempt 1n the
Bil] to oust completely the junsdic-
tion of the civil courts 1n the matter
of recogmtion of Trade Unions under
Clause 10; and

(d) what action Government pro-
Pose to take in preventing effective
displacement of the vanous machiner-
1es under the Industrial Disputes
Act”

The Deputy Minister of Labour
(Shri Abid All): (a) A copy of 1:he
State Bill has been received, no in-
formation is, however, available

(b) to (d) It is proposed to dis-
cuss some of its provisions at the
forthcoming session of  tripartite
about its publication.

Indian Labour Conference
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Shri Kuttikrishnan Nair: May 1
know the date on which the con-
ference is proposed to be convened?

Shri Abid Ali: The Conference is
proposed to be held in Delhi, per-
haps, in the last week of May.

Shri Maniyangadan: May I know
whether before this Bill was publish-
ed there were irstances where the
State Government ignored the pro-
visions of the Industrial Disputes Act?
For example, in the plantation dis-
pute there, in spite of the fact that
the labourers and the management
agreed to have the matter referred to
a tribunal the Government refused to
do so.

Shri Abid All: I have read such a
complaint.

Shri Tangamani: May I know svhe-
ther there are provisions in this Bill
consistent with the decisions of the
16th Indian Labour Conference for
preliminary action to be taken as
grievance procedure, and there are
exhaustive provisions for arbitration?

Shri Abid AH: Yes, Sir, some of the
provisions which were agreed for
voluntary implementation are provid-
ed in this proposed Bill

Shri Maniyangadan: May I know
whether clause 3 of the Bill agrees
with the Objects and Reasons of the
Bill where it is said that it is only to
supplement the provisions of the In-
dustrial Disputes Act, 1947?

Shri Abid Ali: As I have submitt-
ed earliear, Sir, we have decided to
discuss this matter in the Indian
Labour Conference, and thereafter we
:ﬂl formulate our own opinion.

Shri T. B. Vittal Rao: May I know
whether this Bill is being sent to the
Indian Labour Conference for dis-
cussion at the instance of the Kerala
Government or at the instance of the
Central Government?

Shri Abid Ali: At our own instance
We are preparing a note for sub-
mission to members of the Indian
Labour Conference.
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Shri T. B. Vittal Rso: May
now whether one of the objects
this Bill is to remove multiplieity of
unions in this industry?

ghri Abid All: As I have submitted
earlier, I do not propose to give any
opinion with regard to the provisions
of the Bill. .

Sbhrl Easwara Iyer: As it was stat-
ed by the hon. Home Minister that
there is a convention to be followed
before any Bill is being enacted that
where a Bill refers to a matter per-
taining to the concurrent list the
State Government will forward the
draft of the Bill and get the approval
of the Central ,Government, may I
know whether a draft has been given
to the Central Government?

#hri Abid Ali: I have submitted al-
re¢dy that we have recelved a copy
ot the Bill. What the hon. Member
has mentioned is a provision of the
Constitution.

ghri K. N. Pandey: Is there any pro-
vision in this Bill to ban strikes?

ghri Abid Ali: It would not be pro-
per for me, as I said earlier, to give
any opinion with regard to the pro-
visions of the Bill

ghri Maniyangadan: May I know
wbether a copy of the Bill was sub-
matter, which involves a large num-
after it was introduced in the State
Legislature or before that?

ghri Abid Ali: We have no infor-
mation about that We have only re-
ceived a copy of the Bill,

ghri Kuttikrishnan Nsir: May I re-
quéest you to allow  a hall-an-hour
discussion of this matter because this
snatter, which involves a large num-
ber of workers, and also under ciause
3...-

Mr. Speaker: The hon. Member has
to adopt some procedure. Ile must
give notice for a half-hour discussion.
Then I will consider whether the mat-
ter requires further discussion berc.
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Shri Tridib Kumar Chaudhbari:
May I know whether at the time of
the preparation of the draft the
Kerala Government had any consul-
tations with the Union Labour Minis-
try?

Shri Abid Ali: No 1 do not think
20

[ ]

Shri Manlyangadan: May I know
whether in certain disputes of the
Cochin port labourers the State Gov-
ernment interfered and tried to oust
the jurisdicton of the Central Gov-
ernment officers and whether 1t 1s not
a fact that, Cochip port being a major
port, the labour disputes come within
the junisdiction of the Central Gov-
ernment? °

8hri Vasudevan Nair: Sir, on a oownt
of order

Mr. Speaker: It does not arise out
of this question What 1s the point
of order?

Shri Vasudevan Nair: That 1s the
pomnt I wanted to rase

Mr Speakerr Hon Members must
be patient.

WRITTEN ANSWERS TO QUES
TIONS

Delhi Municipal Corporation

*1939. Pandit D. N, Tiwary: Wil
the Minuster of Home Affairs e
pleased to refer to the reply given to
Starred Question No 804 on the 10th
December, 1958 and state:

(a) whether Government have taken
any decision about associating the
Dellu Munucipal Corporation with the
development works undertaken 1n
the Corporation area,

(b) if o, whether any plan and pro-
cedure has been worked out, and

(c¢) it so, the details thereof”

The Minister of Home Affairs
(Shei G B. Pant): (a) to (¢c) The
Chairmen of the eight principal com-
mittees of the Delhi Municipal Cor-
poration have been appointed as mem-

" bere of the Development Advisory
Board which advises the Delhl Ad-

munistration on the implementation of
the Five Year Plan

Schemes included in the  Second
FiveYear Plan relating to the funct-
wons entrusted to the Corporation,
which nvolve a Plan outlay of
Rs 224 crores, have been transferred
to the Corporation The net expen-
Witure on these schémes will be
treated as grants to the Corporation

Jama Masjid, Deilu

*1943 Shn Osman Ah Khan Will
the Minmster of Scientific Research and
Caltural Affairs be pleased to state

(a) when the special repairs to the
Jama Masnd Delhi were commenced,
and

(b) when these are bikely to be
completed?

The Minister of Scientiic Besearch
and Cnltural Affairs (Shri Humayun
Kabir): (a) February, 1956

(b) By the end of the financial yea:
1959-60

Debts due from Pakistan

*1949, Shri Raghunath Singh: Wil
the Mimister of Finance be pleased to
state

(a) whether 1t 1s a fact that about
300 crores of Rupees are due to India
from Pakastan and 1n the Budget of
Pakistan no provision for the pay-
ment of these dues has been shown a3
was always done prewviously and

(b) i so the Government’s reaction
thereto?

The Minister of Finance (Shn
Morarji Desal): (a) Yes, Sir

(b) The latest budget 1s for the
period April to June and provision
was probebly not made becauso under
the partition settlement the partition
debt is payable in annual instalments
on the 15th August
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Banaras Hindu University

*1851. Dr Ram Subhag Singh: Will
the Minster of Edncation be pleased
to state*

(a) whether it is a fict that « mis-
cellanecus ‘Special’ Fund has  been
charged from students by the
Banaras Hindu University;

(b) if s0, what is meant by the
Fund;

(c) whether all students have been
asked to subscribe to thus Fund, and

(d) what amount has been realised
so0 far this year towards that Fund?

The Minister of Education (Dr. K,
L. Shrimali): (a) and (b) The ‘Mus-
cellaneous Special Fund' 18 made
up of the amount realised from the
students on account of fines imposed
on them for late payment of fees or
for breach of discipline

(¢) Does not arse.
(d) Rs 8501/35 nP

13509

Enquiry into Breakdown of Water
Supply in Delhi

( Shri Ram Krishan Gupta:
1954 Shri Shree Narayan Das:
1954. 4 Shri Bhakt Darshan:
Shri Vajpayee:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No 946 on the
15th December, 1958 and state

(a) whether the officer appointed for
fixing responsibility of the  officers
concerned 1n regard to the breakdown
of water supply i1n Delhi has sub-
mitted his report;

(b) if s0, the main recommenda-
tions; and

(c¢) the action taken thereon®

The Minister of Heme Affairs

(Shrl G B Pant): (8) Yes

(b) and (c) The report has just
jbeen referred to the Corporation
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Manufacture of Trucks in Ordnance
Factories

Shrl 8. M Banerjee:
Shri A K. Gopalan:
Shri Tangamani:
*1938 { Shrl M. E. Krishna:
Shri Siddananjappa:
Shri Harish Chandra
Mathur:

Wil the Minster of Defence be
pleased to state:

(a) whether any progress has been
made with regard to the manufacture
of trucks in Ordnance Factories;

(b) if so, from what date the pro-
duction is likely to begin; and

(c) what percentage of the parte is
expected to be produced m the coun-
try by the end of 1859

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes, Sir The
manufacture of certain components
and paris and plans for progressive
production began n Jan /Feb  this
year

(b) The assembly with proportion of
indagenously manufactured com-
ponents 18 scheduled to commence in
May/June, 1959

(c) It 18 expected that indigenous
content in these vehicles by the end
of 1958 will be not less than 30 per
cent

Development of iron ore depoeits in
Rourkels

*1956. Shri Sanganna: Will the Min-
ister of Steel, Mines and Fuel be
pleased to refer to the reply given
to Starred Question No 2035 on the
6th May, 1958 and state:

(a) whether any decision has since
been taken regarding the association
of Orissa Government in the develop-
ment of Tron Ore deposits 1n Rourkela
in collaboration with Japan, and

(b) it so, with what resuits?
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The Minister of Mines and ol
(Shri K D. Malaviya): (a) and (b)
A private company under the name
and style of National Mineral Develop-
ment Corporation ((Private) Lamited
was set up on 15th November, 1058
This Corporation has undertaken the
exploitation of Kimburu Iron  Ore
deposits smituated i» the States of
Bihar and Orssa, for purposes of ex-
port to Japan of two million tons of
iron ore per year. The Corporation
is a wholly Central Government Un-
dertaking

Neyveli Fertiliser Plant

Shri Subodh Hansda:
Shri 8. C sSamanta:
Shri R C Majhi:
Shrimati Parvathi
Krishnan:

Shri Nagi Reddy:

Shri Rameshwar Tantia:

Will the Minuster of Steel, Mines
and Fuel be pleased to state

(a) the progress so far made to-
wards the establishment of the Neyvels
Fertilizer Plant;

(b) whether the plant and machin-
ery needed for the project have been
purchased,

{c) the amount spent in purchasing
the machunery, and

(d) the estimated coet of the Plant
and annual production capacity?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Tenders received in response to the
global engquiry 1ssued by the Neyveh
Lignite Corporation are in the final
stage of scrutiny Orders for the
supply of machinery and equipment
are expected to be placed shortly

(b) and (¢) Do not arise

(d) The estimate of the
cost is approximately Rs 21-00 crores.
The production capamty is 1,52,000
tons of urea annually
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Reorganisation of Delhi Police

{ Shri Ram Krishan Gupta:
*1953 < Shri Vajpayee:
 Shri D. C. Sharma:

N\

Will the Minuster of Home Affairs
be pleased to refer to the reply given
to Starred Question No 981 on the
18th December, 1858 and state:

(a) at what stage 1; the proposal to
reorganise the police department n
Delhi; and

(b) the main features of the scheme?

The Minister of Home Affairy
(8hri G. B Pant): (a) The report of
the Police Reorganisation Committee
along with the recommendations of
the Chief Commissioner is under con-
sideration of Government

(b) Review of the strength of the
Delh: Police consistent with 1ts  re-
quirement.

Manufacture of ‘Pushpak’ Aircraft

Shrt S M Banerjee:

o Shri Tangamani

195.{ Shei A K Gopalan:
{shri D C. Sharma:

Will the Minister of Defence be
pleased to refer to the replv given to
Starred Question No 320 on the 28th
November, 1958 and state the pro-
gress made 1n the mass production of

the two seater light aircraft
“Pushpak” 1n  Hindustan Aircraft
(Private) Ltd, Bangalore”’

The Minister of Defence (Shri

Krishna Menon): The programame of
manufacture of this aircraft must de-
pend on the completion of trials and
the 1ssue of type certificates

Schools in Delhi
{ Shri Ram Krishan Gupta:
1 Shri D. C Sharma:

Will the Minister of Education be
pleased to state

8317

(a) whether the number of schools
in the Union Territory of Delh: at
present is equal to the requrements,
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(b) if not, what steps ere being
taken to increase the number of
schools; and .,

(c) the total amount gpent for the
construction of new and extensién of
existing schoel buildings in Delhi
during 1958-59?

The Minister of Education (Dr. K.,
L. Shrimali): (a) and (b). The exist-
ing number of secondary schools |is
adequate to meet the present require-
ments. There is, however, some de-
mand for additional primary and
middle schools mostly from new col-
onies. The Delhi Municipal Corporat-
ion which looks after primary edu-
cation in Delhj is planning to open 30
new schools during the next academic
session to meet this demand.

(c) The required information is be-
ing collected and will be placed on
the table of the Lok Sabha in due
course,

Reorganisation of Secondary Educa-
tion in Punjad

Shri Ram Krishan Gupta:
Shri D. C. Sharma:

L Shri Ajit Singh Sarhadi:
Shri Daljit Singh:

Will the Minister of Education be
pleased to refer to the reply given
t0 Unstarred Question No. 1201 on
the 10th December, 1958 and state:

(a) the details of the eleven schemes
that have been submitted by the
Punjab Government regarding re-
organisation af secondary education
during 1938-59; and

(b) the total amount given for thie
purpose?

The Minister of Education ((Dr. K,
L. Shrimali): (a) 1. Upgrading of
Government Girls’ Middle schools to
High standard.

2. Progressive upgrading of schools
to High standard.

3. Coaversion of existing schools in-
$0 Multipurpose and Higher Secondary

schools and other allied schemes. .

13513
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4. Bringing of unaided secondary
schools on the grant-in-aid list.
5. Improvement of secondary
schools.

6, Staff to relieve congestion in
eecondary schools.

7. Government, Institute of Teachers’
Education and staff college.

8. Improvement of old buildings
of Government schools and construct-
ion of mew buildings for the existing
Government schools.

8. Additional educational facilities
for girls.

‘10. Revision of salary scales of
Secondary ScHbol teachers.

11. Improvement of Government
Girls’ schools on account of increase
in enrolment. Additional staff.

(b) Rs. 17.97 lakhs.

Enwluments of Government Em-
ployees

3319. Shri Ram Krishan Gupta: Will
the Minister of Home Affailrs be
Pleased to refer to the reply given to
Unstarred Question No. 709 on the
2nd December, 1958 and state:

(a) whether the requisite informat-
ion regarding the Central Govern-
ment Employees drawing (i) Rs 1000
per month and above; and (ii) more
than Rs. 500 per month but less than
Rs. 1,000 per month has been collect-
ed; and

(b) if so, whether it will be laid on
the Table?

The Minister of State in the Mints-
try of Home Affairs (Shri Datar): ()
Yes.

(b) A statement is laid on the Table
of the House.

STATEMENT
(i) Rs. 1000/- p.m and chbove 3,464

«ii) more than Rs. 500/- p.m.
) but less than i‘oo xoogl—
pm. . . 11,313

Note—The delay in the implemen-
#ation of this assurance is due to tha
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fact that the information had to he
collected from the various Ministeries,
Departinents and offices of the Centra!
Government located throughout
India

Bharat Sewak Samaj Camps in
Punjf

[ Shri Ram Krishan Gupta:
mi Shri Ajit Singh Sarhadi:
Sardar Igbal Singh:

Will the Minister of Edncation be
Pleased to refer to the reply given
to Unstarred Question No 2654 on
the 24th September, 1938 and state:

(a) names of places #hd the number
of camps organised in Punjab State
since then by the Bharat Sewak
Sama;;

(b) the expend:ture incurred there-
on (District-wise);

(c¢) the number of students part:-
apating in these camps; and

(d) the nature of the work done
{Drstrict-wise)?

The Minister of Education (Dr. K.
L. Shrimall): (a) to (d) The infor.
mation is being collected and a
statement will be placed on the
Table of the House separately

Punjab States Forces

3321 Shri Ram Krishan Gupta: Wil
the Minuster of Defence be pleased to
state’

(a) whether pension has been grant-
ed to all the employees of the erst-
while Punjab States Forces who retir-
ed consequent on the integration of
the.ed forces with the Indian Army;
an

(b) it not, the steps taken to ex-
pedite the pending cases?

The Minisier of Defence (Shri
Krishna Menon): (a) In all, 8,297 per-
sonnel of the erstwhile State Forces
©of the Punjab were released from
service as a result of integration. The

claims to pension/gratuaty of all of
them have since been settled. How-
ever, m a few cases, the payment of
the admussible award 1s awaiting the

letion of the prescribed pro-
cedural formalities.

(b) Does not arise

Allotment of Iron to Punjab

3322 Shri Ram Krishan Gupta: Wil
the Mimister of Steel, Mines and Fuel
be pleased to state

(a) the quantity of iron allotted to
Punjab during 1958-59; and

(b) the quantity which the Punj;ab
Government have already received out
of their quota®

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) A
quantity of 85,748 tons of pig 1ron was
allotted to the Punjab State duning
Apnl-December, 1958. The State’s
demand of 36,000 tons for the First
Quarter of 1959 (January-March 1959)
will be met in full

(b) nedespatchﬂguresofpxgim‘n
are not available

Educational Grants to Punjab
Shri Ram Krishan Gupta:
3323 Shri D C. Sharma:
Shri Daljit Singh:
Will the Minister of Education be
pleased to state:

(a) the total amount allocated so
far to the Government of Punjab
under the Second Five Year Plan for
the development of education (scheme
and year-wise); and

(b) the total amount spent out of
this by the Government of Punjab
(scheme and year-wise)?

The Minister of Education (Dr. K.
L Shrimalf): (a) and (b) A state-
ment giving group-wise information in
respect of the development program-
mes falling within the purview of the
Ministry of Education is placed on
the Table of the House [See Appen-
dix VI, annexure No, 151.]
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Bharat Sewak Samaj Camps in
Bombay

3324. Shri* Pangarkar: Will the
Mnister of Education be pleued to
“state*

(a) the names of places and the
number of camps orgenised in Bombay
State during 1958 59 by Bharat Sewak
Samaj,

(b) the expenditure incurred there-
on by Government, and

(c) the number of persons tramned
during this per.od”

The Minister of Education (Dr
K. L. Shrimali): (a) A statement is
laid on the Table [See Appendix VI,
annexure No 152]

(b) *Rs 1,66,887-98

(c) 6,743 persons participated in the
damps

Note —*The figure given for expen-
diture 1s lhable to revision on settle-
tent of audited accounts

Oertral Social Welfare Board Grants
to Tripura Organisations

3325 Shri D. C Sharma: Will the
Minister of Edwoation be pleased to
lay a statement on the Table showing
the names of the public institutions
and orgamsations in Tripura which
have been given assistance during
1967-58 and 1958-59 by the Central
Social Welfare Board and the amount
pven to each of them?

ifhe Minister of Education (Dr.
K. L, Shrimall):

1957-58 . . Nl
1958-59 .
& dddress of the Amount
msatution sanctioned
1. Sebak Sn Sri Rams- )
krshna hana Kuur, P.O.
Agartale Dhlleswar, Trpura
State 5,000

2. Tripura Arts nnd Crafts
Inmture (run lzy Tripura

Home Industry Cooperative
Society Ltd.,) P.O. l,
Dhaleswar, Triputa 4,000
3. Socual Walfare Anounuon.

Agartais, Tripurs State . 10000
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Shortage of Teachers in Delhi

3328 Shri D C. Sharma: Will the
Minister of Education be pleased to
state:

(a) the present position in respect
of shortage of tramned teachers 1n the
Union Terntory qf Delhi, and

(b) the steps taken during 1958-59
to improve the situation in this
regard?

The Minister of Education (Dr.
K L. Shrimall): (a) There 15 some
shortage of trained teachers under the
following categories'—

(1) Teaghers of Domestic Science

(n) Physxcll. Training Instructors
(women)

(1) Women teachers of Science ang
Mathematics.

(iv) Teachers of Hygene and
physiology

(b) Efforts were made to recruit
qualified trained teachers through Em.
ployment Exchanges and by giving
wide pubhicity to the demand The
Government of UP were also
approached to loan the services of
qualified Domestic Science teachers
and women Physical Training Instruc—
tors

Visitors to Victoria Memorial Hall,
Calcutta

3327 Shri Pangarkar: Will the
Minmister of Sclentific Research and
Cultural Affairs be pleased to state:

(a) the number of wvisitors to
Victoria Memorial Hall, Calcutta
during 1958-59; and

(b) the amount obtained by the sale
of tickets to them”

The Deputy Minister for Scientific
Research and Cultural Affairs (Dr.
M. M Das): (a) 2,68,803

(b) Rs 71,064'71 nP.
Irop Sheets Quota for Bombay State

23528. Shri Pangarkar: Will the
Minjster of Steel, Mines and Fuel be
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pléased to state the quotag of iron
sheets proposed to be allotted to
Bombay State during 1959-60?

The Minister of Steel, Mines and
Muel (Sardar Swaran Singh): Alloca-
tions are made quarterly, on the basis
of demands and availability. The
overall allotments of 'steel for the
first quarter of 1959-6@ have been
made, The category-wise allotment is
yet to be made.

Rifle Shooting Clubs fn Bombay

$329. Shri Pangarkar: Will the
Minister of Home Affairs be pleased
to state the names of the places in
Bombay State where rifle shooting
clubs are functioning?

The Minister of State in the Minis-
try of Home Affalrg (S8hrl Datar): A
statement is laid on the Table, [See
Appendix VI, annexure No. 153 ]

Recrnitment of Ol Drilling Staft

3330. 8Shri Hem Raj: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the qualifications fixed for
recruitment of drilling staff like
rigmen, topmen ete. of Class III and
€Class IV employees for Jawalamukhi
Dnilling Scheme;

(b) the number of such posts filled
through the employment exchanges of
Dharamsala and Hoshsarpur and
number of such posts filled through
the Exmployment Exchange, Dehra
Dun; and

{c) the number of them which are
permanent and the number which are
teroporary?

The Minister of Mines and Ofl
(Strl K. D, Malaviya): (a) to (o).
The following qualifications have been
prescribed for the post of Rigman
Understudy and Understudy Topman
in the Oil & Natural Gas Commis-
sion:—

(1) Rigman Understudy.—At least
Matriculate with good health.
For non-matriculates, experi-
ence of working on Rotarv

Drilling machine is required.
Candidates with Science and
higher academic qualificat.ons
will be given preference,

(2) Understudy Topman —The
candidates should have robust
health, and good physique. Must
have an inclination for mechani-
cal work Matriqulate prefer-
red, but should not be consider.
ed an essential qualification
Preference will be given to
candidates with experience In
the working of drilling rigs

These are Class III posts, No such
poets exist in Class IV cadre

2, A statement showing the number
of these posts filled through the Em-
ployment Exchanges of Dharamsala,
Hoshiarpur and Dehra Dun s given
below:—

Name of Employ- Number of posts
ment Exchange filled
Rigman Under-
Under- studv
study Topman
Dhbaramssls . . 13 N
Hoshuarpur ., . 4 Nit
Dehrs Dun . 73 Nl

3. All the posts in the Oi1l & Natursl
Gas Commission are temporary

Socizl Weitare Centres in Mysore

3381, Shri Siddiah: Will the Minis-
ter of Education be pleased to state:

(a) the names of places in which
social welfare centres are functioning
at present 1n Mysore State under the
programmes of the Central Social
Welfare Board:

(b) the mam items of work taken
up and the amount spent in each
centre during 1958-59;

(c) the number cf cmployers grade-
wise in each centre; and

(d) the number of employees among
them belonging to Scheduled Castas
.und Scheduled Tribes?
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The Minister . of Eduecation (Dr

‘K. L. Shrimall): (a) and (c). A
statement giving the requisite infor-
‘mation is laid on the Table. [See
.Appendix VI, annexurg No. 154';

(b) Main items of work taken up
“by the Project Centres are Balwadis,
‘Creches, Health Centres, Craft Train-
ing ete, accounts in respect of these
projects are Mhaintained project-wise
‘and it is not possible to indicate the
vexpenditure centre-wise,

(d) Scheduled Tribes Nil
Scheduled Casteg Seven,
Foreign Studeats in India

. [ Shri D. C. Sharma:
B - pandit 5. P, Jyotishi:

Will the Minister of Education be
~pleased to state:

(a) how many of the foreign
.students at present studying in India
~arrived during 1958-59;

(b) the nature of education they are
receiving in India; and

(¢) the number out of them who are
»Government of India scholarship
_holders?

The Minister of Education (Dr.
"JK. L. Shrimall): (a) to (c). Infor-
-mation ig being collected and will be
laid on the Table of the Sabha in due
.oourse,

Government Corporations’ Deposits in
the State Bank of India

3338, Shri Morarka: Will the Minis-
rter of Finance be pleased to state:

(a) the total amount of deposits
-with the State Bank of India belong-
4ng to the various Government corpo-
«pations or companies;

(b) the rate of interest paid on such
.amounts; and

(c) whether any condition is attach-
-ed to the withdrawal of these deposits?

" The Minister of Finance (Shri
cMorarji Desal): (a) The total deposits
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of Government Corporations and Com-
panies including municipal

tions and other local bodies, pott
trusts etc. with the State Bmk
India amounted to Rs. 44°02 crores as
on the 31ist December, 1057 the latest
date for which figures are readily
available.

(b) Interest is allowed on short-term
deposits at 2 to 2} per cent per annum.
Normally, no interest is allowed on
current deposits, but in certain ex-
ceptional cases, interest is being allow-
ed on such deposits at rates not
exceeding i per cent per annum.

Written Answers

(c) there are no separate condi-
tions governing the withdrawal of
these deposits, except for the stipula-
tion regarding notice which is provid-
ed for in the terms on which each
deposit is accepted.

Report of the Expert Committeo

3334. Shrimatt Mafida Ahmed: Will
the Minister of Steel, Mines and Funel
be pleased to lay a statement on the
Table stating the findings of the Expert
Committee of the various parts of
Assam they visited to select a site for
the Assam Refinery?

The Minister of Mines and Oll (8hri
K. D. Malaviya): A statement is laid
on the Table of the Sabha. [See An-
pendix VI, annexure No. 155.]

Steel Contracts

Shri Ram Krishan
Gupta:
3335. { Shri A. M. Tariq:
Shri Bibhuti Mishra:
Pandit D. N. Tiwary:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to his
statement made on 31st March, 1969
in Lok Sabha and state:

(a) whether it is a fact thet Hindu-
stan Steel (Private) Ltd, have given
many contracts for completion of
various works on Steel plants teo
Ganon Dunkerley Ltd.;

(b) if so, the total amount of the
contracts given;
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{c) whether the works have been
completed; and

(d) 1f not, the nature of the acho
taken by Government in this respnct’

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh) (a) Yes,
Sir.

tb) about Rs 24 lakhs

(¢) All the works have not been
completed. It has, however, been
reported by Hindustan Steel that the
performance of the firms has been
generally satisfactory

(d) Does not arse

Dismissal and Suspension of Custom
Olilcel's1

8836. Shri Assar: Will the Minster
uvf Finance be pleased to state:

{a) how many custom officers were
drimisced and suspendeq in the vearc
1957 und 1958, and

{b) what werc the general charge-"

The Minister of Inance (Shri
Morarji Desald). (a) «nd (b) The
mformation 1 boing collected and will
be place¢t an the Table of the House
as «onn a  possible

Grants to Voluntary Organisations In
Punjab

3337 Shri Ram Krishan Gupta: Wii!
the Mimister of Education be pleased
to state the total amounts granted a-
assastance and as loan to the volun-
tary organisations in Punjab dunne
1988-59 under the following heads

(1) development of elementary and
secondary education;

131) campus work project
and

tin) construction of college hostels?

The Minister of Education (Dr,
K. L. Shrimall):

schemes.

Rs

1) For development of clemen

tary and secondarv educa-

ton . . . . Nn
(s) For campus work project

schemes ; 2,12,000
() For constructon of

college hoateh 2,76,000

86 LSD -3

Bharat Scouts and Guides

3338 Shri Abdul Lateef: Will the
Mmister of Education be pleased to
stat, the antounts of grants g'ven tc.
the Bharat Scouts and Guides during
1957-58 and 1958-59~

The Minister of Education (Ds
K. 1. Shrimali): .

Rs
1957-58 . . . 2,08,450 50
1938-49 . . 2,97,979 83

Price of Steel Goods

3339 Shri Ram Krishan Gupta: Wil!
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether the price of manufactur-
e¢d products of steel have been gody
up cons.derably, and

tb) if so, what steps are proposed
to bring down the prices”?

The Munister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Government do not exerc se  control
over the prices of manufactured pro-
ducts of steel

thy With increasing supples of
steel, ¢t 15 anticipated that the prices
uf manufactured products will assume
a r1easonable level

Admisston to Technical Institutions

3340 Shri Ram Krishan Gupta: Will
the Minister of Seientific Research and
Cultural Affairs be pleased to state
at what stage 1s the question of hold-
ing a common admission e\aminatior.
for all technical institut.cn~ in the
country”

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr
M M Das): The question i1s under
consideration

Edneational Development Programme

3M1. Shri Ram Krishan Gupta: Wil
the Minister of Education be pleased
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to refer to the reply 'givm to Un-
starred Question No. 1908 on the 18th
December, 1958 and state:

(a) whether the educational
development programme for  the
remaining period of the Second Five
Year Plan has been finalised; and

(b) if so, the details thereof?

The Minister of Education (Dr.
K. L. Shrimall): (a) and (b). Pro-
posals for 1959-60 were discussed in
the Working Group meetings during
December, 1858 and January, 1959 and
ceilings communicated by the Planning
Commission. The finalised Pro-
grammes have so far been received
from the States of Bihar, Bombay,
Kerala, Madras, Mysore, Orissa,
Punjab and Uttar Pradesh, A state-
ment giving the outlay in respect of
these States is laid on the Table. [See
Appendix VI anexure No. 136]., Pro-
posal for 1960-681 will be received some
time by the end of 1959.

Ammeonium Nitrate Plant at Rourkela

3342, Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given
{0 Unstarred Question No. 1605 on the
16th December, 1958 and state:

(a) whether the terms and conditions
of the contract for construction of a
section of the ammonium nitrate plant
at Rourkela have been finalised; and

(b) if so, the main terms and condi-
tions of the contract?

The Minister of Steel, Mineg and
Fuel (Sardar Swaran Singh): (a) and
(b). Yes, Sir. The contract for the
ammonia plant and auxiliaries has
been awarded to Messrs. Uhde, West
Germany, whose quotation was the
lowest acceptable one. The total
value of the contract including spares,
interest and credit insurance charges
amounts to Rs. 85 crores out of
which Rs. 69 crores is payable in
Deutsche Marks. The contract pro-
vides for payment, on deferred terms
basis. Hundred percent production is
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to be achieved by 16th March 1962
at the latest. There is provision for
payment of penalty in case of delay-
ed production, as well as for lower
rate of production and increased con-
sumption of electric power and hydro-
gen aver the quantities stipulated in
the contract.

The contract for the construction of
the nitric acid and nitro-limestone
plant has been awarded to Messrs.
Sindri Fertilizers and Chemicals Ltd.
at an estimated cost of Rs. 775 crores
The terms and conditiong of the con.
tract are still under negotiation.

Clamification of Ctvilian Employoes in
Defence Establishments

3343. Shri 8, M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) the basis on which the civilian
employees in Defence establishments
have been classified as non-industrial
and industrial; and

(b) when the classifications w¢re
done?

The Minister of Defence (Shri
Krishna Menon): (a) The Classifica-
tion has been done broadly with
reference to the nature of duties
attached to the posts. For example,
posts in the clerical establishment,
drawing establishment (Draughts-
men, etc.), Telephone Operators,
Store-keepers, Storemen, Scientific
and Laboratory Assistants, Hospita?
Establisment, etc. have been classified
as Non-industrial, while artisans and
workmen (including unskilled labour)
have been treated as Industrial.

(b) Orders regarding classification
were issued on 18th August 1949 to be
effective from 1st August 1049.

Welfare of Scheduled Castes and Ex-
Criminal Tribes in U.P.

3344. Shri Ram Garlh: Will the
Minister of Heme Affairs be pleased to
state:

(a) the amount spent so far in
Uttar Pradesh out of the total allot-
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ment made by the Central Govern-
ment during 1857-68 and 1938-59 for
the removal of untouchability and
welfare of Scheduled Castes and ex-
criminal tribes; and

(b) the items on which it has been
spent?

The Deputy Minister of Home
Afalrs (Shrimati Alva): (a) and (b).
A statement showing the requisite in-
formation is attached laid on the
Table. {See Appendix VI, annexure
No. 157). Expenditure for 1958-59 is
only upto end of December 1988,
Actual figures ending March 1959 are
not available. ’

‘Aam'

3345. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Un-
starred Question No, 150 on the 19th
November, 1958, and state what fur-
ther progress has been made in
combing out the hostile Naga gangs
from their hideouts on Manipur
border?

The Minister of Home Affairs (Shri
G. B, Pant): Since the beginning of
October 1958, the combing out opera-
tions have resulted in the arrest of
over 100 hostile Nagas, the seizure of
stocks of arms and ammunition and
the demoliton of hostile camps. A
large number of hostiles have also
surrendered themselves

Sangeet Natak Akademi

3346. Shri D C. Sharma: Will the
Minister of BScientific Research and
Cultural Affalrs be pleased to state:

(a) the number of institutions and
organisations that were given financial
assistance by the Sangeet Natak
Akademi in 19358-50 for encouraging
activities in the field of dance, drama
and music;

(b) the amount of assistance thus
fiven; and

(¢) the number of institutions end
organisstions that applied for aid
during 1958.59¢

Ty Deputy Minister of Seientifis

and Cultural Affates (Dr
M., M Das): (a) and (b). The
Sangeet Natak Akadem] has sanction-
ed grants tofalling Rs. 435020 for*
1958-39 to §2 institutions and organi-
cations including regional State
Aaémi“.

[ ] (c') 150.

Infome-Tax on Foreign Traders in
Indis

3sfl. Shri Pangarkar: Will the

of Finance be pleased to

state the amount of income-tax accru-

ed from foreigners trading in India
dusida, the vear 1058-597

qpe Minister of Fimance (Bhri
Morarii Deeai): The information is
being collected and will be laid on
the Table of the House as soon as

srchaeological Survey in Punjab

Shri D. C. Sharma:
3348 ! Sardar Igbal Singh:
| Skri Daljit Singh:

will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to refer to the reply given to Un-
starsed Question No, 575 on the 20th
Fepsfuary, 1959 and state the amount
spest S0 far on the survey of ancient
temples and places of archaeological
and historical importance in Punjab?

qpe Deputy Minister of Scientific
and Cultural Affairs (Dr
Rs 6,797-87

M. M. Das): nP upto

Febfuary, 1959
Gift Tax

Shri D. C. Sharma:

3319, { Shri Vajpayee:
Dr Ram Subhag Singh:

will the Minister of Finance be
pleased to state:
(a) the total number of assessees

un the Gift Tax Act ascertained
or ré@istered during 1958-59: and
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(b) the amount of Gift Tax Collec-
tions upto the 31st March, 1959*

The Minister of Finance (Shri
Morarji Desal): (a) 6125 (Upto
28-2-1959)

(b) Rs
figure)

Welfare Extension Profects in Madras

3350, Shri Elayaperumal: Will the
Minister of Education be pleased to
state:

(a) the number of Welfare Exten-
sion Projects which were allotted to
Madras State by the Central Social
Welfare Board for the years 1857-58
and 1958-59.

(b) the number of integrated wel-
fare extension projects which are
actually functioning 1n the Madras
State at present, and

8200 lakhs (provisional

(c) the places where such welfare
extension projects are situated”

The Minister of Education (Dr.
K L. Shrimali):

(o) 1957-58 . . 7
1958-59 &
() Twelve
(€©) Nawe of Prject Daservet Patiern
1. Kanyakumarn  Kanyakuman Old
2. Papanasam Tanjore Ooor:l:n‘
3. Polur North Arcot ‘,,
4. Uthokotta Chingleput ”
s. Kumbkonam Tanjorc »
6. Koilpatn Tirunelvels s
7. Alangud: Tiruchirapail: "
8 Sathankulam Tirunelvel "
9. Munclura Kanyzkumar: »
0. Tirupathur North Arcot »
11. Chingleput Chingleput »
13. Batlagendu Madura: »

£3. Kmathukadsvu Commbastore

Educated Unemployment in Madras

4351 Shri Elayaperumal: Will the
i of Education be pleased to
stater

(a) the grant given to Government

of Madras during 1057-58 and 1958-50 ¢
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Written Answers 12530
separately for relieving educated un-
employment in Madras; and

(b) the total number of persons em-
ployed during the same period, year-
wise in Madras under the above
scheme?

The Minister ¢f Education (Dr
K L. Shrimali): (a) and (b) A
statement 1s laid on the Table of the
Sabha. {See Appendix VI, annexure
No 158)

Aid to Educational Institutions in
Madras State

3352. Shri Elayaperumal: Will the
Minister of Edrcation be pleased to
state.

(a) the total amount of financial
assistance given to educational Insti-
tutions in Madras State fo1 the year
1958-59, and

(b) the purpose fo1
amounts were given?

The Minister of Education (Dr.
K L Shrimali) (a) R. 6236 629-58

which the

(b) The grants have been given
under various schemes such as, 1mple-
mentation of Physical Education
Schemes, construction and equipment
of elementary schools, secondary
«chools and a college for Home
Science, research in problems connect-
ed with secondary education, social
welfare schemecs, development of
rural higher education, and umversity
education and Morphophonemic study
of Tamul

Indo-Norwegian Agreement for
Avoldance of Double Taxation

3353. Shri Ram Krishan Gupta: Will
the Minister of Finance be pleased ‘o
state

(a) whether 1t 15 a fact that an
agreement for the avoidance of double
taxation of income has been signed
between India and Norway: and

(b) 1f so, the main terms of the

agreement?
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The Minister of Finance (Shn
Morarji Desai): (a) and (b) The
dratt of an Agreement for Avoid-
ance of Double Taxation of Income
between India and Norway was ini-
valled at official level on 7th Febru-
ary 1959

The Agieement requires to be rati-
fied Certain formalities are required
to be put through in this connection
and 1t 15 thereforc not possible to
disclose the terms of the Agreement
at thi- stage

Indian Art Exhibition in Europe

3354, Shri Ram Krishan Gupta: Wil
the Minister of Scientific Research and
Cultural Affairs be plgased to state.

(a) whether 1t 1s a fact that an
Indian Art Exhibition 3s being opencd
under the auspices of the Government
of India 1n Europe,

(b) 1f so, the name of the
chosen and the approximat:
1ts opening, and

(c) other details of the exhibition®

The Minister of Scientific Research
and Cultural Affairs (Shri Humayan
Kabir): (a) No, Sir

(b) and (c). The Exhibition refer-
red to 15 bemng opened on the 14th
May, 1959 at Essen, West Germany by
the Association Villa Huegel Essen
At their request Government of Indha
have, however, loaned to this Associa-
tion, a large number of exhibits col-
lected from all over the country under
an official guarantee for their safe
custody and return from the Govern-
ment of the Federal Republic of Ger-
many

place
date of

Steel Supply to Madras

3355. Shn Elayaperumal: Will the
Minister of Steel, Mines and Fuel be
pleased to state

(a) the total quantity of steel that
was allotted to Madras State for the
years 1957-58 and 1958-59. and

{(b) the quantity to Le allotted for
the year 1959-60?
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The Minister of Steel, Mines and

Fuel (Sardar Swaran Singh): (a) The

information 1s given below:

Quanmy

allotted

Tons
1957-58 17,332
1958-59 23,633

» (b) Allotments are mad. quarterly
For the first quarter of 1959-60, a
quantity of 9,220 tons has been allot-
ted under the Government Develop-

ment Schemes, Steel Processing
Industric and Non-agricultural
guotas  In addition the State would

ve getting allocations under Agruu,-
tural and Small Scale Industrics
asots Loom the Mim $ev of Tood ann
At enlture and  tne Deve pment
Commi~~ioner for Small Sc.ie Induz-
t s« fATinietr o1 Commerce  and
Irac {1v) 1o whom bulk quatas are
llted b this  Ministrv  overy
quarier

Scheduled ‘Castes and Scheduled
Tribes Studemnts in Banaras Hindu
University

3356. Shri Elayaperumal: Will  the
Mipister of Education be pleased to
state:

(a) how many Scheduled Castes,
Scheduled Tribes and other Back-
ward Class Students are studying in
the Banaras Hindu University an all
classes),

(b) how many such students applied
for Government of India Scholarships
duritng 1957-58 and 1958-59 (class-
wise).

(¢) how many <uch students were
given scholarships, and

(d) the reasons for not giving
scholarships to the remaiming stu-
dents”

The Minister of Edacation (Dr. K. L.
Shrimall): (a) to (d) The information
1s being collected and will be placed on
the Table of the Lok Sabha m due

course.
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Worid Bank Lean fer Koyns Preject

3357, Shri Ram Krishan Gupta: Will
the Minister of Finance be pleased to
state:

(a) whether an sgreement has Been
eoncluded with the World Bank for a
loan to the Koyna Hydro-power pro-
ject; and

[ 4

(b) if so, the main terms of the

agreement?

The Minister of Finance
Meorarfi Desal): (a) Yes, Sir.

(b) The loan is for $25 milbon car-
rying an interest at 5-3/4% per annum
(including 1% statutory commission).
The period of the loan is 25 years.
Repayment will begin on 1.5.65 and
end on 1584 A commitment charge
of 8/4% is payable on the amount
of loan undrawn from a date 60 days
after the date of Agreement.

(Shri

Unions of Assistants

3358. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that there
are many Groups. Unions, or Associa-
tions, recognised or unrecognised,
particularly in the grade of Assistants
in the Government of India;

(b) if so, their number and names;

(c) the probable causes which led
to such a growth in number of Unions,
Associations or Groups as the case
may be; and

(d) the steps Government have
taken to minimise such activities?

The Minister of State in the Minis-
try of Home Aflalrs (Shri Datar): (a)
and (b). The following 3 recognised
Axsociations represent persons serving
ag Assistants in the Secretariat and
other offices participating in the Cen-
tral Secretariat Service Schemes,
namely:—

(1) The Central Secretariat As-
seciation;
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(2) The Government of India
Attached snd Subordinate Offices
Association; and
£8) The Central Secretariat Ser-

vice Grade IV (Direct Recruits)
Association,

Information regarding the number and
names of unrecofnised Associations is
not avallable with the Government.

{(c) and (d). Do not arise as the
number of recognised Associstions re-
presenting Assgistants is not large.

Pay Soale of Manipur Teachers
3359, 8hri L. Achaw Singh: Will the

Minister of Home Affairs be pleased
to state:

(a) whether the revision in the pay
scale of teachers in the Union Ter-
ritory of Manipur in 1937 has resulted
in increase in the pay scale of inter-
mediate or under-graduate teachers;
and

(b) if not, the reasons therefor?

The Minister of Home Affairs (Shri
G. B, Pant): (a) and (b). The pay-
scale of intermediate passed or under-
graduate teachers employed in high
schools in Manipur has been revised
from Rs 75—2§—100—EB~—4—120/-
pm. to Rs. 75-~3—105—EB—4-—125/-
pm. The question of similar revision
in respect of this category of teachers
employed in Middle English Schools
is under consideration.
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Execise Duty on Tobacco

Shri R. 8. Arumugham:
3361. {Shrl Ganapathy:

Will the Minister of Finanoe be
pleased to state the amount of excise
duty on tobacco realised from each
State during 1958-59?

The Minister of Finance (Shri
Morarji Desal): A statement showing
the required information is laid on
the Table of the House. [See Ap-
pendix VI, annexure No. 159].

Financial Assistance to Karnatak
University

3382 Shri Shivananjappa: Will the
Mmister of Education be pleased to
state:

(a) the tota! anoount of loan or
grant paid by the University Grants
Commission to the Karatak
University for the construction of
hostels during 1857-38 and 1958-39;
and

(b) the total financial assistance
given to the above University for

setting up “Students Aid Fund”
during the above period?
The Ministor of Education (Dr.

K. L, Shrimalt): (a) Grant paid to
Karnatak Uhniversity for Hostels:—

3937-58 . - Rs. 1,00,000 (N.R.)
1998-39 . . Ra. 50,000 (N.R.)
Losns . . Nil

(b) Grant paid to Karnatak Unu-
versity for setting up Students’ Aid

1957-38 . Rs. 10,000 (N.R.)
1958-99 Rs. 1,041 (N.R)

Grants to Mysore University

3383. Shri Shivamanjappa: Will the
Minister of Education be pleased to
state:

(a) the total grant given to the
Mysore University during 1958-59; and

(b) the heads for which the grants
have been given?

The Minister of Edueation (Dr. K. L.
Shrimall): (a) and (b), A statement
giving the requisite information is laid
on the Table. [See Appendix VI an-
nexure No. 160]

Scheduled Castes and Scheduled Tribes
in Services

3364. Shri B. K. Galkwad: Will the
Minister of Home Affairs be pleased
to state:

(a) the percentage fixed for recruit-
ment of Scheduled Castes and Sche-
duled Tribes to higher posis by way
of direct recruitment and by way of
Departmental promotions;

(b) whether it is a fact that there
is inadequate representation of these
castes in the higher posts: and

(e) 1f so, the reasons thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Scheduled Castes—124 per cent and
16.2/3 per cent respectively, of
vacancies filled on all-India basis by
open competition and otherwise.
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. Scheduled Tribes—5 per cent both
in recruitment by open competition
‘and otherwise.

" No reservation has been made in
respect of posts filled by prometion
except those filled through competi-
tive examinations limited to depart-
mental candidates, in which case the
quantum of reservation is the same
as prescribed for open competition,'
viz.. 12} per cent and 5 per cent for
Scheduled Castes and Scheduled
Tribes, respectively.

{b) and (c). Yes, Sir. Inadequate
representation in higher services is
mainly due to paucity of suitably
qualified Scheduled Caste and Sche-
duled Tribe candidates.

Production of Iron, Manganese and
Chrome ore in Public Sector

3365, Shri Panigrahi: Will the Min-
ister of Steel, Mines and Fuel be
pleased to state:

(a) whether Government have any
proposal for undertaking the produc-
tion of iron, manganese and chrome
ore in the districts of Cuttack and
Balasore in Orissa in the public sec-
tor; and

(b) if so, what are the details?

The Minister of Mines and Oit (Shri
K. D. Malaviya): (a) and (b). The
Orissa Mining Corporation, a joint
organisation of the Orissa Government
and the Government of India has
opened a mine at Tungaisuni in Cut-
tack District for mining iron ore. The
rate of monthly production from that
mine is 1500 tons. The Corporation
is at present not mining any areas in
Cuttack or Balasore Districts for man-
ganese and chrome ore. The Corpora-
tion is examining the various deposits
in the district for ascertaining pos-
sibilities of their development in the
public sector,

Additional Increment to L.D.Cs. in
Armed Forces Headquarters

3366. Shri M. R, Krishna: Will the
Minister of Defemce be pleased to
state:"

(a) whether a second additional in-
crement was given to the Lower Divi-
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sion Clerks serving in the Arme&
Forces Headquarters;

(b) when was this increment.given
and what were the eonsiderations for
taking this decision in favour of the
Lower Division Clerks in Armed
Forces Headquarters; and

(c) whether the same consideration
will be shown to the Lower Division

Clerks in other Defence establish-
ments? e |
The Minister of Defence (Shri

Krishna Menon): (a) The position is
that the concession of grant of two
additicral increments on fulfilment of
certain conditions and the grant of
two further additional increments on
passing a type-writing test held by
the U.P.S.C. at 40 words per minute
has becn extended to the Lower Divi
sion Clerks serving in the Armed
Foreves Headquarters (including Inter-
Servicr Orga +i-ations).

(b) These concessions were sanc-
tioned with effect from 1-4-1957. The
determining considerations were that
the same concessions had already been
introduced in the Secretariat and its
Attached Offices whose clerks were
recruited through a competitive exa-
mination conducted by the UPS.C. It
was considered that Armed Forces
Headquarters occupied an analogous
position to an Attached Office and the
clerks employed therein were also
recruited in the same way. It was,
therefore, felt that the position of
clerks in the Armed Forces Head-
quarters was similar to the position
of clerks in the Secretariat and its
Attached Offices and that they were
entitled to the same concessions.

(¢) On similar considerations, these
concessions have also been extended
{0 the Directorate-General of Ordn-

- ance Factories from 1-4-1857. It has

not been possible to extend them to
other Defence Establishments because
such considerations do not exist In
their case and the concessions have not
been given to subordinate offices on
the Civil side to which these forma-
tions correspond.
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Coal Alotment to U.P.

3367, Shri Barju Pandey: Will the
Minister of Steel, Mines and Fuej be
pleased to state:

(a) The total quantity of coal al-
lotted to Uttar Pradesh in 1958 ana
1959 under different pategories, and

{(b) the total quantity of coal sup-
plied during the same period?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Siugh): (a) and
(b). A statement showing the total
allocations ana  despalches of  coal
during 1958 and 1939 for various In-
dustries in Uttar Pradesh State con
trolled by the State @Government
tasd on the Tohie {Sce Appendix
VI, annexure No 1611  Another siate-
ment showing despaiches during 1958
and January, 1959 to industries .jtuit-
ed in Uttar Pradesh State but <ponsor-
ea by Central recommending autho
nities 1s also laid on the Table  {See
Appendix VI, annexure No 161)

Ores in Orissa

3368. Shri Panigrahi: Wil the
Minister of Steel, Mines and Fuel be
pleased to staté:

(a) whether it has come to the
knowledge of Government that ex-
tensive deposits of magnetite and
chromite have been found in Ranga-
matia and Dasamajhi hills 1n Nilgin
Sub-division of Balasore district in
Orissa;

(b) whether applhcations for carry-
mng out thorough prospecting of these
ore deposits have been received; and

(c) if so, what steps are being taken
in the matter?

The Minister of Mines and Ol (Shri
K. D. Malaviya): (a) No, Sir

(b) and (¢) No application has
been received so far for obtaining
licence for prospecting iron ore and
chromite in the area. A co-operative
society has, however, forwarded some
samples of ores from this area to the
Government of Onsesa and they are
under examination If the samples

are found rich and the results obta n-
ed so warrant, detailed prospecting of
the area may be undertaken

Night Shelters for the Homeless in
. * Delhi

3369. Shri Ram Krishan Gupta: Will
the Minister of Eduecation be pleuased
tfo state:

)

(a) whether 1t 15 a fact thal the
Delhi Branch of the Bharat Sewuk
Sama; has prepared a schenie for
night shelters for the homeless 1n
Delh1

(b) if so, the mamn featwies o1 e
same, and

(¢) whether there ir any propos
to antroduee this schems 1n atn°r
big cities in India?

Twe Minister of Edacation (Dr. K. L
Shrimali): (a) to (c). The Central
Social Welfarc Board ha- undcitaken
to extend finanaal assistance for a
scheme, submitted by the Central
Office of the Bharat Sewak Samaj, for
opeming and runnming 100 night shel-
ters 1n 1mportant industrial towns all
over the country The Central Office
of the Bharat Sewak Bama), New
Delhi, are implementing this program-
me through their warious branches
Statement showing the conditions at-
tached to Central Board’s grant in
respect of proper runmning and pro-
vision of certain minimum facilities
mn the shelters is laid on the Table.-
[See Appendix VI, annexure No 182].

So far 33 night shelters have been
sanctioned by the Central Social
Welfare Board No night shelter, how-
ever, with the Central Social Welfare
Board’s grant has been opened by the
Bharat Sewak Sama) in Delh:

Ashram Schools

3376 Shri B. K. Gaikwad: Wili the
Minister 9! Home Affairs be pleaced
{o state

(a) the number of Ashram Schools
which were granted a sum of Rs 5000
by Central Government for an Eng.ine
pump in order to provide irmgation
facilities during 1957-58 and 1958-59;
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(b) the number of Ashram Schools
which are paid Rs. 1000 in addition
to Rs. 5000 for gardening purposes;

(c) whether it is a that Sche-
duled Castes students living in*Tribal
area are‘refused admission in Ashram
Schoels; and

(d) i so, the reasons therefor?

~

The Deputy Minister of Home

Aftatrs (Shrimati Alva): (2) to (d).
The information is being collected
from the State Governments/Union
Territories and will be laid on the
Table of the House as soon &s receiv-
ad.

Open Cast Mining of Lignite in
Bikaner

3371, Shri T. B. Vitial Rao: Will the
Minister of Steel, Mines and Fuel be
pleased to refer to the reply given to
Starred Question No. 848 on the 8th
March, 1839 and state:

(a) the reasons for the delay in the
submission of the report of the Ex-
perts Committee appointed to study
the possibilities ,0f open cast mining
of lignite deposits at Palana in Bika-
ner, Rajasthan State; and

(b) when the report is likely to be
received?

The Minister of Steel, Mines and
Fucl (Sardar Swaran Siagh): (a) and
(b). There has been no undue delay
in the examination of the problem by
the Experts Committee, The Com-
mittee hopes to finalise jts report
after two more meetings.

Loeation of Oil Refinery in Assam

‘ 3872, Shrimati Mafds Ahmed: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether the Experts Committee
has submitted any fresh report after
its second visit to Assam on the loca-
tion of the refinery; and

¢b) if so, what are its recommenda-
tions?
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The Minister of 2inss and Off (B2
K, D. Malsviya): (a) Yes, Sir.

{b) The Committee bhas recomrend-
ed Nunmatl as & suitable site for the

3. Shrl Siddiah: Will the Minis-
ter of Home Affairs be pleased to state
the various schemes formulated for
the educational advancement of the
Scheduled Castes and Scheduled
Tribes in the Union Territoriee during
1958-59?

The Deputy Minister of Home
Aftatrs (Shrimati Alva): A statemant
giving the required information is laid
on the Table. [See Appendix VI, an-
nexure No, 163].

Howtels for Scheduled Castes and Sche-
duled Tribes Students in Union
Territories

3374. Shri Siddiah: Will the Minis-
ter of Home Affairs be pleased to state
how many hostels have been estad-
lished in the Union Territories for the
Scheduled Castes and Scheduled
Tribes students from the year 1950-51
up-to-date?

The Deputy Minister of Home Affaire
(Shrimati Alva): The information is
being collected and will be laid on the
Table of the House as soon as it is
received.

Industrial Scrap

$375. Shri Joachim Alva: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the quantity of indusirial scrap
imported at Bombay, Calcutta and
Madras ports in the calendar years
1957 and 1958;

(b) the quantity imported by the
mmdm.mﬂmmw;

(c) how is the scrap, imported by
the trade distributed?
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3377. Shri B. N. Kureel: Will the
Minister of Home Affalrs be pleased
to state:

(a) the amount spent on the Cen-
trally sponsored schemes of health
and housing in project aress, for the
welfare of Scheduled Caste in Uttar
Pradesh during 1057-58 and 1958-59;

(b) whether the targets fixed for
these years have been achieved;

(c) ¥ not, the Teason therefor; and

(d) whether Government have
decided to extend the scheme to other
districts too? .

The, Deputy Minlster of Howme
Affalyy (Shrimati Alva): (a) The
information is given below:

Name of the Amotnt spent
scheme
1957-58  1958-99
(Rs. in lakhs)
I Public Heath . 2.49 3.69
2. Howsing . 7.50 11.25
o Toxaa . 9.99 _ 14.94
(b) and (¢} The targets fixeq for

1857.58 have been achieved. For the
year 1958-59, the nformation is
awaited,

(d) The State Government have
proposed to extend the programme to
other districts also from the financial
vear 1958-60

Clerks Examination

3378. Shri Nek Ram Negi: Will the

Minister of Home Affairs be pleased to
state:

{a) whether Government propose
to hold Union Public Service Com-
mission Clerical Grade Examination in
1859; and

(b) if so, when such Examination
will be held?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (2)
Yes.

{b) No firm date for the examina-
tion has yet been fixed by the Union
Public Service Commission

Budget Provisions for 1858-59 for
Manipur Council

3378, Shri L. Achaw Singh: Will the
Minister of Home Affuirs be pleased
o state:
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(a) whether 1t 15 a fact that the
Manmipur Teiritorial Council could not
utilise 1n full the amount sanctione«
m the Budget for 1858-58, and

(b) 1t so0, the amount s&nctioneq, and
the amount spent?

The Ministey of Home Affairs (Shn
G. B. Pant): (3) Yes

(b) Rs 4112 lakhs and R< 35 8f
lakhs, respectively

12.21 hrs,
DEATH OF SHRI USHA NATH SEN

Mr. Speaker I have to mform the
House of the sad demise of Shiy Usha
Na‘h Sen who passed away on the
20th Ap:i i, 1959 at New Delh: at the
age of 79

Shii Ushi Nath Sen was a mumoer
of the former Central Legislative
Assembiy i1 h 1ear 1930

I am sure thc House will join with
me in conveymng our condolence to
the relatives of Shr1 Sen

The House may stand in silence for
& minute to express its sorrow
The Members then stood 1n silence for
a8 minute

1228 hrs.
PAPERS LAID ON THE TABLE

Avuprr RerorRT OF GOVERNMENT OF
Droum

The Minister of Finance (Shri
Morarji Desai): I beg to lay on the
Table a copy of Audit Report of the
Government of Delhi  under article
151(1) of the Constitution and the
Finance Accounts. 1956-57 (Placed n
Iabrary. See No LT-1369/59)

AMENDMENT TO CusTOMs AND CENTRAL
Excrse Durtes Rerunp  (Branp
RaTzs) Runes

The Deputy Minister of Finance
(8hri B. R. Bhagat): I beg to lay on
the Table, under sub-section (4) of

Papers lavd on the  APRIL 21, 1989
Table
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Committees

Section 43B of the Sea Cugtoms Act,
1878 and Section 38 of the Central
Excises and Salt Act, 1944, a copy of
Notiflcation No GSI 373 dated the
4th Apml, 1959, maling certain further
amendment to the Customy; and Cen-
tral Excise Duties Refund (Brand
Rates) Rules, 1958 (Placed n
Library, See No LT-1367/59).

NOTIFICAYIOR UNDER SeAa Cusroms Acr

Shri B, R. Bhagat. I beg to lay on
the Table, unde: sub-section (4) of
Section 43B of the Sea Customs Act,
1878, a (opy of Notification No GSR
380 dated the 4th April, 1959 (Plac-
ed i Library See No LT 1368/39),

FSTIMATES COMMITTEF
ForTy-~1XT4 REPORT

Shn B G Mehta (Golulwad; 1
beg to presint the Forty  inth Report
of the Estimates Committee on the
Ministey of Finauce (Dopaitment of
Economic Affairs)—Govunment  of
India Mints ind Assav D¢partment.

ELECTIONS TO COMMITTEES

EstimaTEs COMMITTR:

Shri B G Mehta (Gohiwad) 1
beg to move

That thc  Members of this
Housc do proceed to elect mn the
manner riqured by sub-rule (1)
of Rule 311 of the Rules of Pro-
tedure and Conduct of Business
im Lok Sabhi thirty Members
from among themselves to serve
<> Members of the Commuittee on
E.t.mates fo: the term beginning
on the 1.t My, 1959 and ending
on the 30th Apiu, 1960

Mr. Speaker The question 1v

“That the Members of this
House do proceed to elect in the
manner required by sub-rule (1)
of Rule 311 of the Rules of Pro-
cedure and Conduct of Business
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bers of Rajya Sabha
with Committee on
Public Accounts

in Lok Sabha, thirty Members
from among themselves to serve
as Members of the Committee on
Estimates for the term beginning
on the 1st May, 1959 and ending
on the 30th April,«1960"

The motion was adopted.
PuBLIC ACCOUNTS COMMITTEE
Shri Ranga (Tepali) I beg to move

‘“That the Members of this
House do proceed to elect in the
manner required by sub-rule (1)
of Rule 309 of the Rules of Pro-
cedure and Conduct of Business
in Lok Sabha fifteéh Members
from among themselves tp serve
as Members of the Committee or
WY 1~ Accounts for the term
beginmung on the st May 1959
and ending on the 30th Apnl,
1960~
Mr. Sp rkers The question 1

‘That the Members of thie
Housc do proceed to elect in the
manner required by sub-rule (1)
of Rule 309 of the Rules of Pro-
cedure and Conduct of Business
m Lok Sabha fifteen Members
from among themselves to serve
as Members of the Committee on
Pubhic Account. for the term
beginmung on the 1lst May 1859
and ending on the 30th Apnl,
’m"

The motion was adopted

ASSOCIATION OF MEMEBERS OF
RAJYA SABHA WITH COMMIT-
TEE ON PUBLIC ACCOUNTS

Shri Ranga: 1 beg to move

“That this House recommends
to Rajya Sabha that they do
agree to nominate seven Members

~ from Rajya
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Members s0 nomunated by the
Rajya Sabha”

Mr. Speaker: The question 1s

“That this House recommends
to Rajya Sabha that they do
agree to nominate se'ecn Members
Sabha to associate
with the Committee on Public
Accounts of the House for the
term beginnihg on the lst May,
1958 and ending on the 30th
April 1960 and to communicate to
this House the names of th
Members so nominated by the
Rajya Sabha "

The motion was adopted.

1226 hrs
FINANCE BILL—contd

Mr Speaker: The House will now
take up further consideration of the
following motion moved by Shn
Morar): Desai on the 20th Apnil 1959
namelv

“That the Bill to give effect to
the financial proposals of the
Central Government for the finan-
c1al year 1959-60 be taken nto
consideration ”

Shr: Hem Ra) may kindly continve
his speech He has already taken 18
minutes

Shri Hem Raj (Kangra) 1 am
fimshing within two minutes
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Shri C. D. Pande (Naini Tal): May
1 xoow what has happened to my
wotion to refer the Bill to the Select
Committee, for which I had given
notios 24 hours earlier?

APRIL 21, 1080
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Mr. Spesker: Hon. Members ure
aware that when once the debate on
a motion starts no amendments to the

spoken would not have the' oppor-
tunity to refer {o the amendment and

debate on = motion atarts no amend-
ment shall be allowed.

Shrl Surendranath Dwivedy (Ken-
drapara): Mr. Speaker, the taxation
proposals in  the present Finanoce
Bill . ..

Mr. Speaker: I find that I have al-
ready allowed Shri Ramji Verma.
How many times have I to allow
Members from the same party to
speak?

Shri Surendranath Dwivedy: He
spoke only for 10 minutes or so,

Mr. Speaker: He has spoken for 25
minutes. Al right; I have called the
hon. Member He may continue.

Shri Surendranath Dwivedy: The
taxation proposals in the Finance
Bill cannot be considered in 1solation.
It has relationship with the economic
development and the socialist pattern
that is aimed at. But if you look at
it from this angle, you will find it
very much disappointing, because the
present Bill has a very limited objec-
tive. The taxes imposed by the Bill
are meant to reduce the gap between
expenditure and revenue and there
1s no other objective, whereag in the
two previous Finance Bills, it was
contrary to this idea. There was the
idea of rationalisation of the tax
structure and glso to bring in more
revenue. One would have expected
that the same trend should continue
and efforts should not be halted,
specially when after the Nagpur re-
solution, an impression wag created by
and large all over the country that »
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deflaite move is being made to usher
in this country a socislist society and
it was expected that some poaitive
steps would be taken to remove the
disparities and  inequalities and
lighten the burden on the poorer
sectiong of the community.

But it seems that , the Nagpur
pattern of socialist budgeting is this
that big business prospers and the
common man suffers. As you know,
at Avadi, when the Congress accepted
the socialist pattern, the first welcome
that is received was from Mr. Birla.
Sinularly, this Nagpur patlern of
budgeting has been welcomed by big
businessmen because of the relief on
m‘l taxes that is prpposed to be

ven,

Coming to the Bil}, the Bill only
aims at larger revenues to be collect-
ed for the public exchequer. This
being the case, I wonder whether the
proposals contained in the Bill will
solve the problem that we face for
our economic development; i.e., mobi-
hsation of adequate resources for the
country for defence and for normal
administration. Instead of continu
ously increasing taxation, is it not
advisable, I would like to put it to
the Government, to see how best the
resources of the country can be
tapped through still more rationalisa-
tion of the tax structure.

In this connection, I wa.u’d I:ke to
refer to the recommendations of Prof.
Kaldor. He had a balanced approach
to the entire problem. Fuller exam-
natian of hig proposals is very much
necessary. He has devised and
advocated methods, viz.,, widening and
deepening of the tax structure with-
out dampening the initiative of the
entrepreneurs and also without laying
much strains on the common man.
Has the Government given any serious
consu.lmtion to some of the very
,Practical proposals that he had put
before the country? He said, in this
country there is tax evasion to the
tune of about Rs, 200 crores to Rs. 300
crores, but I want to know what
Positive and effective steps have been
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taken to bring this vast amound of
money to the exchequer.

I agree with the Finance Ministar
when he said yesterday that there can
be no Jseduction in the direct taxes.
So long as such a vast amount of
money remains with the tax-evaders,
1t is not proper to give them any relief
in direct taxes. There is another
ufaect in this connection to which
want to refer, regarding which 1 do
not find any adequate explanation in
the documents that have been sup-
plied. Why is it that the direct taxes
have failed to yield the results expect-
ed from them? Is it due to inefficiency
in collection or efficlepcy of the fax-
dodgers or defects in the statistical
data available with the Finance Minis-
try? I do not think that the Gov-
ernment is one with Shri Rajagopala-
chari that collections are not coming
forth upto the expectations, because
the people concerned have not got
the capacity to pay. I do not think
they accept that view. If that is not
so, 1 would hke to know why they
have failed to collect this money.

There 15 another sector to whch
1 want to draw your attention, viz.,
the public sector in the country which
we want to thrive and enlarge more
and more. We want also that they
should be run in such a way as to
allay the fears that have been created
in the country by the private sector
that the public sector cannot be run
profitably and it would be umpro-
ductive. One would like to know,
therefore, why 1s it that the return
from the State-run concerns is SO
poor. Has 1t been examined? Cannot
the resources of the public sector be
augmented by earning more and more
from these concerns? These are
pertinent questions regarding which
one would like to have clarification
before any approval is given to these
taxation proposals.

Ag I see the economic picture, I do
not feel it will satisfy anybody or
create that sort of enthusiasm amongst
the people as will help in the develop-
ment of the country. You are placing
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more and more burden on the poorer
sections of the community 1 the
shape of indirect taxes Even the
capitahists, whom by and large you
want to keep in good humour, are not
fully satisfied They support you,
they pay to the party in power hand-
some amounts to keep it in power
But whenever any attempt 15 made w0
get more money for the Gavernment,
they create so much difficulties They
are confident that you will always
remaiwn soft with them So, today we
find that those people have even dared
to sponsor a political organisation to
put more pressure on the quickening
speed of the present Government In
the long run, if you are really serious
of developing a socralist society m the
country, you are to depend more and
more on the muddle and poorer
sectiong of the community and they
would never be enthused to support
vou unless the necessary psycholog:-
cal atmosphere 15 created and a
definite direction 1s given to them
that positive <teps are beimng taken
towards frecdom from the capitalistic
econiomic stranglehold You can never
expect the capitalists to support you
m bring ng in such a kind of society
They will always be such and they
will do it systematically But these
trend must be reflected 1n the actual
life of the country We should prove
it by deeds and not by words, as very
often the Finance Minister does, say-
g we want to achieve this and that
We want to achieve 1t all nght, but
how are vou gamng to achieve it?
What concrete results in the mean-
time have we achieved? The achieve-
ment of the Plan does not inspire
confidence to go in for further saeri-
fices The national income 1s actually
falling imnstead of rising Industrial
production has fallen and employment
opportunities are becoming rarer day
by day The plan will just be able
to provide employment to half of the
new addihion to the ranks of im-
employment

Over and above thus, the most dis-
turbing feature of our economy is the
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continued rise mn prices In 198788,
there has been a rise of 15 per cent in
prices Then, disproportionate larger
rate of indirect taxes is having its
mpact year by year on the people
Have the Government considered the
total effect of gontmuoul rise in prices
consequent on the ever-increasing
excise duties on the necessities of life?
When we have failed to create
adequate employment opportunities,
will not the rise in cost of living
create conditions that mught entail
hardships on the poorer sections of
the communmity® It was not without
significance, therefore, that even Mr
U N Dhebay had to say m Nagpur
that we are following a policy 1n
which the rich 1s getting richer We
all are agreed that every section of
the community has to play its part mn
developing this country. There 1s no
disagreement on that point But the
question 1» 1f we want that the Plan
should succeed and the social objec-
tive should be fulfilled, which section
of the community are you going to
depend on mostly®

Now let us examine another aspect
While the richer people are expected
to make their contribution mamly in
the form of market loans, poor people
pay 1t through taxation and deficit
financing But the money subserib-
ed by the rich 15 returned back with
interest That 15 why we find that
market loans are exceeding the target
envisaged by the Planning Commis-
sion But 1n regard to small sgvings
the achievement s quite unsatsfac-
tory The net collectiong during the
first two years of the Second Plan
bring only Rs 131 crores as against
the target figure of Rs 2060 crores
Now valuable suggestions m this
regard have been made by the Est-
mates Committee It will be found
that the Estimates Committee has
pomnted out that the percentage of cost
of collections on small savings s
increasing day by day Since 1034-
55 to 1057-88 it has increased by about
more than 33 per cent The Com-
mittee has felt that this is because of
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incveasing expenditure on administra-
tion. That is one of the ressons why
the savings movement is not exceed-
mg. This brings pointed attent.on to
the adminmstrative expenses and the
agencies of collection. We agree
entirely with this view of the Esti-
mates Committee when they say:

“The Small Savings Movement
has a special significance to the
country in v.ew of the pressing
need to increase the resources
required for the execution of the
Five Year Plans The movement
combines individual profit with
national welfare by securing
personsl as well as nlitional pros-
perity while at the same time
serving as a tool to fight inflation
mn & developing economy. What
{s more, it provides the means for
the common man to contribute his
mute to the development of the
country and to the raising of the
standard of his living”

Now I find while replymng to the
Demands for Grants of the Finance
Ministry the Finance Mimster has
made an appeal to all sect ons of the
people let us make the small savings
campaign a success But the collec-
tion movement cannot be considered
1gnoring the distributional aspect of
it The way of raising money
and the amount of collection
are 1nter-related Small savings
is of the poor man’s and middle
man's contribution to the economic
development. It has already reached
the saturation point He is not pre-
pared to take more burdens of taxa-
tion Because of the tax burden his
life is miserable You must give all
incentives to this section of the com-
munity so that they will enthusiasti-
cally contribute. It is important,
therefore, that you should say here
and now that substantial portions
of these collections would be spent
for the local development works.

The pext thing that would actuaily
create enthusiasm in his mind is §
[ B X, WY
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forthright declaration or assurance
from the Finance Minister that the
amount of indirect taxes on the
people would be reduced proportion-
ately ,to the collection of small sav-
ings If such an assurance would be
forthcoming then only, I feel, the
people will put the best of their
efforts and the entire money which is
pProposed to be collected through in-
direct taxes may be collected from the
people by small savings But before
1t happens the people must be assured
some security and steady savings

Also, the necessary psychologicas

atmosphere has to be created. Unless
these bold steps are teken and all
these things regarding the utilisation
of all the resources that we have in
our possession are gone into,—probably
our Finance Minister may be thinking
that our economy 1g sound, I am not
questioming that—our policy, which is
already leading us to a very unfavour-

able situation will go out of our con-

trol and may land us into more diffi-

culties 1n view of the present inter-

national situation

Shri Morarka (Jhunjhunu): The
present Finance Bill i1s more import-
ant than the others because this is
the first time that we propose toamend
as many as six major Acts on our
statute book It 1s also important
because it does not alter merely the
rates, but it effects many changes of
a basic and fundamental nature
Ordinarily these changes would ment
cons.deration at the level of a Select
Committee, but since 1t 1s not custo-
mary to commit a Finanee Bill to the
select committee

Shri C. D. Pande: It was done once

Shrl Morarka: In that case, I think
a Bill of this importance, contammng
80 many provisions, should have gone
to the Select Committee and these
provisions must have been examimed
at that level

The most important change that this
Bill propose to make in the direct
* taxes is in respect of the company
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tax structure. The reasons given by
the hon. Finsnce Minister for intro-
ducing the new scheme is that it
would majnly simplify’ the company
tax structure. There is ng doubt that
our company taxation scheme, as it
exists today, is a very complicated
one and it requires simplificatiop.
How complicated it i, one cannot
deacribe better than how Professor
Kaldor characterised in hig report
He said:

“The company taxation provi-
sions of India (perhaps even more
than that of other countries) are
apt to strike -a detached observer
as a perfect maze of unnecessary
complications, the accretion of
years of futile endeavour to re-
concile fundamentally contradic-
tory objectives.”

This one observation of the Professor,
whose other schemes we have already
adepted in principle, certainly re-
quires, serious consideration and, I
think, therefore the simplification our
company tax structure has not come
a day too soon.

The main features of the proposed
scheme are:

(a) income-tax is reduced from

81°5 per cent refundable to

20 per cent non-refundable;

(b) super-tax on companies is
increased from 20 per cent to
25 per cent;

(c) the income-tax refund or
credit given to the share-
holders on their dividends is
lbolished

() the wealth tax from the
companies is removed;

(e) the excess dividend tax is
abolished;

(f) the payment of dividend is
made subject to a reduction
of 30 per cent tax at source
as advance payment of tax;

(g) the gcope of tax on bonus,
shares is expanded; To help
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the smaller shareholders it is
proposed to issue exemption
certificates, so that this 30 per
cent deduction may not be
made out of the dividend
payable to them.

’

This scheme of company taxation has
been criticised, both by the company
owners and others, though on differ-
ent grounds. The main attack is on
the ground that the wealth tax from
the companies is abolished. ‘The
crit.cs say that this tax was imposed
only recently and after a lot of deli-
berations and careful consideration in
this House, and there is no justifica-
tion, according to them, for removing
this tax from the companies.

It is true that wealth-tax was
imposed on the companies only re-
cently. It is also true that it was
imposed after very careful considera-
t.ion. But 15 1t not true that the
author of wealth-tax, Professor
Kaldor, himself in his scheme did not
contemplate any imposition of wealth-
tax on companies? Recently when
the Professor was here, a question
was put to him and he confirmed that
he did not contemplate this tax on
the companies But he also said that
once it is imposed he saw no objec-
tion in keeping 1t.

Now, the then hon Finance Minister
who imposed this tax on the com-
panies said this:

“The Wealth Tax is intended
primarily as a measure of per-
sonal taxation but in the peculiar
economic giructure of India, I
consider advisable not to exclude
companies from the purview of
this tax. However, the rate of
that tax has to be low.”

What was the peculiarity of the
econom.c structure of this country the
author of the statement could never
explain. I imagine that the only
meaning of this statement could be
that the revenue needs of the country
were such that we could not exempt

the companies, that it was easier to

‘e
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callect this tax from these companies
because of the audited statements of
accounts and also that you cquid
definitely know as to hgw much
amount you are likely to collect.
Apart from the revenue needs I do
not think there was any political
philosophy or principles of social
justice involved in the imposition of
this tax on companies.

Now I would like to give you some
details of how the tax was imposed
on the companies by the ex-Finance
Minister, Shri Krishnamachari. In his
Budget speech on the 15th May, 1857,
when he announced thisgqtax, the hon.
Minister did not talk of any exemp-
tion of any company from this tax,
that s, the wealth-tax. But when
the Wealth Tax Bill wgs introduced
we found that there was an exemp-
tion in favour of the banking com-
panies, insurance companies and other
financing companies aided or promot-
ed by the Government. A little later,
towards the end of May, when the
hon Finance Minister was replying to
the General Debate. he announced a
further concession in favour of new
companies and called it as ‘tax holi-
day’s for a period of five years. A
little later than that, after another 15
days, that is, about the 16th July,
1957, he announced another concession
and that was the exemption for inter-
corporate investment, that is, if one
company invested money in another
company that amount also would not
be lizble to wealth-tax.

Then the Bill went to the Select
Committee. Now let us see what
happened in the Select Committee.
The shipping companies were com-
pletely exempted and so also the
charitable companies. Bes des that, in
those companies, which carried on any
scheme of expansion, those schemes
of expansion also were completely
exempted from the purview of this
wealth-tax. That was not all. The
Committee accepted another funda-
mental principle and that was that
the wealth-tax on companies must
come out of the annual profits that
the company makes. It was consider-
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ed—and according to ‘me- quite rightly
~—that this wealth-tax cannot impair

the capital structure or the reserves
of the company. Accordng fo this

.alf these compPanies which were not

making profits or did not make profit
in that particular year were exempt-
ed.

L .
Now, the basic provision in the Bill
tse'f says that all companies up to
Rs. 5 lakhs, that is. where the net
assets of the companies are up to
Rs. 5 lakhs, were exempted. Finally,
there was a provision in rule 2 of the
Schedule limit ng the liability of the
shareholders to 15 per cent so far as
wealth-tax was concerned. Original-
'y, this concession was available only
to the shareholders of private com-
panies but jn the Select Committee
th's was also given to the shareholders
of the public companies.

If you take all these into considera-
tion, you will come to the conclusion
that no doubt this tax was imposed
on the companies but it was imposed
only for revenue needs and not for
any other purpose, If you accept that
then the present scheme is certainly
an improvement on the previous one
borcause under this scheme whatever
revenue you were gett ng from those
companies under wealth-tax you are
now gong to get under the income-
tax or the corporation tax, the rates
of which are now adjusted,

I now come to the criticism of the
other side. These people say that
under the new scheme the companies
are going to suffer, the shareholders
are going to suffer and the Govern-
ment is going to get more revenue.
It really passes my comprehension
and I have been asking all these
people who are saying that the com-
panies would suffer to point out one
case where the new scheme would
dimin sh the reserves or increase the
tax liability of a company. So far
nobody has been able to point out
bow the liabllity of the company as
fich—I am not considering the share-
holders—would be increased, Income-
tax is reduced from 315 per cent to
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20 per cent. Corporation tax is refund given to the a1l ghare-
increased from 20 per cent to 25 per holders was only Rs. 26 lakhs out of
cent. On the whole trom 81'3 per a total sum of about Re. 13 crores.
cent it is reduced to ¢5 per cefit plus

the abolition of wealth-tax and excess 13 ks,

dividends tax.

It i» true—and it must also oe
admitted--that so far as the szhare-
holders are concerned, some share-
holderg are bound to suffer a diminu-
tion in dividends. What class of
shareholders would be affected and to
what extent would depend on so many
factors which are variable. It depends
on the dividends policy which the
company has been following. It
depends on the reserves and the
capital structure of the company. It
depends on s0o many other things, lixe
wealth-tax liability of the company
and go on and so forth. But if you
want to draw general conclusions trom
the scheme, I think it would be fair
to say, firstly, that the companies in
general would benefit under the new
scheme. It would also be correct to
say, secondly, that the shareholders
may or may not suffer, but the smaller
shareholders in reality are likely to
benefit more. Thirdly, the holding
comapnies or the companies which
indulge in pyramiding would definite-
ly suffer. Fourthly, preference
shareholders would definitely stand
to benefit and proportionately much
more than the equity shareholders.
Finally, so far as State revenues are
concerned, though the hon. Finance

It is said again and again that by
abolishing the system of grossing and
the refund of dividends, it is the
small shareholder who is going to
suffer. 1t is true that all shareholders
are going to suffer to some exient.
But, firstly, the smaller shareholders
were not even aware that there is a
system like grossing or that they are
entitled to any refund. Some hon.
Members of this House, when these
proposals were announced, were aske
ing me, what is this grossing and
how does one get refund. Some of
them who have been shareholders for
the last 15 years have told me that
they never claimed any refund at all
80 far. Secondly, even if they are
aware of the schemes, their re-
fund ig so small, in some cases, Rs. §,
Rs. 10 or Rs. 15. That is not worth
their while bothering and writing to
the Income-tax officer, and going from
their small places to the big towns
for claiming the amount. Therefore,
according to me, this new scheme, in
practice, is actually going to bring to
the smaller shareholders gomething
more than what he has been getting
hitherto. He could have got more; if
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weaith tax g0 to say on behalf of big

The third point which I want to
make is about 1nitial depreciation. The
mitial depreciation which has been
given all these years, particularly to
provide incentive for entrepreneurs to
put up new industries or to expand
the existing ones, has been discon-
tinued. The hon. Fimance Minister
has not told us the effect of this saving
on the State revenues I think there
18 still a case and ample justification
for continung this incentive. I do
not think anybody can seriously
suggest that we have achieved our
target 1 industnalisation of thus
country and that such incentives are
no more necessary

1 would like to say a few words
about the expenditure tax There are
two poimnts that 1 would like to make
1n connection with the expenditure
tax. But, before I come to that, it 1s
necessary to understand the scheme of
the expenditure tax. Here, again, I
would like to relate the scheme in the
words of our ex-Finance Minister,
Shri T. T. Krishnamachari. When he
introduced the Expenditure Tax Bill,
this is what be said:
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tious expenditure and for promot-
ing saving.. ”

Later on, he said in the debate in
the House:

“If somebody says, what is it
that you are going to get out of
this tax; you are going to get only
oR8. 10 crores. I shall be dis-
appointed if I get Rs. 10 crores.
It means that the purpose is not
served and that people go on
spending.”

Shri C. D. Pande: That 15 why he
got less than Rs 1 crore only,

Shri Morarka: Later on, he says

“If a person does not pay the
expenditure tax, that means he
does not spend. Money is avail-
able for the community by way of
savings. . . . The operation of it
(the expenditure tax) will un-
doubtedly take time and we can-
not see the results in a year or
two.”

The Finance Mimster, when he
introduced the Bill, knew that 1t wili
take some time before you can judge
the effects of the expenditure tax.
Now, hardly a year has passed when
you have come before the House
again, to effect some fundamental
changes in this tax

As I sud, I wish to make only two

present, a person is not hable to pay
expenditure tax unless his net income
18 Rs 86,000 It is sought to be
amended that this net income of Rs
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promote saving. But, here what
happens? if 1 have no income, but
it 1-spénd out of my savings, the ex-
penditure tax does not .touch me, Un-
less my income 13 Rs 36,000, 1 can
by-pass tfie expenditure tax wnd 1
can spend any amount I lhike. I can
spend from the capital, I can spend
from borrowed money; I can indulge
in the habit of borrowing But, it 1
only spend out of my income, then
1 have to pay expenditure tax From
the very begmnning 1 found that this
provision was somewhat inconsistent
with the philosophy aor logic behund
the Bill I am glad that, to some
extent, this 1s being removed I am
sure that in due course this provision
will have to go It 1s one thing not
to have an expenditure tax at all
Once you have the expenditure tax,
accepting 1n principle and defeating
n details is a thing with which I do
not agree

The other point about expenditure
tax with which I do not agree is a
point which was mentioned by my hon
friend Shr1 Nathwam yesterdsy. That
18, now, in the expenditure tax you
want to include all the expenses mn-
curred, all the amount that you have
spent 1n purchasing gold and siver
and precious stones Till now, gold
bullion, silver or precious stones are
exempted from the purview of this
tax Now, they have been included
What 13 the principle behind tias”
Either 1t 15 an expenditure or it 1s
not an expenditure 1f it 1s an ex-
pendzture, i1t means you have divested
Yyourself of that amount. If that is so,
it 18 no more your wealth. If it 1s
not your wealth, you cannot charge
wealth tax on that It s a peculiar
thing here You want to charge ex-
pendityre tax on the amount spent m
buying gold. Once you have bought
gold, eyery year, you want to charge
'woalth tax because gold 15 your
wealth. This is a type of special
Aenture in thig Bill. I cannot under-
mfand that. If tomorrow, the price of
gold goes up, there is appreciation in

the value and as my hon, friend re-*
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minds me, again, you will have to pay
capital gains tax on the same smount.

Se, Sir, the principle of the Rx-
penditure Tax is that once thd mondy
1s spent, then only you charge Ex-
penditure tax on it. Spending means
completely duvesting yourself of the
property. So, you cannot impose
expenditure tax on the amount saying
that that property still beloags to

you

1 would hke to make two or three
pomnt about the Wealth tax before 1
conclude It 18 a well-accepted prin-
ciple all over the world that in com-
puting the net wealth of a person for
the purpose of tax, you deduct from
nis assets all hus habihities, It is only
on the net Wealth that you charge a
tax It is true that the habihity must
be a determined habihty on that
particular day This pninciple was
accepted last time when the Bill was
passed mto an Act But now you
wish to change that principle saying
that even though there 1s a lability
on a person In respect of certain tax
arrears, you will not deduct that
habihity from his assets if there 1s any
appeal pending in respect of that
liabihity and which are outstanding
for more than one year on the valua-
tion date As we all know, appeals
are pending for three or four years
for no fault on the part of the asses-
see Suppose I get some wmoney
from the bank That amount 1s a
definite liability I have to pay it
back I may keep that amount, | may
enjoy for as long as I want, but still,
that is a liability, and when you
compute my net assets, you would
give credit for that Swmilarly, Sir,
in the matter of tax, once the lhiabi-
lity 1s determined, it has to be lid.
The actual payment of it has no rela-
tion to my wealth tax, This principle
is sought to be given a go-by by this
amendment

The second point ‘which I wish to
state about the Wealth tax is this.
The Wealth tax rates are increased by
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hslf a per cent in all the three slabs.
¥romn balf a per cept, you have
changed the rate to one per cent.
from one per cent, you have changed
the rase 10 one and a half per cent.
krom one and a half per cent you
have changed it to two per cent. Now,
Sir, 1 have made some calculations
m tus respect and I find that under
the new scheme the burden of the
Wealth tax increases most in the case
of the small person. If you take a
person whose taxable wealth is only
Rs. 8 lakhs, you will find that his
wealth tax burden increased dy hun-
dred per cent. instead of Rs. 1,600 he
will have to pay Rs. 3,000. Take
another person whose taxable wealth
is only Rs.’ 15 lakhs. QNow, the tax
burden increases only by about 70 per
cent. Take a person whose taxable
wealth is Rs, 5§ lakhs,

Shri C. D. Pande: What is yours?

Shri Morarka: That 18 a secret.
Take & person who has Rs. 50 lakhs
worth of taxable wealth., His tax
burden is increasing only by about
31.2 per cent. The revision in the slab
systems requires re-thinking on the
part of our hon. Finance Minister.

The Minister of Finance (Shri
Morarji Desai): That 1s, increase the
higher rates?

Shri Morarka:
lower rates.

No. Reduce the

1 wanted to say something about
the Income-tax, but since 1 have al-
ready drawn too much on your indul-
gence I do not want to take more
time on this point.

Dr. P. Subbarayan (Tiruchengode):
Mr. Speaker, Sir, I do not want to
take the time of the House for any
length of time, but 1 wish only to
refer ¢o one important matter,
namely, the tax on diesel oil. The
hon. Finance Minister said that he
will examine this question especially
as our agriculturists are using diesel
oil engirfes and this will go against
the idea of food production if they
are going to pay more in the way of
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«X on diesel oil. But i go further
ana plead that he should also consi-
der tne question of reducing the taxa-
tion becuuse it aitecis &S0 the trans-
port system. ‘Lhe Commuttee presiaed
over by my hon. friend dari Masan:
nas gone wto thus quesuon and it has
submitted a report to show how thus
high taxation on duiesel oil would
amect the transport system. I would
rtquest the hon. J¥inance Muuster
to consider this quesuon in all s
aetail in view of the suggestions that
have been made by the sasamz Com-
mittee.

Of course, 1t 18 true, Su, that we
have a iaige milecage OX raiiways. As
1 said during the course o1 the aebate
on the Mauway buaget, the non.
rinance Miuister has come to the re-
het ot hus coileague, the Kauway
Munister by increasiug the laxaton on
diesel oil, thus help.ng people to take
10 rauway transpori rawer iban road
transport. When 1 spoke about the
coastruction of new rauway lnes, tne
hon, Raulway Muuster said: ‘in
your parts you have very fine roads.
Road transport is being utlised there
and so there is no need for a railway
system to go through particular areas.’
Now, if that 1s the answer of the hon.
Ralway Munuster I do not see why
the hon. Finance Minster should go
to his aid, if he really thinks that road
transport is the solution in States
which have less mileage of railways
and better roads. The hon. Finance
Minuster should consider the point of
road transport as well. The Masam
Commuttee has gone into this in de-
tazl. They have suggested that this
new taxation on diesel oil would
affect road transport. Besides this
tax, the hon. Minister himself knows
that he has provided for taxation for
motor tyres. That agawn affects the
transport system. I have been told
by one of the persons who run a very
efficient transport system in my part
of the country that by this new taxa-
tion the costs will go up so much
that it will not be worthwhile for
them to run the transport vans which
carry goods or the buses because the
* expenses will be such that the profits



13569 Fingnce Bill

{Dr. P. Subbaraysa}

left would be very httle. Therefore,
our road transport wil be affected to
a very great extent. i would hike the
hon. Fmance Minister to consder
ways and means of helping ' these
people. Road transport is very im-
portant for our commumcations in
thig country and therefore care should
be taken to see that no heavy taxa-
tion is imposed which affects road
transport.

We have heard so much _about
khandsari sugar. Some ot the ex-
ponents of this measure thunk that
what the hon. Fimance Minister has
announced by way of reduction will
not go to help thus industry and to
keep this ndustry alive and that
much further reduction should be
made. Of course, I come from a part
of the country where this industry is
not very much in vogue, though there
are some small concerns there and so
I cannot say very much on this. At
the same time, 1 would hke to say
that this happens to be a cottage in-
dustry. As the House is aware, the
hon. Finance Minister has always
been laying great emphasis on
the development of the cottage indus-
tries. Therefore, Sir, I would like
him to consider the question of some
further reduction in order to keep

this industry going.

Next, I would like to plead for the
‘provision of more fundg for the water
supply schemes in the rural areas,
especially in respect of those areas
from which I come, where the rain-
fall is very little and people are
undergoing great suffering in the
matter of water supply. 1 would like
the Planning Commission to speciall
consider the question of increasing
the grant for water supply in rural
areas.

The Minister of Revenue and Civil

Expenditure (Dr. B. Gopala Reddl):
Drinking water?

am glad that my hon. friend the

APRIL 21, 1900

Minister o2 Revenue and Civil Ex-
penditure has referred to tha paint. I
was really thinking of drinking water
in aresg of scarcity where it iy difi-
cult to get water. For instence, 1
have some villages in view, which can

get water from the Cauveri which. is
only nine or ten miles off, but it i

%0
the extent necessary to find the funds
for half loan. The Government of
India have arnounced through the
Planning Commussion that they
give help to the extent of at least 28
per cent in areas like these, where the
people suffer from scarcity of drink-
ing water.

g

A lot has been said on the Planning
Commussion and the way in which .
planning has been done. But I cannot
see any other alternauive to planmng,
especially, it the standard of life of
our people has to be raised. Some
sort of gystematic plannming 13 neces-
sary, and . think that whatever may
be the fault, we have to a certain
extent helped to raise the standard of
lfe of the people. I think planning
should continue, and the local gov-
ernments should be brought in more
and more to suggest the way in which
small cottage industries could be
started so that the probiem of employ-
ment could be more easily solved.

I would like these matters to be
kept under consideration, and the hon.
Minster of Finance, who, I know, is
very much interested in the develop-
ment of the villages and the rural
areas, should see what can be done
to make the life of the villager more
happy than it has been in the past.

8hri C. D. Pande: It is a matter

great regret to me that you, Sir, could
not find it posmble to allow my
motion for referzing this Bill to a
Seloct Committes.

R
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Mz, Speakor: I have no gQuarrel
with him. The hon, Member is quite
young, and he must have been &
little more alert. He must have given
notice of it earlier.

Shti C. D. Pande: . Anyhow, my

main jdes in tabling that amendment
was to point out the rather rough
treatment that is being given to the
entire taxation system through the
Finance Bill. The acope of the
Finance Bill, as a rule, is lLmited
to raising further revenues by making
changes in the rates of taxation, and
not to making structural changes or
changes of a material nature which
alter the nature and scope of the Acts
themselves.

This particular Bill séeks to amend
four very important taxation mea-
sures. They are the Income-tax Act,
the Wealth Tax Act, the Expenditure
Tax Act, and then the Gift Tax Act.
There may be others also. .As for the
Estate Duty Act, it was amended only
recently.

Now, these are the Acts which this
House has discussed at length for the
last four or five years. it will be
recalled by hon. Members what cere-
monious attention and actual consi-
deration was bestowed by them on
these Bills. There were contested
discussiong 1n the Select Committees,
there were long debates in this House,
and after mature consideration, this
House came to the conclusion that
the Expenditure Tax Act will have
this structure, and the Wealth Tax

Act will have this structure, and so
on.

But, now, all of a sudden, all these
Acts are sought to be amended almost
beyond recognition, not very much
with a view to raise more revenues,
for, in my opinion, the quantum of
revenue sought to be raised is rather
small. In fact,-it is not worth dis-
turbing the structure of the Acts, and
it is not worth the trouble because the
additional taxation that is being raised
from all sources of revenue is only
Rs. 23 croves; now, of course, I think
it will be about Ra, 31 crores, because
the hon. Finance Minister has been
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pieased to make certain concessions in
some items. For the sake of Rs. 21
crores, he is now disturbing too much
the structure of the different Acts.

I am reminded of a little couplet
from Knlidnn, which the hon.
Finance Minister must be knowing.
Of course, I shall not quote the first
line, because it relates to something
else.

o X0 whare Tyl : ag fr
Sihxi C. D, Pande: The couplet is:

QETITAN 1T o8- T HTARTHE IqeT
ey gy, fwR qu
KT E & T4 4

1 shall translate only that portion
which 18 relevant,

AT NG 4T,
frar ¢ sfaarfa 4 &

It means that for the sake of
little, you are staking too much, in
the sense that you are disturbing the
entire structure of thought in the
country.

You have created a sort of impres-
sion in the country that nothing is
permanent, in our tax system that no
taxation system, however solemnly
assured to the people, is permanent.
A solemn assurance was given to the
people that this would be the estate
duty, this would be the gift tax, this
the wealth tax, and so on. But this
year, you change them altogether,
root and branch, which, I think, is
much beyond the scope of a Finance
BilL

Suppose you had tried to alter these
thiogs not by means of the Fihance
Bill, but by amending the 'ncame-tax
Act s0 as to make all these material
changes, by amending the Wealth
Tax Act so as to make all these mate-
rial changes, by amending the Gift
Tax Act 50 asg t0 make all these

_material changes, by amending the
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hxpouaiiure A8x Ac; 80 as to make
ali wede malenial caanges, then 1t
Wouiu nave COSt you aunost a delect
Cummautee on every MHul. Now, to
have au these Chduges made by the
Filuance Hill, ana to give & go-by to
the belect Commitiees on these
various Bills, 1s really n a way
sneaking through tne back-door. It :s
not taur to this House, and indeed 1t
18 not justice to democracy. Of course,
the JFinance Bill 1s also considered
by the House. Mut while dealing with
the Finance Bill, Members have to
speak only for fifteen munutes, and
there 13 no Select Committee where
the provisions could be discussed
threadbare. You have provided only
five hours for the considerauon of the
clauses of this Bill. Do you think
that we can do justice to all these
provisions within five hours? It
was 1 this context that I wanted to
move my amendment to refer ths
Bill to a Select Committee. There
have been instances previously where
Finance Bills were referred to Select
Commattees. So, there 1s nothing
wrong i it. It is not a question of
censure; it 15 not & question of downg
anything against the prestige of Gov-
ernment. In fact, I myself belong to
the Government party, and I do give
my support to the taxes that are
sought to be raised; I do not mind
the quantum of the taxes, but I do
mind the manner of imposing these
taxes.

1356 hrs.

[Mr. DxryuTy-SpraxEr in the Chair]

My hon. friend Shri Morarka who
is a well-to-do man and who knows
these intricacies has dealt with them;
and he may be right So, I would
not go into the details as to how they
have altered the taxation. But I am
really concerned with the method,
the rough handling of the Acts in this
manner. Really, 1t is a matter of re-
gret. Of course, the Finance Minster
has now introduced these things. But,
in future the people should be given
an assurance that whatever decision

APRIL 21, 1089
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we make will have a cerfain mea-
sures of permanence. You said first
that this would be the structure of
the Estate Duty, but next year, all
of a sudden, in the month of March,
you say, no, whatever we decided was
only for the last year, now this will
be the structuré for this year, and so
on. Society and individualy base
future programme on these laws, and,
therelore, it 18 not proper that you
change these laws so very quickly.
1t is not like changing the income-tax
from nine pies to eleven pies or from
15 ples to 20 pies per rupee. That is
quite a minor change as compared to
the changes that are sought o be
made through this Bill. Anyhow,
this is not very material. as far as
the provisions of the Bill go.

But I have a feeling that the ex-
penditure tax which 1s sought to be
amended by this Bill 1s in principle
wrong. 1 have always considered that
the expenditure tax 18 wrong in prin-
ciple. It has been suggested by an
expert whose advice has never been
given any credence, and who has
never been recogmsed even in  his
own country as an economic philoso-
pher, Sumply because he passed
through Bombay, it was perhaps very
cheap to call him here Perhaps it
cost the Treasury a few thousand
rupees from Bombay to this place and
back. This kind of cheap expert ad-
vice is not in keeping with the dig-
nity of our country. It is not proper
that because a certamn professor of
economics in the Cambridge Uni-
veristy has suggested this to you, you
feel that your taxation is wrong. After
all, we were also there in the Select
Commiittee, and we know more about
this country than Dr. Kaldor knows,
and we have decided in the light of
the circumstances in our country. Do
vou think that we know less about our
taxation system and our people?
What he calls as loopholes, I would
call as concessions; we made thess
concessions purposely; those who were
there in the Select Committee on that
Bill knew how difficult it was and
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what great arguments were advanced
before Government made these con-
cessions. But now, Professor Kaldor
says that they are loopholes. What-
ever that' may be, the expenditure
tax which 1s sought to be varied by
this Bull 13 dengerous to the whole
eqonomic structure It is extreme
source of vexation amd harrassment,
1 have often reushed speaking on one
particular subject, and I shall speak
on that subject ance again on this
occasion too

I do not believe in the philisophy
of saving at the cost of everything
else. 1 am afraid, we have confused
thimking i this cuuntry We say:
let us have steel plnqts. collieries,
washeries and everything else, but
no consumer goods, consumer goods
will take care of themselves.

After all, planning has come to
stay It 13 not a matter of onhe or
two Five-Year Plans only 1 visuahse
that these Plans will continue for
decades until this country reaches a
stage of prosperity, that means at
least 25 or 30 years Can you go on
preaching to the people to tighten
their beits for 25 years so that you
can go on making steel plants, and
that they should demand more cloth
only after 25 years To ask the
peop e that much, I think, 15 to call
for too great a sacrifice.

Sacrifices can be made for a few
years, But we cannot go no sacri-
fiting even the ordinary comforts of
life i1n the hope that somewhere In
the dim furture our children or chil-
dren’s children might enjoy a better
life

Of course, people have sacrificed,
and without sacrifice we cannot wac-
hieve much, but there must be co-
ordination between the consumer
goods industry and capital goods in-
dustry.

What you are doing now 1s not the
real type of saving, because you give
wages end salaries to the employees
and you repeat that they should come
back as raw saving for the Plan I
want more money to the State, but
through & proper economic process.

Finance Bill
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After all, your whole system of
taxation 18 bound to excise duties and
sales tax. The more consumer goods
are produced, the more cream you
will get, You need only more quantity
of transactions in the economic field,
and taxation will be unlimited in
scope. After all, getting Rs 30 lakhs
from the Expenditure Tax and Rs 20
lakhs from non-essential vegetable
cils, 1s too small thuing I say to the
Finance Minister that he 18 losing
crores and getung only a small
amount By more economuc Qctivity
in the field of consumer goods, he
could have got Rs 30 to Rs 50 crores,
having production of capital goods side
by side You wul get more if you
shightly cnange the economic thought
bechind this Plan The emphasis on
capital goods 1s too much and we are
1ignoring consumer goods altogether

The production of cloth has gone
down from 5,400 milhon yards to 4,800
milhon yards Nobody worries about
that Production of sugar 1s going
down, nébody worries ebout that
Production of cement 1s stationary,
1t 15 not being produced to s full in-
stalled capacity Nobody 1s worried,
because they say people can go on
without cloth, o1l and cement But
they must get their excise duty of
Rs 24 per ton Do they realise that
when they mmpose this  duty
they reduce the consumption?” Now
18 the time to redu-e this duty of Rs
24 per ton to Rs 12 or Rs 10 per ton
You will no doubt lose something
immediately, but 1n the long run pro
duction of cement will go up and your
share of taxes will go up too

There are many other things simi-
larly where you are realising only
small amounts The planning seems
to be based on the idea that the pre-
sent production 1s all the production
there 1s going to be, and whatever tax
is to be realised 1s only from this
production.

After all, what 13 saving® Saving
does not mean the same amount of
goods or wealth sold at a higher
price, and from that higher price
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realising something by way of tax.
Real saving implies production of
more wealth, selling goods at @ lower
price if possible, or at Jeast at an
economuc price and then saving money
from . That is real economic saving.
Otherwise, if you go on distributing
wages and salaries and get them raw
without being digested in the econo;
mic system of the country, that sav-
ing is not worth while, and a day will
come when your appeal to save will
not be heeded. A day will come when
there is no market for your cloth,
there is no market for your cement,
even for ordinary oils.

Shr} Feroge Gandhli (Rai Bareli):
Then there will be no problems!

Shri C. D. Pande: That type of
economic suggestion we do not want.
We want there should be extreme
economic activity, and from that ex-
treme economic activity there should
be available a large amount of fin-
ance to build capital goods as well as
consumer goods industries, I wish to
stress that there should be more em-
phasis on consumer goods aiso along
with capital goods.

Therefore, if you do not make a
compromise between the two, there
is the danger that you may have all
steel and no fabrication; all coal and
nothing to produce out of that coal.

Shri Ferose Gandhi: What about
prohibition?

8Shri C. P. Pande: If the Finance
Minister allows me to speak, I shall
suy something. Of course, it is very
difficult and dangerous to say any-
thing in his presence, but I have al-
ways been of the opinion that we
have made a fetish of prohibition.
Anyhow, it is not in the scheme of
my speaking just now therefore I do
not want to dwell further un this
issue.

1 think the time hascome when we
should give proper thought to all that
counts in the economic activity in this
coutry, be it in the consumer sec-
tion, be it in the capital goods sec-,
tion, because an unbalanced econvmy

APRIL 11, 1980

will lepad to dissstrous results sogme
day.

level of income-tax. Three years ago
it was Rs. 4200; later on it was
brought down to Rs. 3,000. A slight
concession has been given ¢o

with one or two children,

I have spoken to a large number of
persons in high places, in the Board
of Revenue itself. They themsalves
hold that this is an impediment in the
way of realisation of income-tax in
other slabs, because, to realise about
Rs. 4 crores, we have to maintain
about 4,00,000 dossiers of income-tax
which is almost half of the total of
about a million income-tax assessces.-
In realising this Rs. 4 crores you have
to spend almost Rs. 2 crores. So, if
you do away with thig limit, you will
lose only Rs. 2 crores which you can
make up by tightening the loopholes
in higher slabs. In the net result, you
will not be losing anything. On the
'other hand, you would be earning the
gratitude of the people.

After all, in this country we must
be clear in our minds that a man who
gets Rs, 250 is a poor man. We do not
envy him, we have our sympathy for
him. We have so many relatives get-
ting Rs. 250 a month, we see their
plight. What is their feeling? We are
doing great things, but they are not

in the morning and evening. They are
all aguinst the policy of the Govern-
ment, because it touches them.

The Prime Minister last year said
that everybody must contribute for
the welfare of the State, that every-
one must realise that big plans are
going ahead. Of course, the man
gets Rs. 250 a month knows it
than we know. The moment
chases a bidi, of sugar,
ounte of ofl, he
Plan,
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not grudge, with which we
rather sympathise.

Shri Tridlb Kumar Chaudhuri:
{Berhampore): Before I proceed to
discuss the financial implications of
the amended taxation proposals that
have been put before us by the hon.
Fimance Minister, I would like to
refer to a wvery important matter
which is worrying the people of that
part of the country from which I
come, That is, protection from in-
creased pressure from Pakistan side
ageinst our borders. We have reduced
our defence expenditure by about
Ra, 25 crores, and I am not unneces-
sarily worried over it, for I am con-
fident that if it is a question of mili-
tary defence of the country, our Army
is quite competent to take care of it,
provided that they sre not inhibited
unnecessarily by our policy makers.
But the question that I have been in
view is a much more limited ques-
tion, the question of providing ade-

79  Pinance Bill  VAISAKHA 1, 1881 (SAKA)

Finance Bill 12580
seemed the Government themselves
did not know what was the actual
position. The whole trouble arises
from the fact that the subject of bor-
der security is under dual control. So
far as the military defence of the
horders is concerned, that is the
charge of the Army and the Union
Government, but so far as providing
wsecurity to the people living in the
border and the day to day guarding
of the border is concerned, that is the
charge of the State Government, and
between the Central Government and
the State Government, the people do
not know whom to blame for the
plight that they are in.

You know that sometime back in
this House the question of Pakistan’s
violation of our border in the West
Bengal district of Murshidabad was
discussed. After that, the West Ben-
gal Government sought Army help,
and a Jat Regiment was sent there,
I do not know what are the actual
facts, but it has been reported in the
Press that soon after that, the Deputy
High Commissioner for Pakistan in
Calcutta saw the West Bengal Chief
Minister, and perhaps that Army unit
has been or is going to be withdrawn.
This is a very strange position that
we are in The morale of the people
is thoroughly shaken, They do not
know who are the arbiters of their
fate in this regard, and I also do not
know how and why the objections of
Pakistan diplomatic Missions in this
regard should be given so much im-
portance by our Government. So far
as the protection of the border peo-
ple is concerned, I think Government
should give more serious thought to
it and shouyld try to utilise the ser-
vices of the National Volunteer Force
which is under the State Government.
They should also see whether they
cannot arm the local people, of course
after due screening and all that It
we cannot send the Army, if we do
not have enbugh pglice to protect our
people, at least let the people be en-
abled to defend themselves.

Having seid this, I now come to
theprepowsthnthlvebeenpheeﬂ
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before us by the hon. Finance Min-
ister: It is obv'ous that these proposals
cannot be taken in isolgtionand they
must be related to the total tax Btruc-
ture of the country, and ultimately to
the economic structure that we have in
this country, because the tax structure
is utimately derived from the econo;
mic structure. It has been common
knowledge that the structure of our
taxation is absolutely regressive and,
therefore, it is no wonder that the
financial proposals which the hon.
Finance Minister has placed before
us should also similarly be regressive.
In this Bill, with the amendments he
proposed yesterday, he has only been
able to persuade himself to sacrifice
Rs. 1409 crores from a sum total of
Rs 23 crores originally proposed to
be raised by new taxation. Out of
these Rs. 28 crores, about Rs. 20-85
crores are by way of indirect taxa-
tion. We know what indirect taxation
means and where the incidence falls,
1 congratulate the Finance Minister
for his having no unnecessary inhibi-
tions about it. He is a person who
does not wear blinkers and does not
like others to wear blinkers. He plain-
ly knew that with the economic
structure we have in this country our
revenue measures cannot but be re-
gressive, and I am quite prepared, for
my part, to put up with that, were it
not for certain disquieting features
that have started creeping into the
economic pattern that is slowly evol-
ving in this country under the cover
vf nationalisation and socialism.

We all know that we are graduslly
having a rapidly expanding nationa-
lised economy--a Btate-owned eco-
nomy. The extent and volume of our
public undertakings are expanding

‘dav by day. But unfortunately, the
integration of the State enterprises
with private capital is simultaneously
proceeding so much apece that one is
afraid ¢o think of the consequences
of this fact. T recently examined the
pattern of directorates of 34 Central
Government owned companies. The
total number of directors is 370. The
number of non-officials or represen-
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tatives of the private capitalist sector
on the board of directors is only 47.
It might seem that this number Iis
insignificant, but really if you exa-
mine the personnel of the directo-
rates, you will find that all the leading
capitalist groups in the country are
represented amongst these 47, and
because the neme of one person
occurs twi~e or thrice in different
boards of directors, it really comes
to this that a small group of our pri-
vate complaint financiers who have
been given a control'ing wvoice In
these nationalised enterprises.

. L]

I culled the figures and found that
the Tatas have 9 directorates out of
these 47, the Birlas have 3, Shri Kas-
turbhai Lalbhai and Sarabhai have 8
between them, Mahindra and Mahin-
dra 3, Lala Shri Ram 3, the Goenkas
of Calcutta 1, Dalmia Jain or Sahu
Jain 1, Bird & Co., a European con-
cern 1 and so on. There are other
names which are quite prominent in
the capitalist industry. But it is not
necessary to mention all names here.

Not only in the matter of our pub-
licly owned industries but also in the
financial structure of the country,
they have been given an unconscion-
ably important position. In the
Reserve Bank of India, for example,
which is a completely nationalised
institution, out of a directorate of 14,
7 belong to the Jeading capitalist
groups of this country and there are
only two persons, non-officials, who
cannot be called capitalists; and they
are Prof. Gadgil and Prof. Gorakh-
nath Singh. Otherwise, all the well-
known names are there. In order to
emphasise, my point 1 would like to
read out the names, without meaning
any disrespect to the gentlemen, I
am not really criticising them; I am
criticising the policy of Government.
They are:

Shri Kasturbhai Lalbhai,
Shri B. M. Birla,
Lala Bhri Ram,
Sari C. R. Srinivasan,
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Shri J. R D Tata,

Prof, D. R. Gadgil,

Shri H C. Mshindra,

Shei D N Mitter and Prof,
Gorakhnath Singh.

As sad just now, Prof Gorakh-
nath Singh and Prof Gadgil are the
exceptions and the others represent
the top-notch section of the capita-
lsts That 15 so far as the Reserve
Bank 1s concerned. And this happend
to be a rationalised institution’

Shri A. C. Guha (Barasat) 1 think
D N Mitter cannot also be really
called a capitalist

Shri Tridib EKumar Chaudhuri:
Prof Gadgil 15 not a capitalist, nor
do I say that Prof Gorakhnath Singh
13 a capitahst

Shri A. C. Guha: I mean Shn D N
Mitter

Shri Tridib XEumar Chsudhuri:
That ;s 2 matter of opimion But Mitter
18 connected with a number of capi-
tahstic concerns in this country I
would rather call hm the go-between
—between the Government and the
private capitalist sector

Similarly, in the State Bank, out
of a dire~torate of 20, 12 represent
this section again—of course, different
persons representing the same top-
notch group of capitahists This 1s the
state of affairs in the two major and
vita] financial mstutions which are
completely nationalised.

There is a tendency in some quar-
ters to equate nationalisation with
socialisation And, I feel that, when
you have this kind of integration be-
tween private caprielist sector and the
public sector, your notions of socia-
lism also become somewhat different
from the accepted or popular notions
of socialism

I want to resd out to you the con-
ception of socialism which 1s gwuding
our officialdom. Here, one gentleman
who is very high up in the determi-
nation of our economic policies. (I,
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mean the Governor of the Reserve
Bank (Shri H V. Iyengar) is saymng

“The main criticism that I have
heard expressed agawmnst the Gov-
ernment of India is that he pol-
cy is one of sociahism This word,
if not carefully defined, is likely
to be misieading In some countn-
Jes 1t is mdentified with Commu-
nism, in the U K 1t 1s considered
to mean nothing more revolution-
ary than the investment of pub-
lic funds m the equpment of
certain key mdustries.”

“The socialism contemplated by
Incdia does not, by any stretch of
immagination mean Communism,
it does not mean State Capita-
lism ”

“It 15 a system under which
private competitive enterpnse
has and will continue to have a
vital role to play; it 13 a system
which respects private property
and provides for the payment of
compensation if such property is
acquired by the State I submut
there 1s nothing in the system
which should be repugnant to
the social conscience of the
USA”

He was making this speech 1n US.A
and he was further explamning and
1llustrating what actually this pub-
Iic sector 1s about which so much
.deological controversy 1s rased.

“It has to be conceded that the
Justification for teserving certain
industries for the public sector
has been couched, in the decls-
ration made by the Government
of India, 1In terms of 1deoclogy;
but 1n actual fect »

This 18 how our officialdom under-
stands ®.

“ but 1  actual fact there is
ample justification for the deci-
sions taken by the Government
on strictly pragmatic grounds”

What are these pragmatic grounds?®

“The more important schemes
which have been reserved for the
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public sector are those for which
the private sector is umable to
find resources, It is, for example,
wholly out of the question® for
the private sector in Indis, having
regard to the state of the cepi-
tal market, to find the resources
to establish any of the steel mills
of the size now being established.
Such a task would be impossible
without massive support from the
Government.”

And, he goes on further to ex-
plain; —

“The result of the setting up
of plants by Government will
necessarily be to create condi-
tions in which the private sector
can operate to advantage. Thus,
it steel is produced, it has to be
processed, and the processing
units will be in the private sec-
tor. If heavy electrical machinery
is manufactured, it would be set
up to generate electrical power
and the greater part of the equip-
ment required to handle that
power will also be manufactur-
ed by the private sector. The role
of Government could thus be
stated to be developmental in
character; it is intended to harn-
ess resources which otherwise
would remain idle and to provide
basic material for a variety of
secondary and tertiary industries
in the private sector.”

As a matier of fact, this is the
socialist philosophy that has inspired
our officialdom. But, speaking for
myself, I am even prepared to put up
with that if Government has shown a
little more concern about Parliamen-
tary control of our publicly owned in-
~dustries.
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on the one hand, public good and

Just as in the case of the Rallways,
the actual shase holders or owners of
these organisations are the 380 mil-
lions of our people—And, I would
like to read out here a statement
made in this regard by Mr, Herbert
Morrison—no great revolutionary, of
course but he knows how under the
present set-up these public enterprises
should be conducted and it would be
worth while to listen to him.
Kellid: ¢ -

‘“We are seeking a combination
of public ownership, public ac--
countability and business mange-
ment for public ends™

Unfortunately, however, in this pub-
lic ownership is only legal and theo-
retical; public accountability amounts
to nil; and business management,
Y do not know what to say?
About how efficiently these organisma-
tions are being managed, I do not
have the time to go into that but I
hope to find another occasion to de-
monstrate and prove to the hilt that
that even cases where the loss is
about a lakh of rupees a day are
hardly tackled anywhere and we are
at a loss to understand where we
who represent the people can raise
this matter in order to bring the
people responsible ¢o book. The
ministerial responsibility is there;
Ministers are there but if you exa-
mine each Ministry, you will fnd
that every Ministry, excepting a few,
is sadd'ed with a number of publie
loan enterprises....

14 hrs.



three times the of the enterpri-
ses under Tata’s control. It is not
possible, however t or gifted

“For me as for my predecessors
in this place, this has been the
major factor around which the
Budget has been built.”

It we had to consider the Budget,
then we should consider it in per-
spective and in the background of
the Plan. The Finance Bill is an
instrument to implement the Budget
proposals for the fulfilment of the
Plan. I would not go into the diff-
rent taxation proposals of the Finance
Bill but I shall consider the general
trend of finances and the economy of
our country and consider how far
they will be helpful in the fulfilment
of the Plan.

But before that I would like to
mention only one point regarding
this year’s taxation proposals—about
the small units producing non-essen-
tial oils. The present Finance Minis-
ter is an earnest supporter of the
cottage and small-scale industries
and it is the accepted policy of the
Government to help these. The taxa-
tion proposals put the smaller units
on par with bigger units and so this
run counter to the accepted policy
of the Government. This new pro-
Posal hags been welcomed by big oil
companies producing non-essential
“ooking ofls while the smaller units
1ave bean protesting. The little conves-
68 LSD -8
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sions which the ¥Finance Minister
announced yesterday would not be of
much avail to them. I hope he will
still consider this proposal further
and see that some redress is given
to them.

After this I would like to say some-
thing about the general economic and
m.uncm trends in this country. We
are passing through a Plan and it
means, the determined effort to have
an accelerated rate of progress. In
an under-developed country, re-
sources are lacking and so some
determined efforts have to be made to
mobilise resources for the fulfilmens
of the Plan. Some hon. Members
have questioned as to how long these
austerity measures can be imposed on
the nation. They will have to be
there till we can reach the goal of
prosperity, and till we have been able
{0 bulld up our economy, some sort
of an austerity will have to be
practised. But that austerity will not
be imposed only on the masses of
people but glso on the Government es
such and the Government machinery.
I find from this year's report that
public revenues had gone up from 91
per cent. of our national income to
10.1 per cent. The national incdme
in 1056-67 was, I think, about
Rs. 14,400 crores and it must have by
now increased by some few crores.
You can take it that our public reve-
nues have increased by about Rs. 200
crores annually, In a poor country
to get so much revenue out of taxa-
tion must have cause hardship to the
tax-payers, yet the tax-payers would
have been quite content to give this
tax.if they would have been assured
that this money has been properly
utilised, We find in the same report—
The Economic Survey—that practi~
cally the entire amount of this addi-
tional public revenue raised explicitly
for the implementation of the Plan
has been consumed more or less in
non-development  expenditure. I
know there may be certain items of
development which may not be in-
cluded in the Plan but evén then
some expenditure may be incurred
for such development. I would not
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bava grudged that; but this excess
revenue has been spent on non-deve-

proposals have been made for the ful-
filment of the Plan., But when you

gven on development items,
the general administrative machinery
and administrative expenditure, I
should say that a true picture was
not given to the House and the House
was not taken into confidence by the
Government as to the purpose of the
new taxation proposals. I hope the
House should take a greater interest
in this matter. 1 am not suggesting
any additional committee of this
House but I think sometime back the
hon. Speaker himself suggested that
the whole House may sit as a com-
mittee to scrutinise every item of
expenditure. A better thing would
be that either the Public Accounts
Committee or the Estimates Commit-
tee may be particularly asked to look
into the increases in administrative
expenditure.

I would also mention that the ad-
ministrative expenses involving the
creation of new posts, filling of them,
specially in attached and subordinate
offices, should be particularly examin-
el My friend Shri Tridib Kumar
Chaudhuri was mentioning about the
new corporation and eutonomous
bodies and other public sector con-
cerns. 1 think that all these should
come under the careful scrutiny of
elther the whole House or of some
committee of the House. In this con-
pection, I may also mention this.
Why should there not be a separate
debate on these public corporati
Just as there iz a separate BM::

s
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debate on the reilways which is the
biggest commaercial enterprise of the
Government? [ think that there may
be a separate debate on the Govern-
ment’s industrial units also. Those
need not be separate Budgaet; but a
separate statempnt may be made hy
the Minister or Ministers concerned
and then there should be regular
debate on the expenditure incurred
and the developing of the working
of these industrial corporations and
other autonomous bodies functioning
under the Government.

Sir, anothei disquieting feature is
that the Government have been put-
ting new taxes and the direct effect
of this in some cases is increase in
cost of living. It has been stated in
this year’s budget papers that during
the last three years of the Second
Plan period the cost of living has in-
creased by 15 per cent. I do not know
if the national income or &t least the
per capita income has increased by
that amount in terms of money, I am
sure the per capita real income has
not increased by 15 per cent. Due to
these taxation proposals and other
measures taken by Government for
the fulfilment of the Plan, the cost of
living has gone up by 15 per cent
during these three years according to
Government's own statement, there-
fore it is a fit point for this House to
consider whether the per capita resl
income has gone up by the 15 per cent.
or not.

This point comes into consideration
because we have to see whether by
virtue of the development works that
have been carried out by the Gov-
ernment the common man is becom-
ing poorer or richer. The idea is that
the development works should make
the individual man, the common man
vicher. But my feeling is that the
common man is becoming poorer day
by day because of the taxation -im~
posed in the name of development
works. If an individual citizen is
becoming poorer day by day because
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of these measures, what is the worth,
what is the valug of all these deve-
lopment works to the individual man?
That is also & point which this House
has to consider,

Another thing is, during the Ilust
three years, that means from the last
year of the First Plart up to this year,
excise duty has increased from Rs. 145
crores to Rs. 325 crores—about 128
per cent—and this has definitely and
directly added to the cost of hving.
Not only that, if an excise duty is
imposed of, say, one rupee, the price
of that article is sure to go up by at
least Rs. 3. The cost of the article
and the cost of hiving has been gomng
up not in proportion t@ the duty im-
posed but by a multiple of the duty
impoeed, and the Government so far
has felt almost helpless in checking
this unfair profiteering and unfar
commercial tactics prevailing in the
country

Sir, on 2nd March an offical
spokesman of the Finance Ministry
said—it came out 1n the Press on 3rd
March—that ‘“the sudden increases in
prices of some commodities after the
1959/60 budget, were not warranted
by the actual incidence of the various
increases in excise duties suggested by
the Finance Minister” Then he has
mentioned certain articles on whch
the prices had gone up far in excess
of the duties 1mposed This is just a
statement made by the spokesman of
the Finance Ministry, and the Finance
Ministry has felt quite helpleas to
check this tendency 1 eannot con-
ceive that the Government would be
80 helpless 1in checking this tendency
and they have no power to take an
appropriate step towards stopping
these things If they have not been
able to do anything, what is the use
of a Government spokesman making a
statement to the public that4be prices
have been going up much in excess of
the duties imposed. I think the
Government should not have stopped
at that, but 1t should have taken some
definite action to stop such dishonest
commercial tactics.

In this connection, I think I can

Quote my hon. friend, Shri Gopala
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Reddi{. He mentioned some days ago
before a non-official or semi-official
gathering 1 Delhi that the taxation
hes resched a saturation poiny and
theresis hardly any scope for further
taxation. Taking that statement, we
come to the question of the finance
for the Third Plan. Before 1 come to
that, I should like to mention the
dftect of this taxation on the internal
economy. We want national wealth
to be saved. We do not want that
everything that has been produced
should be consumed. One of the in-
tentions of these taxation proposals 1s
to put a curb on the internal con-
sumption. That is quite all right. And
internal consuption in respect of some
very fundamental and basiec commodi-
ties such as textiles etc has gone down.
But the effect have been that pro-
duction has also gone down in some
industries, the employment potential
has gone down and further problems
have been created. If internal con-
sumption has gone down, what is to
be done with the industnes that are
set up? The industries must be pro-
ducing some commodities. If there 18
no sufficient internal consumption
those commodities have to be export-
ed But all our attempts to foster ex-
port market have not been very much
of a success

In this regard I would Like to draw
the attention of Government to a
publication issued from the Ministry
of Commerce and Industry—Supple-
ment to the Journal of Industry and
Trade March 1959. There 18 one chap-
ter—current Export Trade Heartening.
Sir, English 15 a foreign language, and
I can’t be sure gbout the meaning of
this eaption I think, it would mean
that the tendency of export trade 13
quite healthy and 1t 1s gomng up This
caption shows the complacent attitude
of the Government or of the respec-
tive departments. In all the different
paragraphs under this caption I find
something else Under a sub-head-
ing—European common market—it 18
said:

“I¢ these trends continue and if
the community ”
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—~—4that means the European commu-
nity—

“ ...does not adopt bdroad
liberal policies towards trade
with third countries, Padian ex-
ports of tea, coffee, cotton Iabrics,
Jute goods and coir producis are
likely to encounter greater diffi-
culties.”

In another paragraph it says:

“Jute buyers have been per-
suaded to adopt a ‘wait and see’
policy because of uncertainty in
prices. There has been a marked
fall in exports to the principal
sacking consuming countries, al-
though the position in regard to
the offtake of hessian has, on the
whole, been well maintained.”

So there has not been any increase
in hessian also. There is a para-
graph with the heading “Big losses in
cotton textiles”, Further down there
i3 a -paragraph. “Steeper fall in
handloom exports”. Except in the
case of tea in all the other
there has been some depressing and
pessimistic feature mentioned. But
still the caption over this chapter is:
“Current Export Trade Heartening”.
It shows the complacent attitude with
which serious matters like this are
handled in the different departments
of the Government.

Another thing to which I would
like to draw the attention of this
House is the monetary tendency. The
time deposit in banks has gone up by
28'8 per cent, whereas the demand
deposit has declined by 64 per cent.
So there is abundance of money in
the hands of the few but they do not
want to utilise it gand invest it in in-
dustrial undertakings or other pro-
Quctive purposes. They have simply
kept it in time deposits of banks for
getting the higher rate of interest.
Then, the deposit and advance ratio
of the commercial banks has also
shown a decline from 627 per cent.
to 58 per cent. in 1938. This shows
that industry and commerce has not
been drawing as much from the banks
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as it used to do in 1958 or 1957. This
is a nize of depression. This % a
tendency which is not quite healthy
in the econvimc situation of the
country. The result is that there hag
been less investment and thé rate of

year. The rate of industrial produc-
tion was about 8§ to 10 per cent. In
1958-58. In 1957 it came down to 8-8
per cent. and in 1988 it Is only 2:5
per cent. So, the rate of increase in
industrial production has been going
down.

Mr. Deputy-Spealer: The hon.
Member's timé is up.

Shri A. C. Gaba: Two or three
minutes more. Another point s, we
have been incurring huge loans. 1
think by now our loans would come
to about Rs. 5,000 crores, and Parlia-
ment has no check over thé Govern-
ment’'s authority to incur loans,
Under the Constitution, Parliament is
authorised to pass an act to put a
parliamentary control on the Govern-
ment authority for incurring Iloans.
Loan is a deferred charge on the
Consolidated Fund of India. We have
to repay it with interest. So, I think
the Parliament should be asked to
pass an Act putting some parliament-
ary control on the Government's
authority to incur further loans, in
this country or outside this country.
The Constitution came into force eight
or nine years ago and during this
time, the Government should have
placed before this House a Bill to
give to this Parllament that authority.

One last point and I finsh. I have
referred to the increase in the cost
of living and an unfair increase in the
price of commodities, particularly, the
consumer goods. In this connection.
1 do not &now why the Tarif Com-
mission has not been functioning to
put some check in this matter. When
the Tarifi Commission was set up and
the Act was passed, it was with the
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jdea of giving protection to our
nascent industries. Now, with the
strict import control that feature is
not 80 important. I think the Tarif?
Commission should be utilised for
fixing the price of different commodi-
ties, particularly the consumer goods.
The Tarif Commission should now
function more as the consumers’
council, and it ghould be given the
definite task of controlling the prices
of these commodities. The Tarift
Commission, for that purpose, should
be thoroughly reorganised and revis-
ed. The Tariff Commizsion should not
be used as a place to provide some
patronage to some favoured persons.
The selection of personnel for - the
Tar® Commsnion intidd ‘ot made on
some definite policy and principle,
looking to the qualifications of the per-
sons concerned. 1 think the entire
conception of the Tarif Commission
should be revised and re-organised.
In view of the changing conditions of
the country, the task of the Tariff
Commission should be for giving pro-
tection to the consumers and not s0
much to give protection to the in-
dustries.
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“It is clear that Purana Qila
40 be cleared. It is one of our
nistorial monuments. 1 would
fike suitable accommodation to be
provided for the refugees there,

and I am forwarding your letter
¢0 Shri Mehr Chand Khanna”.
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fipg onidz wfrelt # fok arw -
TR Yo,000 Yo &Y vy fear § 1
wg arfaa §Y @y far ag Bk gt
nff & | € v vy fad oy ot wow
wg § fs R s o fasay wie o
® vy 7w wivdz qx o€ | & oeer
§ fr qroeT wr oo i | ST
aw Y gr fe ow wyw W 6T
Tz ¥ i §Y T W< Tt ) W
afcd ¥ mw fadk wg § fx o oW
TN | VT WX At wde we @
ot & wivic W qx wOW AP )
A wigr fix w1 gl weAT W Y
fo Ao FowTE & Wk IM W
T T 6 gn vl Rt E O
fs v@ T AR § w4 | N9 4T IG
wrf & Feae ), §fe 8 fawarw §
fis w19 x¥ AR A aw ek g &
R, o< far oea® W W9 NE
& &, afexr w38 e gwte et ¥y

v & g wedt seag 9 AT
£ 1 AT Y srawar § g, 59 ¥ o
#3, gy g dY W< wdar vu g
gF% a8 FE0 AR ¥ WRE TNy
feark 1 AR wraw e o AT
& drr W fa g7 T ww W A
aaowg feort fom & A § ww
wxte fafre ®r wE arw aff
q1, i o qr off o whi@
w1 sl W areps Tdiwews fafr-
T O | A A fawra off s
/T X ATHT, TG ATHAT TN
urdy dfadz v cAfm i & aTeqs
oo & 1 wor A fad wgr o e §
fir & s qwr v o7 welsT war
B 1 30 aeer vresror v 6 e o,
Rfge g T I WE o1 s O
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w vk & o gwr ¥ gww a0 Y
Wt 47 Juk afd 42 v ofr ¥ifew
oY, e wwr $E warw aff owr
oy srrat vt wgw 8 fe TG ow F
A it Ny wft e wff <ol
¥ e § w qtelt wwr xew
fs waar g ofic Sefiw e g
fw ez gt axfreewe fafiees amge
vy 1 € &Y v & o0 wa fufree
|nge, M f g@ 3w & geafagnr §
te £ o 9u & fode €, e
o sy & ot Wk« A ool
o €@ 4

AW PR © A AT AT AT
geft ¥ &fit &Y 37 T w1 N s
gt @)

dfew e e Ww ¥ W
[ fo & qeft & sygar § dfeqr wm-
T AN fafreex wgy W AW
tfeaifmdaeltafl 31 & 5w
& M e § ¥ W oW
FEOAY W gATE ®T ® FEAT
g e % s o % fedkd
¢ & 9§ qrdt & e § faed F
oy frderly § WX & 9w fay-
Tl W wgyE v § e § o
& § I oW Al frar and 9w
NI @A RN WAL FAE 1

sit Wit Yk : TR o

W% & figar AT frgd 2o, TR WA
Ity {gidw
sy wff firer ¢ 2] Wt | g woar
¥y Y @ o€, gw elftwr dafer o

a
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Mok frrErgwerast §
1T 3 s T AR AT T T e
& ar oY i ¥ Yzw ey § O T
e il T gur 1 e TR
& ard aeht wifg?, wemr for wfigd
o wifed ovg dw ot g | A o
v & € wwr vy e e & teRs
# wivrewT wiftae 3 oY oF & & fad
to TH¥ W WlGT TR W7 9g W
& TF¥ € @ T § ghew #E o
T A A e g w3 AR
fede wgdt § fv = owe ¥ T ow
&= 7 o T ) WY T o
v w1 fad &Y wowY W 3w ¥ wae
WHIMIsWRAAR aww 4.
afet w7 T aTE JaeIg AW A
I R T g § O aw Il A 3w
o) fgg U F A o & fe
TF WIEHT Iw WY mav § o daoh §
THTAT AT & | 7% % a5 /W 2@
wgerar § 1 e v vgd § v v
¥ qg 7T T W TN H A
a1 ¥ e sg g e s dw
F TR AT WA W) WY T S0
¥ fd e § W aF ww
e gl N e aaeag T
1 F w6 woAr ar oy Qgar
i frgairgfm g a
fazae urfo dto wo wike ¥ fXur
Jawt fam o w1 R W
a6 & fs o faewe = @ g,
afm R T aaia #F AR
firt 13w ge ek a1 5y
wr¥ fofaay agd & &7 (k= W =g
feay gor & 1| T e @, W
o e w3 7 srfo dro Yo WTo
& sy & e ag ae i & fe oo
£ @ W & W W WA
£ ow uw o9 W e R W
oes vy aff X | ey e
Y arw o fearer & war v WA
G forar waT & | W9 ¥ oY TN AN,
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g tevy F qud W @ o
qaT wgr § 97 WA @ Ay A oy
o7 wgr € wwar | ot g ¥ * v
&« tondz ‘AR g dA=for §
TEE g6 Lo T Y ey gor & F oy
e wedr awvag fewmm f ) ww
w7y & fF a tevy & v fraeft
N ke o IER AgRre wak o
ey ¥ ot AmpR Enifee
ww angy & et fr <@ 2@ & wRT
fod ¢ 7@ I § and Wiz
2 WX vz A= Il ¥ AR W
21w eus F R gRweNT
fafreec & @ ot |} qoe qav A
A W ug s 2 fear waw fe qfe
W W& ¥ I A e wfer off
g€ wafod 2a & gu, @ & w Ty
gt & 1 Wi ag v GiwewT fafree
e TR oRTEw dad IER A
afr wgr s TRy Wl & R Sw F
TomY ¥ arm WX ag WY & | =-
“fawer ¥ eaT g | AT O Y
Y % ¢ fF T Y WY AW awr
warer Sifd | o TR WEw W@ agy
@ ¢ it wa gfer 53 & fad
& el @Y o agi oW ¥ qwfas
AW WY T W e v T § e arar
SRT A Y Yo BN M ¥ gW F
WX %o wradY feea 9T Wi qae
Fagr o g ......

Shri Morarji Desai: May I ask for

some information from the hon. Mem-

ber? Does he expect the Govern-
ment to feed all these animals?.

dfen sgT e wnie : F ww ¥
qu W £ fis s qad ol -
dz wY faerardy Aff § oY W Ay ¥O
fedmd § 7 swdiegaT & W
Yo ¥ ¥a WY K |
Shri Moerar§i Dessi: The responsi-

®ility is of the owners; neither of the
éon. Member nor of ours.

SHew s1ge e wele : wwe v,
vt foid & fawr § W gX e
fedd d forar arar § fie gk o o
i ¥ &w fir 9 fior T i Wit
wr® § 1 &% nrey fafrec g 9 ey
& W wok e fis gk dw s
03 & arag § o oy daf o Py
9gR Yo AW WT AWNT IBT wT ¥ wiedy
& i ag a3y fr AR
ar et § W oY T Rty @R
AW H g daw ¢, v AT H
™R e ow Rafadt oY dewrs
W WX FAPT ATHT T4 w7 6T WY
AT § W T T A

Shri Morarji Desal: May I say

from these cows we are getting more
and more milk?

dfen sy vw welw:  wER
warar Wi WY e ar A £ St
# o ofgd S e g 1 wfe
A q g THE A afy & xafer
4 W fie A s wgan afer
ag arwar § far o Qeu e & w tene
Teameitfrgfd; ogragien
# 43 ww 7w few ¥® 2w | quv
AT a1 g A tAxkE F Yo &qx
gafrderim § 1 o fafarer agw
¥ g w@ N 6 g fear T oAy
IR ug wwavar fe g Audfesw
afy a1 /e F K e
fir oY B 47 fed & Ty Ay T
faz 1 s w1y e aww fag of
¥ w7 owd ¢ wiife g7 T fird
b ir gt mmtn &
o @ text ¥ texe & gqrw amiy
# 1 T AT «3 wOT ¥ Yo w0y
& vy v foraiks fis 9 ag g fe W
feat ff 2ow oy offT Wt @ W
mm:‘ﬁm%“".
wUY o0 &1 wai wrgd AT aw aw
f& are wai my def & A ofr O
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sy wff €7 ot vy e aft
AR WX T w7 W R ATy

we........

Shri Morarfi Demai: May I ask the
thon, Member not to get excited in the
interest of the discussion?

Pandit Thakar Dag Bhargava: I am
not geiting excited. I have been
thinking of this matter for such a
jong time and urging it over and over
agein.

Mr. Deputy-Speaker: In any case, 1
was going to ring the bell.

Pandit Thakur Das Bhargava: 1 am
not excited at all. 1f yos order me to
be silent, or if the hon. Finance
Minister thinks it is too much, I will
not continue. He is saying all this in
the interest of my heslth, I know
that.

Mr. Deputy-Speaker: Is he not con-
cluding now?

Pandit Thakur Das Bhargava: 1 will
certainly stop. But I am not at all
excited.

Mr. Deputy-Speaker: Should he not
allow us to judge it?

Pandit Thakur Das Bhargva: Then
I will spesk in a low tone. But
kindly sllow me my say. This is the
most important matter. For 24 hours
of the day I think of this and
aothing else. That is my difficulty.
& wew ¥ wd vy fr Foid &
g s arc o feqr g § fr aw
2R ¥ WY RS F X WAy WA W
*r wfy @Y 7€ § W P gW W
Terare o g ¥ g ¥ ey v F
mpg et d o aw o
qupr Y 1 A3 fis kil & qraedn
q oY wgr d fis ard’ & e wivs WX
T W ¥ g gw W e o
Ttie wy wwlt ¢ o w0 Y WY
RY YW 7% T & AT &y wwar § )
% Juet gy Free oY dwrxd | e
T o Oy gV § + AR W

rmmlmu 12608

oy weke ¥ wRT Angw g fs
i sragw fafree wrgw ¥ o
g fr q@ oo Wy & wieamyd
waey 83  wa e Awdw s g fean
FurET WYy qRA | o @ on et
® aTa &7 wrer AW A 7% gq
fead  wroet faswe § W W §
e e sfewread w1 gwmer gar
¥ fisqt war § o Frg o ¥ fe
wmw fafrex aga axfawrs ¢
oz T o< ax faars & 1 wfeagad
Y 3T ww oY A wrfaa DX & Sfew
1 wE A qg THT W gUx W
W o o vt A e
e A § ag oy ufas s
E 1o WE 59T & FTHIT K B
R e fafreet age & sk
§ o< ag awAe o gEw 3 6 9w
Aqzer A w1 AT 7 FR TR
fafreex arge sfeaed Fax w@ &
gt AW awRIFIETNI
Ao AT pdATE WA WY wgAr g
aY ag art & qe faAqr o §f
AT § WY 7 g fodT wreT sngHt &1
far ¢ wgar § afew ug N wrke
"o WX HY QIR 9X wgaw § W
I feaat T gt § 1+ wHEw w7
AN agF w6 & gwwar § e figg
s § AT TR ¥ 9gF ¥ 9T A
W1 AT H A4 IY I WA A1 ¥ forerd
§ iF & WA e § 7w @9
vy § waife ag AR § fr ag &
2w Y1 AR AW & W A MR
¥ FR A W A N 9
it ¥ T AT ST § O 999 Ay
q GF A2 der 17 § O 5 A
NI RNV
ag awaYw W 5w § fr AR AW
¥ =T o o AqTe A= AR
¢ Juwt dr o ¥ yewrw AT fear
ot § YT GTTC 3¢ ATE AT
W & 1 A wew ¥ quitw § e O
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sfeargat Pl & { wrw o F fad fivrer geledy ;ft ofie womer st Feamaw
0,000 T ATERYSA A1 v §, R oY oamer g wav

«F T & G wTSE ¥ Y g0 fafauy
R w7 AT fiov Wi 55 wOY
i w1 gtw §, e gmo am &
W AR AT wrar § WK ogoo H¥
wd w A= § o T Wi e
T W el § fw gwra smar
ffpfrr 8 oR ale i
fi i whvas ¢ Wiy svar gfinrer
g X &% FL WX W7 W ¥
loomﬁmmwlﬂt
o v0r wefrat s s fdar
¥ 2w ¥ ey sredt & qre ow dw Wik
" uw v g A G HAR T qrery e
& amar & o o wg fra R F ma
i 3T vy fe forer gk & o oW
T IW T T g off &Y ag My
TEh R WY w1z T OF | xaEwr
Toia oy § fe o geied ot uix
TR S X 1 ww A gl
X frwae wifaw s aga T oo
* g WR TR R ¥ ard et
ot Afy § zaw AW § aoh o<
W T 7 16 M & AT T 6k
& ff W@ sty aud fw g ofmer
TR w1 QU g w2

AN W garEfer w3 Y
wfeee wre fear A gwct @ o
fordt fr fggew & wrom anferge
wy wifirer fieaqy ar SR fowr § fe
W uEd e Wit T @ dmEr
dFgmaofi @ty wWhwwdes
afafaddt ¥ ff @ i W@ §)
mrrmzdn v AL

R farad A T e o ey
Foleageerowdw ug wT LI
wr fie fa2a & ug adwr vk feay mar
oiT I ant ¥ e wwRe g,

wAw T ¥ uw v o ooy
foafedt & wd g wmgen i Qfrerer
RO @t v e |\ owor

Fureae wivew - el Y F e
g TAT T § AT gfw wre e
< yufeog orag A S A graET R

dfen srpe vw wote: &
A A T 1 qw e P
¥ ¥ @11 fafore st g

i, e f A« ok gy
o T 9T W AT wifgd @ W
N X KA W § i ww
sqr fear I

T WY N uw dew
fre e v § forw 3w ¥ e
oz 78 w53 & fe ¢ oz ofmr v
A & arey & O I grew § dfew
wre w1 @A won wh sy
aft § 1 e A e e e
¢ o' ww IEw A= F e § Wi
I AR M A N W W’ T
T Ay few ag Srawa B0

frlre wifiy & a § ¥ R
WMo sty g1 0 wa ¥ aw
qarfen § e wob v ¥ 3w & wae
falt T & wg v & wdM
frrs miimr@ e & wr
i

AT ATAT, AT TG B v o
wy g wawr s fr et angkfeew
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wifefeer vo ik vo & faur § fis
{¥ex Dfer @, Fed wre fafier
wprER, s W wLeaC QiR |«

st feft 1 W og@ wi ¥
ot Y gw frwr omar 97 Ay aw
froar 1 o Wle W o s dtaw
ey vusfrmaias g owagt
Tah A & wgy O wgr v fe Ay
o freeht & ff ow qw ot a2 W
7R § agt X A wooo 7T FW &AW
o) Ao fedqguel
aferat R Wrefeat 1w A
W w&=fr § o weelt ew & @y O
€ Iy g v fear amr § 1
ag & AT A g w1 7 o vl
e & o PiF § I ey wx faan
arar o M wSe /A ¢

Shri Morarji Desal: This is all

wrong. He does not know anything
about Aarey Colony in that case.

Pandit Thakur Das Bhargava: It is
absolutely correct. Who says that it
is wrong? I can prove it.

Shri Morarji Desai; I was in charge
of Aarey Colony. I know what is
happening.

Pandit Thakur Das Bbargava: Will
he kindly find out as to how many
calves are there in the Aarey Colony
(Interruption).

i g & wivagde
¥z o W v 7 @ &
Bz 9 waar fr fog w1 fafrer
qEE wY e AW YL |

JTEIN wEND: WA A AW
o™ Afwd | oy A aew e
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wre Qo o) fear amr § ag ofr ws -
frm

finte fro Bw (vxgre~—Fime
wgfas wifew wnfoar) : & arreltg
LM A
sraen A § Ao X @ F T
s g 1 39 e ¥ A wfemmax
fawoar § s Iqwr sferoms fsay
wrd A sradw 7w §Y awar §

qfw svee o wE : IwET oY
wraer AT wifge 1 ag o
wedr oftor @ § O T A wT
NN aE ARG ) TA
& 2t wY foave g&n fiea o
¢ w\x Sad agk R Iy AT

gt v Y g wfgw

& { wrewr qvan aaa 7 faar )
& st speEr § fe wred o
¥ Y swrmr aw © fear 1 e 7
g & T o+ § 1 AT N 3y
#3 wgr § oy O Fs Forg qr wmwr W@
¥ FHTT YIF FT AGAT AT T A6
T & AT W TG I O oS

. wGir

Shri L. Achaw Singh (Inner Mani-
pur): Mr. Deputy-Speaker, Sir, the
Finance Bill seeks to give effect to
the financial proposals of the Central
Government for the next financial
year. These proposals would raise an
additional revenue of Rs. 23:35 crores
and of these about Rs. 18-08 crores
are to be raised from union excise and
Rs. 277 crores from oustoms duties
and another Rs. 25 crores from
wealth-tax. Judging from  these
figures as well as the constituents of
the tax structure of the Budget, we
find that the picpa.tion of indirect
taxes to total taxes has been increas-
ing year by year, whereas the propor-
tion of direct taxes to fotal taxes
has been declining. It seems that the
vested interests in this country have
clamed more and more concessions
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year by year in the rates of direct
taxes and this year they are more or
less satisfled because there is a re-
deeming feature, namely, thate there
has been the abolition of the wealth-
tax on companies and also of the ex-
cess profits tax. Direct taxes used to
form 45 per cent., of the total taxes in
1944-45. In 1053-54 it declined to ‘24
per cent. So, the incidence of in-
direct taxes is very heavy and the
common man has to bear increasing
burden of our Five Year Plans.

Taxatiop on the poor man’s require-
ments, such as, cloth, sugar, kerosene
qil, and vegetahle aqils it vather ze-
gressive and is sure to add to ‘the
hardships ot the common man. The
aim of the socialistic pattern of
society cannot be achieved by
taxing these poorer people more and
more and by giving concessions to the
richer section of society. It may be
interesting here to refer to the posi-
tion obtaining in some other coun-
tries. For example, the proportion of
direct taxes to total taxes is 55 per
cent. in the United Kingdom, over 60
per cent. in Canada and South Africa,
83 per cent. in New Zealand and 70
per cent. in Australia and Japan. 1
suomit, therefore, that we have not
been able to utilise the taxation
machinery to bring about an equali-
{arian society and to correct the social
inequalities and maladjustments.

We find that the duty on motor
vehicles’ tyres, the duty on refined
diesel oil and vaporising oil as well as
on low speed diesel oil will certainly
affect the poorer sections of our
society. It will certainly result in
raising motor transport fares and
freights and will also result in in-
crease of prices of articles of dally
use. This will certainly aggravate the
social inequality and will also rob the
fixed income owners of their hard-
earned income. I submit that the
backward and undeveloped areas, like
N.EF.A.,, Manipur and Tripura, which
bave no railway and where motor
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people of these areas and, if possible,

people and are also very
people. While asking for concessions
after concessions they have also
various devices to evade and avoid the
taxes. The penuineness ot Yrus TGrov-
ernment has been tested on several -
occasions on this issue. The Govern-
ment has a very soft corner for these
people. The estimate of evasion of
taxes varies with different Finance
Ministers and I feel that it may be
at least Rs. 100 crore to Rs. 200 crores
or it may be Rs. 200 crores to Rs. 300
crores as Professor Kaldor has men-
tioned in his Report. Among the
various devices that they have ad-
opted for evasion—the Taxzation
Enguiry Commussion has also men-
tioned it—are:—

:

(1) Omission to report taxable
income;

(2) Fradulent changes in account
books;

(3) Maintenance of multiple sets
of account books;

(4) Opening of bank accounts
under assumed names; and

(5) Securing contracts in the
nan}e of dummies.

I do not think the hon, Finance
Minister has been able to devise ways
and means to cope with this situation
and to deal with these devices.

The Taxation Enquiry Commission
has observed, and rightly toa, that
evasion can be tackled effectively by
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All the new taxes that we have
levied, namely, the estate duty, Ex-
penditure tax, the gift tax, and the
wealth tax will not be able to raise
a substantial amount of revenue, un-
less the administrative machinery for
collection is thoroughly overhauled
and reoriented. Successive Commis-~
gions and Committees which have
been appointed by the Government
have not, I think, 4given pfoper
:nought and due attention to the pro-
~lem of administration of these taxes.
The Income-tax Investigation Com-
mission could not obtain the benefit
of the comments and advice of the
Central Board of Revenue. As the
report says, at the time of the deliber-
ations of the Commission with the
Central Board of Revenue, there was
a heavy spell of work in the Board's
office and therefore, they could not
have the benefit of their comments
and advice. Then, again, the Taxa-
tion Enquiry Commission also did not
make an independent enquiry as far
as the administrative side is concern-
ed. They depended solely on the
report of the Central Board of Reve-
nue. Therefore it shows that there is
a serious flaw in the adnmunistration
of these taxes. The Central Board of
Revenue is shy of a probing enquiry.

Owing to persistent demands of
Members of Parliament and the
public, a Committee has been set up
with Shri Tyagi as Chairman. Judg-
ing from the constitution of the Com-
mittee and the questionnaire they
have circulated, it can be said with-~
out eny hesitation that it will meet
also the same fate as the other pre-
vious Committees. The questions
they have issued are vague, broad and
superficial. No specific issues are
framed regarding the deeper defects
of the department which had a ruin-
ous effect of revenue and efficiency.
There is the dual control of the
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Central Board of Revenue as well as
of the Directorate of Inspection of
Income-tax in the department. There
iz also a maladjustment ‘which has
been a source of constant conflict
betweédn them and has proved dis-
astrous to efficiency and smooth sail-
ing. These and a host of other very
equally important and vital problems
remain practically outside the scope of
the enquiry.

I would like to say a few words
sbout planning. We are very happy
that the Plans are completed. But,
we have not worried about the fulfil-
ment of the targets. Statistics are
very interesting; but they are also
confusing. We find that enough of
co-operation has not been coming
from the people. The people are
still hungry and starving. They are
still poor. The reason is not far to
seek. Out of Rs, 960 crores spent last
year as annual expenditure on the
Second Plan, about Rs. 300 crores
were spent on defence, Rs. 200 crores
on civil expenditure and Rs. 100
crores on the import of foodstuffs.
Very little is left for development ex-
penditure, especially on education,
public health, housing, industnes and
agriculture. That is why they do not
enthuse the common man. The aims
of the Five Year Plans, namely, rise
in the national income, eradication of
unemployment, reduction of inequali-
ties are still a dream and far from
being fulfilled. It has been urged
that we must produce, we must indus-
trialise or we shall perish. Experi-
ence shows that the result of this pro-
cess has been concentration of wealth
and economic power in @ few hands
and also growing urbanisation and
growth of slums. We feel that the
decentralised sector of industry should
be developed. 1 mean, more atten-
tion should be paid to small and
medium-scale industries and cottage
industries. In that case, there may be
equitable distribution of the gains ac-
cruing from our productive efforis
and also there will be wider diffu-
sion of the employment opportunities.
The employment potential of the
handloom sector is, at present,
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37,350,000 and that of village and small-
scale industries, 75,00,000. So, they
employ more than any of the large-
scale industries of India.

One irtherent defect qf the schemes
for development of these industries is
'that they are mostly centred in the
industrial aress. In the distribution
‘of industrial estates, and pilot pro-
jects in the development blocks, in
the supply of machines on the hire
purchase sysiem and also in the
supply of easy term loans, require-
ments of the backward areas and
under-developed areas such as Mani-
pur have been neglected. They have
@ot been properly looked into.

Manipur is one of the biggest
weaving centres in India. The num-
ber of looms was 135,278 according to
the 1851 Census. Fifty per cent. of
the population is sngaged in this in-
dustry. But, all of them depend upon
the local merchants and mahajans for
their requirements of yarn and also
the disposal of their finished pro-
<ducts. The weavers have got original
and exquisite products and during
‘British days, they bad a market in
England as well as South Africa.
Now, it is in a decadent condition. It
has been given step-motherly treat-
ment. It is almost dying out due to
sweating of labour, exploitation by
middlemen and lack of marketing
facilities, Adequate funds are not
provided for the development of this
industry. A few looms are now in
the co-operative fleld. The Central
Weavers Co-operative Society, which
is an apex society, has not been pro-
vided with adequate capital because
the Handloom Board has got certain
restrictions on the issue of loans and
the Administration has not provided
it with enough capital. There are 48
societies affiliated fo it and 6000
members. I would like to ask the
‘Government to provide enough capital
“Tor this apex society so that more and
‘more weavers societies may be
“brought under the co-operative fold.
Many handicraft products and hand-
Yoom products of Manipur are shown
as products of other States in the
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emporia in some parts of India. This
is unjustified. The Handloom Board
xth:limdicnmmudlwdhok
to it.

1 would also urge on the Ministry
tfo extend the State Bank's pilot
schemes for advancing loans {o small-
scale industries 1n Manipur also, now
that the State Bank has opened a
branch at Imphal. I should also urge
upon the Government to give one ine
dustrial estate to Manipur ag in other
Union territories. A scheme for the
starting of @ saw mill as also a
hoslery factory provided in the
Second Five Year Plan should im-
mediately be taken up.

Lastly, 1 would like to say a few
words on the state of Agriculture in
my part of the country. There, it
has been said that we must produce
more. But, there is no incentive on
the part of the agriculturists, because
the prevailing market price of rice is
Rs. 8 or 8 per maund. In the neigh-
bouring State of Assam, it 13, Rs. 20
and in other parts of India, it is
about Rs. 40 per maund. The
Manipur Admuinistration has fixed
Re. 10 as the procuring price. The
agriculturists feel that they have been
exploited. There are many middle-
men who would procure the rice and
give it to the Central Co-operative
Society there. They do not get a
proper share for their efforts. The
costs of the manufactured articles are
higher in Manipur even though they
are produced at lower costs outside.
Because there is always a transport
bottleneck here. There are np Rail-
way communications. So the pesg-
ants in Manipur have been deprived
of a fair return of their produce
while they have to pay a high price
for their other daily requirements.
On several occasions I had asked
Government to increase the procure-
ment price of rice, for instance, but
Government say that the price level
would be disturbed if the procure-
ment prce of rice is increased. This
is not the correct view. This view
is not justified, I can assure the
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House that the increase in the pro-
curement price at least to twelve
rupecs or to thirteen rupees would go
& long way in bettering the econopuc
condition of the people of that Terrl-
tory. I would request Government to
consider this matter further and to
-give to agriculture its due share.

Shri N. B. Munisamy (Vellore): Mr.
Deputy-Speaker, Sir, before dealing
with the general aspects, I would like
to say something about the special
{eaturas of this Bill. Whenever an
Act is passed, the provisions made
under the Act must be capable of im-
plementation. What we find in this
Bill is that there are one or two pro-
visions which are incapable of imple-
mentation. Nobody can take advant-
age of such previsions. Such provi-
sions ought not to find a place 1n the
statute-book.

{ will first take up ome aspert.
namely, the excise duty on tobacro.
Clause 30(b), sub-clause (ii1) refers
¢to the following item:

“Granule ‘rawa’ of tobacco
capable of passing through a
aleve made of wire not finer than
24 8 WG. (0.22 inch dameter)
and containing not less than 18
uniform circular or square aper-
tures per linear inch.”

i do not think we have got any
manufacturer to do this. If such a
sieve is prescribed, which is beyond
all our imagination, 1t will only lead
to corruption and evason of tax also.
The person who 1s authorised to deal
with such cases may be tempted to
vield to certain temptations leading to
evasion of tax thereby. For having a
0022 inch diameter, you should have
0011 inch radius. Such a sieve is
not poasible to scquire. We cannot
even ask anybody to manufacture it
We are doing something here which
would give scope for the persons to
evade the tax. The authority who is
enjoined to check thege items may not
be in a position to get this particular

- sieve at all. Therefore, we should not
Prescribe specifications regarding the
sleve. That is not wise.

‘68 L8SD—8.
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Another point which 1 wish to state
in this connection 1s this. The Ex-
planation which appears under sub-
clause (iv) of Clause 30(b) leads to
certain  difficulties. It states as
follows:

“Such varieties of unmanufao.
tured tobacco used in the manu-
, facture of biris as the Central
Government, by notifieation in
the Official Gazette, specifies in
this behalf shall not be deemed to
fall waithin this sub-item but shall
be deemed to be unmanufactured
tobacco, not otherwise specified,
within the meaning of sub-item
(()Rd

For the tobacco leaf they charge only
eight annas whereas for the tobacco
flakeg forms they charge Rs. 125 nP.
According to the explanation to
which I made a reference garlier, the
man at the depot is given discretion
to charge as he pleases. There he
takes inte consideration the use which
it is put to but not the form. Ordi-
narily the form is to be taken into
account and not the use. This Is
arbitrary. This is a capricious way of
doing things. There should be no
contradiction in the tariff rates. We
should not allow discretion to be exer-
cised by thé man at the depot either
to the advantage or to the disadvant-
age of the assessee. If we allow such
discretion, it will only lead to lLitiga-
tion later on. So, I would only re-
quest the hon. Finance Munister to
look into this matter as %o the legality
of the contradicton in the taiff
terms. This position appears to be n-
nocuous but it is having far-reaching
consequences and so I request the hon.
Finance Minister to look into it

In the Financial Memorandum it is
stated as follows:

“With the re-imposition of the
éxcise duty at a higher level all
the khandsari sugar factories will
have to be brought unaer excise
control. This will necessitate the
employment of some additional
staf?.”
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We find that about 80 persons, by
way of extra staff, have been provid-
ed for., We have provided for Super-
tntendents, Deputy Superinténdents,
Inspectors, Sub- Head-
clerks, UD.Cs, LLD.Cs. etc. I do not
find an Assistant Collector, Only a
8Superintendent is there. There must
be a head of the department. Thére
must be an Assistant Collector. I
wish that post may also be included.

1 wish to say something about the
change of the structure itself which
the Finance Bill aims at By the
Finance Bill, the hon. Minister
changes the structure of the original
&ct He can change the rates but not
the structure of the Act {tself.
Changing the structure of the law it
@ot ordinarily envisaged by the
Finance Bill It is something like
a convention that we have been
adopting. Although the Finance
Si-uster 1s original in all his actions,
yet he can still think of a method
whereby he does not interfere with
the main Acts.

Now, the Finance Bill happens to
be an annual feature here Why
ghould he adopt this corventional
method of introducing the Finance
Bill year after year® Just as we are
having the First Five Year Plan, the
Second Five Year Plan, and so on, he
can introduce the Finance Bill once
i two years or once in three years
ar once in flve years, and see how
these provisions are being worked out
Now, every year, it all depends upon
the fancy of the Finance Minister in
charge; he changes the structure ac-
cording to his own free will and ac-
cording to his own fancies, sccording
o the length of the coat. Of course,
ft is left to the Finance Minister to
find money to run the adm nistration,
but at the same time, he has to see
how the measures are worked out,
smd whether the changes that he
makes would affect anybody. If it is
going to affect the majority of the
people, he has to see that he shall

anot touch those aspects.

APRIL 31, 1930
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Generally speaking, when the
Finance Bill is introduced, the big
businessmen or the industrialists look
forward to improvements or changes
in taxes, so far as their spheres of
activities are concerned. But so far
as the poor man is concerned, he his
nothung to look forward to. He re-
mains the same 0ld man as he was.
And this Finance Bill has nothing to
do with him, and he finds no benefit
at all, except that he looks to his own
belly and he gees whether he gets
his quota for his hivelihood.

Therefore, I would say that when-
ever the Finance Bill is introduced,
you must alsp sce to what extent the
poor man 18 being helped This
Finance B:ll envisages a tax recovery
of about Rs. 21 crores. By propos-
ing these taxes, the hon. Finance
Minister has taken upon himself
several odiums and at the same time
several encommums also So far as
the companies are concerned, they
would certainly throw boquets and
encomiums on him, because the excess
dividend tax and the wealth tax have
been abolished. But what 18 the net
result?

Before the introduction of the
wealth tax and other taxes, they
wanted to level down; they wanted
to have greater recovery from those
who were able to pay, end they
dropped out those who were not able
to pay. And it was thought that the
companies were able to pay the
wealth tax and the excess dividend
tax, and, therefore, these taxes were
imposed on them But now, the
Finance Minister says that he s
going to scrap those taxes. But his
reasons are not very convincing, ex-
cept perhaps that he has sa:d that he
would be recovering as much as he
would be drawing otherwise; in other
words, before the scraping of the two
taxes, he was getting a certain
emount, say, of the order of several
crores; he says now that even after

these changes in the company
taxation he would be getting the same
amount. That is quite right But
when these taxes were introduced,
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people had a trust in Goverament
that in respect of the money recover-
ed from the shareholders of a com-
pany where wealth tax was made ap-
plicable, they would get a refund of
80 per cent. So, this was reslly an
entrustment which Government bad
to discharge after recovery from the
compmics. What Government are

now doing is that they have
transferred this onus or this
responsibility to the companies.

The companies, when they re-
cover the money, are expected to
pay it back to the ghareholders. Tt
was said—as far as I could make vut
from all this jugglery of the ,’ ‘ont-
ages—that 56'5 per eent was the
total recovery; that isy the ineome-
tax, the corporation tax, the wealth
tax, the excess dividend tax, all put
together may come to 56°5 per cent
Now, Government are getting about
45 per cent. 11°5 per cent is sup-
posed to be with the compauies,
which are being managed only by a
few persons, and it is now thought
that they in turn would distribute or
plough hack the amount fo the
shareholders,

Originally, we had trusted Gov-
ernment that they would take the
responsibility of ploughing back the
income-tax recovered from the com-
panies to the shareholders. Now, it
is thought that the companies them~
selves would do it The companies,
we know well, are managed only by
a few persons, and we know how the
companies would discharge that
obligation. I should, therefore, say
that Government have not discharg-
ed the‘'r duty. What was originally
entrusted with them is now being
shoved on to the companies to do. So,
to this extent, I should say that it is
a breach of trust Government are
thinking that they are doing thelr
best by just placating some of the
companjes, but the companies may
not do what Government expect them
to do, namely that they should plough
back this amount to the shareholders.

Yesterday, Shri M. R, Masani was
making out a case. I could not fol-
low it fully, and I could not make
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out whether he was speaking for the
companies or for the shareholders.
Whatever might be the case, and
whatever might be the logic behind
it, he was against the by
which the trial is going to be made,
namely the first stage and the gecond
stage. The lofic behingd his

ment was that whatever experience
could be had by adopting the first
dourse could as well be had by club-
bing together both the stages now
itself or the whole thing could be
deferred for a year and then put
through the next year. This was the
way in which he was arguing But
| could not make out whether he was
arguing for the big shareholders or
for the companies. But anyway, the
method adopted by the Finance
Min -ter to gain experience by
stage. is much better than what the
hon. Member had suggested. At this
stage, | woulq reiterate that still the
Finance Minister owes an explana-
tivn to this House as to why he has
changed it. and what convincing
reasong he has got for scrapping
these two :"..es, and adopting a new
method.

15°26 hrs.
[Sarr BaArMaN n the Chair)

For getting these Ra. 20 crores. he
could as well have adopted other
methods; in fact, he could have re-
covered even more by other methods.

Coming to income-tax, there is a
pravision in  the Income-tax Act,
namely section 54, which deals with
the secrecy aspects. The officers to
whom the documents, returns and
accounts, evidences and 80 many
other hosts of documents are sup-
plied at the time of filing of returns,
and accounts, if they ultimately find
that there is something wrong with
them, cannot divulge it to anybody.
T would request that this section
which imposes secrecy on the officers,
has to be drastically amended.

The reason for my saying so i
this In continental countries espe~
cially in France, the names of the
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tax-dodgers and evaders are all pub-
Yished; and immediately, the person
concerned, whether he is high or
Yow, is sentenced and sent to prison,
.‘nd asked to pay a hedvy fine In
other countries also, I find that pub-
Beity is given. Just as the names of
the exporters and importers are all
publiched by the Commerce and In-
dustry Ministry in a huge volumé,
tikewise, I would suggest that the
who pay
income-tax will have to be publish-
ed, so that we could know how
mpuch any particular person pays.
For instance, we may find that a par-
ticular person pays only Rs. 100 s
income-tax, but we may find that
every third month or every second
imonth, he throws out a big dinner or
& big lunch involving a huge amount
of money. If a man who really pays
100 throws out such big lunches
dinners to so many people, then
does it come about that he has
huge money in his hands to do
kind of thing? If we have got
list, we can at once bring to the
well, look
man is throwing such big
but he is not paying any-
Government.  Therefore,
ity is always useful, For,
know how much a parti-
really paying as tax,
can immediately
to the notice of Government
ther factors. Otherw:se, we
6hall not be in a position to make out
& whole case against him. There-
fore, publicity is always good.

The next thing that I would like to
bring to the notice of Government is
t‘his. There is a good deal of evasion
now. According to the Central
Board of Revenue, this amount is
. 30 to 40 crores, but sccording to
Profersor Kaldor, the amount evad-
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ﬁav. the fact that there is evasion is
sccepted. Now, we are having an
f#ficome-tax investigation commis-
slon occasionally. Instead, we can
hive a permanent investigation
eommission, And we can ask them
@ take up & fow cases every year,

APRIL 31, 1909
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and ransack and examine them
thoroughly. For instance, out of a
hundred cases, five cases may be
taken in a particulay year, and the
othef 95 may be laft out, and we may
aot give trouble to those 85 persoms.
These five cases can be examined
thoroughly in that particular year,
in the next year, another five cases
may be taken up and so on. In
America also,.they do the rame
thing. They take only a few cases
and examine them thoroughly and
then asgess,

Shri D. C. Sharma (Gurdaspur):
Let the others go scot-free,
[

Shri N. R. Munisamy: Year by
year, we shall be taking up the diff-
erent cases. So, 1t is not that we are
going to leave oui any cases.

Shri Tangamani: Now, everybody
is going scot-free. .

Shri N. R. Munisamy: The method
1 have suggested is a better one.
Then, I would suzgest that a com-
mittee may be appointed to go into
the question of the incidence of
excise duties. At present, we do
not have sny dats relating to their
incidence or the economics of it. So
far as the excise duties are concern-
ed, we must have a committee which

ill go into the question and give us

relating to the various aspects
of the incidence and how it is being
worked out. In the absence of such
data, we are changing the excise
duty now and then and shifting from
one point to another, picking up, as
we Dplease, some commodities, and
dropping out some others. So, it is
very neccssary that there should be
a committee to go into this question.

. I have a few more suggestions to
make, which will result in some fur-
ther income to Government. It may
look odd, but there is some substance
in what I am going to say. The export
and import licences .which we are
now issuing can be auctioned, so that
whatever the margin the licenhme
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(ets!romltmubominlmisad,‘md
10 that extent we will get the money.

I am not going to say anything
sbout prohibition and salt duty
because they are debatable, but we
can run a laottery and the money
that we realise out of it can be utilt~
sed for health and education, Others
wmight oppose this view stating that
it is ill-gotten money, but it will be
useful for the purposes I bive men-
tioned.

Forward contract transactions also
have to be taken into account, and
tax on luxury goods inc.rmed.

Mr. Chairman: I think he should
conclude now.

Shri N. R. Munimmy: Lastly, I
wish to say that the Income-tax Act
which was enacted about 35 years
ago, has to be condified with its rules
and regulationg so that one can
understand it. Even the officers
dealing with it are not able to make
out where they are and what they
are. It is better to codify it andl
bave a simpl:fied single uniform
form so that everybody can under-
stand it and pay the tax properly,
instead of having various forms,

Shei D. C. Sharmsa: Sir, is my
name on the list?

ot wo ®o Tag (Fi7) : arita
Tamfy wERT, We & g § JwY 6
g Wt firerar § fis st wiedrsgondt
¥ el WY waT § mww e R
fruR wt wel ¥ dyowy Al ¥ RS
wyAT ag faears T g § e ag s
w1 o Frea-am ferc st aw o vy
e Rt aff v §, v aw
vl oy wwe W g A AT A
¢ vt i & e F ag o e
frmrydmdl g @ walt
¥ ueR ¢ ¥ & T § TR T

o g v oy st e §, & ww
fwre #3 r § ofie il e
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M Iwmagg WA A
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gawar § £ aft soere wreaw 7 frarit
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& fog WA 39 X gAY Wit o
gt gz & § ik
o Pt TET T HT @ v o 8,
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g1 g e #f vy W § i wraw-
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e w0y e o A qe ek fea
wt &, wg Foare &, et ok wreafes
wwaEn W
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fag =@ firqz &7 99 37 ¥ ¥ N
T |

IR APRY : A ®AT QA |
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Shri Somani (Dausa): Mr. De-
puty-Speaker, I would at the very
outset like to draw the attention of
the hon. Finance Minister to the
observations made by a number of
speakers regarding the far-reachmng
and drastic changes that have been
introduced in several Acts like the
Expenditure Tax Act, Weath Tax
Act, and the Income-tax Act through
this Finance Bill. It was, therefore,
very desirable that this Finunce Bill
should have gone to the Select Com-
mittee where it would have heen
possible to scrutinise all these far-
reaching changes very minuicly My
submission to the hon. Finance
Minister is that every year a lot of
important changes are introduced in
the Finance Bill, apart from the
changes of a revenue-raising charac-
ter and we should, therefore, exa-
mine th's policy of bringing about
all these important changes in the
annua) Financial Bill. Even the
jegal experts are baffled and are not
able to keep pace with these changes
that are brought about in the Fin-
ance Bill and various changes are
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introduced in the several Acts.
Therefore, it is desirable that this
policy should be reviewed and some
convention should bBe established
under which it should be possible to
see that whenever structural changes
in the Acts are introduced they sre
taken for review and secrutiny by
the Select Committee. °

Having said 80 much, I would like
to welcome certain reliefs which the
hon. Finance Minister announced
yesterday. Although the reliefs
given are meagre and insignificant
still they are steps in the right
direction andq to a  certain extent
meet the wishes ol u large sechon ol
the hon. Members. I am, however,
disappointed to fing that the ton.
Minister d'd not think it fit to indi-
cate any change in the company
taxation matter and indeed, Sir, he
reiterated what he hag said in his
Budget Speech that the simplification
which is being carried out does not
involve any increase in the overall
average incidence in the corporate
sector

Certain representations have been
made, and in this connection 1 would
like to seek a clarification from the
hon. Finance Miristcr. 1 would like
to refer him to the study made by
the Reserve Bank of India in the
October issue of the Reserve Bank of
Indic Bulletin on the basis of statis-
tics collected about the working of
1001 companies representing almost
75 per cent of the public limited
companies. The facts given in that
study reveal that the total profits of
these companies in the year 1935
were Rs 117 crores and in 1956
Rs. 128 crores, out of which they
distributed by way of dividends
Rs. 38 crores and Rs, 42 crores res-
pectively which means that the per-
eentage of distribution of dividends
in comparison to their profits was
ronchly 833 per cent.

Now, if we arcent these figures of
average distributon of dividend at
the rate of 33 per cent In the years

APRIL 71, 1959
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apout which the reference has been
made on the baszis of § study of the
representative section of the cor-
porate sector, the inference is quite
evident. 1If 3 company is paying
today 56 per cent—that is to say, the
total incidence of income tax, cor~
poration tax, wealth tax and the
excesg dividend tax today is about 58
per cent, and if the dividend distri-
pution is 33 per cent, which on the
present system of grosting amounts
to 48°20 per cent of that 338 per cent,
it means that the net incidence of
collection by the Government s
40°'80 per cent based on the statistics
that I have just referred to. If the
average incidence on the statistics of
75 per cent of the companies is some-
thing in the neighbourhood of 40 per
cent, you can very well realise the
substantial burden which the Finance
BRill imposes if the Incidence has *to
be on the basis of 45 per cent.

In this connection I would also like
to refer to the representation made
by the Bombay Share-holders’ Asso-
ciation. A point was made as if the
small shareholders will not be affect-
ed. Here is what the Bombay Share-
holders’ Association say:

“Although the disadvantage must
necessarily vary from company to
company according to the pos tion
of the net wealth and its liability
. to excess dirtribution tax fn the
past, it is felt, that on a very rough
average, companies cumulatively
with their shareholders would stand
to lose from 5 per cent to 10 per
cent depending on various factors
enumerated above. Further, my
Committee is apprehensive of the
fact _that this disadvantage would
be more in case of rmaller share-
fiolders of the Company than in
case of larger shareholders.”

It is thus, Sir, quite obvious that the
Central Board of Revenue in cal-
culating the incidence of revised
tagation rystem introduced in the
Finance Bill have theredby incressed



13547 Fingnce Bill
the burden cumulatively on the com-
panies and on the shareholders subs-
tantially, if the study of the Reserve
Bank statistics is t0 be the basis for
the purpose of this caleulation

Now, another anomaly to which
also I would like to draw the atten-
tion of the Finance Minister is about
the huge reserves which are lying
with the companies Again, according
to the same October bulletin of the
Reserve Bank of India, the amount
lying in the reserves of various com-
panies 18 1n the neighbourhood of
about Rs 500 crores, and the position
under which the compagies hence-
forth will pay dividend out of those
reserves has not been clarified 1t
the position 18 a. it g understood
uder the Finance Bill as it stands
today, that will involve double taxa-
tion Those reserves have already
paid tax 1 the year when they were
transferred to rererves from the pro-
fits and if there will be no provision
to treat any dividend declared out of
those reserves on the same bass as
it is prevalent today, then, naturally
it wlll cause serfous hardship, a
serious anomaly 1n the matter of
taxing those reserves twice Once
they have already borne tax 1n the
year 1n which these reserves were
created, and again when dividends
will be paid out of those reserves,
the same would not be allowed to be
grossed up That anomally should
also be looked into

The third anomaly 1s about the
inter-company investments Here
also no clarification has been avail-
able as to what would happen m the
case of companies which will re-
cetve dividends from their subsidiary
companies and which are not covered
by section 56A, industries which are
exempted m this respect. The posi-
tion, again, here also would be that
thore companies which will be re-
ceiving dividend from subsidiary com-
panies will agam have to pay income-
tax on thefr dwidend income, and to
that extent. again, the anomaly re-
meains unexplained.

VAISAKHA 1, 1881 (SAKA)
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I am mak ng all these points with
the submission that what the
hon Finance Minister intends to do
18 only to sumplify the whole system
1n a manner wjthout in any way add-
mng to the burdens that the corporate
section 13 already bearing As 1t s,
representations have been made to
him that the incidence of the present
taxation is very severe and certamn
relief should be forthcommng But, to
that extent, he has clarified that the
Government do not intend to give
any relief from the consideration of
the pomnt of view of revenue But so
far as this system 1s concerned and
i regard to these points about which
I have drawn the attention of the
hon Minister, I hope he will kindly
clar.fy as to the implications of this
system which will involve about §
per cent more realisationg from the
companies than what 3s the incidence
at present prevaihng, and also ex-
plain the anomalies arising in regard
to inter-company investment and in
regard to reserves which have al-
ready paid tax

Having caid so m regard to . the
company taxation system, I would
also hike to say a few words about
the taxation policy 1 quite appre-
ciate the stand taken by the Finance
Minister that considerations of reve-
nue debar the Government from en-
tertaining any proposals for rehef
What I want to submit 1s that the
Finance Minister at the Centre
should give his attention to the taxa-
tion policiec which have been fol-
lowed by various progressive coun-
tries in the recent years or n the
post war period and I would 1ke to
draw his attention specially to the case
of West Germany We all know how
the war-devastated economy of Ger-
many has been recovered m almost a
miraculous manner and the achieve.
ments of West Germany are a chin-
ing example as to what a taxation
policy based on incentives to pro-
mote capital formation and produc-
tion can bring about

Shri Morarjl Desai: May I ask &
question? Does the hon Member
think that all this prosperity ine



I2649 Finance Bill

{Shri Morarji Desai)
Germany was due to the taxation po-
licy or was it due to the work of the
people in a selfless manner and stint-
ing themselves. *

Shri Somani: I have got here a
booklet that has been published re-
cently, which shows that Dr. Erhard,
when he introduced these taxafion
rel efs and incentives for business
people and industrialists, was very
severely criticised—as a matter of
fact, in the same manner as the re-
presentatives of the business com-
munity are criticised here today—
that he was a friend of the big peo-
ple and the business community. I
quite concede that apart from this
qQuestion of tax incentives the cha-
racter of the Cerman people and the
-various other factors did contribute
{0 the prosperity of that country. But
the fact remains that Dr. Erhard who
is the Minister of Economic Affairs
in Germany has been able to brine
sbout a revolutionary develooment
out of the war-shattered economy in
his country by following a policy of
giving liberal taxation incentives to
4he business community and by pro-
moting capital formation.

Then we can take even the recent
example of the United Kingdom. The
Chancellor of the Exchequer there
has recently announced taxation re-
liefs to the extent of nine pence per
pound which I understand is the
highest taxation relief ever given by
any Chancellor of the Exchequer in
the United Kingdom for the last 30
years. This means that the Govern-
ment will sacrifice & revenue of
about £191 million in the 'year 1959-
‘60 and about £291 million in the full
year. It is indeed a very significant
sacrifice on the part of the Govern-
ment tp promote the capital forma-
tion in that country.

Over and above these tax conces-
sions, the Chancel'or of the Exche-
quer has also announced certain in-
ves‘'ment allowances under which it
would be possible for the industries
10 claim exemption from taxation. In
this connection, I may also draw the
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attention of our hon, Finance Minis-
ter to one thing. ¥He has, under his
latert budget proposals, discontinued
the special depreciation which the
industry was enjoying all along in
the postwar period.

Shrl Morarji Desai: I have not dis-
continued it It got discontinued ac-
cording to the period for which it
was given.

Shri Somani: When it was intro-
duced, it was introduced for a parti-
cular period to fulfil certain objectives
under these tircumstances. That ig to
say, if those circumstances have
ceased to exist, then there can. be
some justification for the step which
tiae hon. Finance Minister has taken.

Shri Morarji Desai: Do the war
conditions continue even after 13
years?

Shri Somani: This concession was
given to enable industries to plough
back that amount. After all it was
an almost interest-free loan given to
the industries for a specific period
The depreciation itself did not go
beyond 100 per cent, and therefore,
from the point of view of revenue
Government will not be losing any-
thing. It is just a deferred liability
which is created on the head of the
company. If the depreciation is just
liberalised in the initial period, in
the later period the company has to
pay a higher tix. So, my submis-
sion is that at a time when the tempo
of industrialisation had somewhat
slowed down and when there is every
reason to accelerate the pace of in-
dustrialisation, it is very desirable
that this small concession which en-
ab'es the companies to keep certain
funds in the initial period should
not be withdrawn,

In this connection, therefore, 1
was making a reference to the
United Kingdom's liberalisation of
investment allowances. I may also
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take some liberty to refer to Pakis-
tan. Though I know there can be no
comparison to the soundness and
stabllity of our economy compared to
the economic conditions in Pakistan,
1 may make some refefence in an-
other context. We have been follow-
ing the advice of Professor Kaldor
whose advice {8 not even appre-
ciated in his own country.
Pakistan has given a long list of con-
cessions in ‘the last budget on the
advice of a German expert who was
lent to that country by Dr. Erhard. My
submission to the hon. Finance Minis-
ter Is that our taxation policy has got
to be production-oriented, that is, a
policy which will lead to an increased
tempo of industrialisatien,

Now, whether Pekistan is following
a capitalist policy or not is not my
purpose for referring to Pakistan. My
only pont in referring to Pakistan
was that the various concessions—and
the concessions are really of a very
revolutionary character, from personal
taxes to the corporate sector one
simply cannot imagine the magnitude
of those concessions which the Pakis-
tan Government have given--have
been given on a séientific review and
adv'ce given by the German expert
who has studied the system of taxation
in West Germany. So, while I was
referring to West Germany and the
United Kingdom. my submission to the
hon. Finance Minister would be that
even from the point of view of reve-
nue—about which he referred yester-
day-—a little concession or relief in
taxation could increase the revenue
in the long run much more than the
rigid policy of high taxation under
which the industrial development has
now slowed down.

I am therefore taking this opportu-
nity for asking for a very dispassion-
ate and scientific review of the taxa-
tion policy in the context of the need
of our Third Five Year Plan resources.
80 that if our ambitious programme of
further industrialisation has to be
carried out, then, it is essential that
our taxation policy must promote that
obiective. After all, the taxation
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Policy is not an end in iteelf; it is only
& means to an end. If our objective
is to increase the standard of living,
to create more employment and to
have an ambitious programme of
industtialisation, then naturally the
Finance Ministry will have to regu-
late their taxation policy in a manner
which will leave adequate resources
in the hands of the private sector
which has been able to fulfil the
targets of the Second Five Year Plan
in a comparatively much shorter
period than would have otherwise
been possible,

The history of the development
rebate might also be reviewed. It is
this development rebate that has
enabled all the industries to plough
back their resources in expanding and
in promoting the new industries to a
very great extent. If a review is made
by the Central Board of Revenue of
the benefits which our national eco-
nomy has enjoyed by the incentive
given in the form of development
rebate, it will be quite logical to
pursue that policy still further and not
to bring about the discontinuance of
the gpecial depreciation allowance
about which the hon. Finance Minister
has said that he has done nothing by
himself but that, because there was a
period fixed in the Act and since that
period has ended, he has not thought
it fit to renew it for a further period.

Then I would like to refer to the
banus tax. The Taxation Enquiry
Commiss'on had reviewed this posi-
tion and had given a clear verdict that
there is absolutely no justification for
any kind of tax on bonus shares. The
Royal Commission on Taxation in the
United Kingdom also gave the same
verdict. It has been clearly submitted
and proved that ths issue of bonus
tax does not release any additional
funds in the hands of the shareholders.
It is just a question of adjusting one
entry from one head to the other, |'nd
yvet we had the 30 per cent prohibitive
tax on the issue of bonus shares.
Things have been made much worse;
even the share premiums whu;h are
nothing else than paid-up cap'tal of
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the company are also sought to be
taxed further. So, I do not see any
logic behind the bonus tax policy. In
view of the very clear. findings of
several high-powered bodies both in
this country as well as in various
other countries, I would like to submit
that th s matter should also receive
the attention of the hon, Minister.

The last thing that I would like to
refer is about the vexed question of
regional disparities. The preceding
speaker wag just now referring to the
backward conditions of our great
State, Uttar Pradesh. I may also
draw the attention of the hon. F.nance
Minister to the conditions prevailing
in Rajasthan. There, we have got huge
unexploited resources, but somehow
the industrial development in Rajas~
than is very poor. This matter of
levelling up the conditons 1 the
backward areas has been raised in this
House on so many occasions that I
think the Finance Minister should
take some positive measures for giv-
ing some preferential treatment for
industries in the backward areas.
The Taxation Enquiry Commission had
suggested the development of selected
industries; various forms of incentives
could be given What 1s wanted is a
pos tive policy of giving some prefer-
ential treatment to the development
of industries in the backward areas. 1
can assure the House that once some
preferential treatment 1s given, the
pace of industrialication and develop-
ment in those areas will be rapid.

I now come to the question of a
fertil ser factory in Rajasthan. The
technical committee which had survey-
ed the various sites had definitely
submitted its report that the location
of the factory in Raijasthan was justi-
filed on merits and the cost of manu-
facturing would be lowest compared
to any other place in the whole coun-
try The only drawback was that the
consumption of fert'lisers in Rajasthan
at that period was not quite enough
to warrant the location of a big
factory there. But things have chang-
ed since. We have the Bhakra-Nangal
and Chambal irrigation projects and,
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above all, the Rajasthan Canal, which
will revolutionise thé whole agricul-
tural economy of Rajsthan, We wil}
have at least 4 million additional acres
brought under irrigation. 8o, it is in
that context of the backward condi-
tions in Rajasthan that I submit that
this question of locating a fertiliser
factory in the public sector in Rajas-
than should be undertaken as early
asg possible,

Mr. Deputy-Spesker: Mr. Harish
Chandra Mathur, Mr. Naushir
Bharucha and Mr. J. R. Mehta have
given joint notice of a motion re-
garding the increase in the expendi-
ture of Parharent from Rs. 32°4 lakhs
in 1951-52 to Rs. 124'13 lakhs m 1958~
B59. The text of the notice is: N

“Phenomenal increase in the ex-
penditure of Parliament from
about Rs. 32-4 lakhs in 1951-52 to
about Rs 124-13 lakhs m 1958-59
and the justification or otherwise
of the same.”

They have desired that a separate
duscussion be fixed, so that this mat-
ter of urgent public importance may
be considered by this House. When
we are in the m dst of this discussion
on the Finance Bill and everything can
be considered here, this is the right
opportunity where it can be discussed.
Mr. Mathur is not here at the inoment.
I will give Mr Bharucha this op-
portunity; in addition to his normal
quots, I will give him another §
minutes particularly for this, so that
he may make a reference to this.

Shri Naushir Bharucha {East .
Khandesh): That will serve the pur-

pose,

Mr. Deputy-Speaker: If other Mem-
bers also want to say something, those
who get opportunities can speak on
that. So, 1 feel there will be no use-
ful purpose served by giving another
opportunity; all these things can be
discussed together. I am disallowing
this, but I am putting it Lefore the
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House that if those who get oppor-
tunities want to say something on
this, they might do so.

Shri Rajendra Singh (Chapra): 1
would request you to reconsider your
decision in the light of the fact that
the Finance Minister has made an

Mr. Deputy-Speaker: The hon.
Members who get opportunities might
make their pomnts They would dis-
cuss it and the hon Minister will
answer it.

Shri Rajendra Singh: During the
discussion on the Finance Bill, hon.
Members have got a log of other sub-
jects which everybody is anxious to
put forward

Mr. Deputy-Speaker Therefore,
this also can be included n that mass
of subjects.

Shri Rajendra Singh: Separate time
should be given for this

Mr Deputy-Speaker: [ am sorry,
we are exactly discussing the Finance
Bill and one of the signatorirs has
conceded that He has admitted that
that will serve the purpose Perhaps
the hon Member has not given a
separate notice

Shri Vasudevan Nair (Thiruvella):
Mr Deputy-Speaker, befors turning
to certain problems arising out of the
speeches made by the hon Finance
Minister yesterday 1 want to make
use of this opportunity to dispel cer-
tain doubts that might have been
created dunng the discussion on the
Mimistry of Home Affairs in  this
House At that time, the deputy
leader of our party, Shm Hiren
Mukerjee, raised a very important
1ssue in thus House He brought for-
ward an allegation that'a paper in
Calcutta was being financed by the
funds belonging to the Central Intelli-
gence Bureau for sometime and  that
a very serious allegation of this kind
was being made by the Assistant
Edrtor of the paper Free Lance.

This very important issue was rals-
&l in the other House by our party;
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Shri Bhupesh Gupta, on March 13,
raised this issue in the Rajya Sabha
and I hope Shm Gopala Redd: was
answering that criticism at that time
After Mr Bhupesh Gupta’s speech in
the other House, the Home Minstry
had nearly a week before it, but. I
am sorry to state that the Home Min-
ister could not give any satisfactory
explanation while replying to the
debate on the Home Minstry’'s De-
mands From the speech made by the
hon Home Minister at that time, 1t
seems to me that the Government ac-
cepts the charge and that the Gov-
ernment has no explanation whatso-
ever But the strange fact i1s that
instead of answering the charge In-
stead of giving some explanation to
the House, the hon Home Minmster
went on, to state that there was some
kind of a loan given by the Govern-
ment of Kerala to some wnapers 1
will come to that, but before that, I
want to reiterate that the issue rased
bv our party, the 1ssue of subsidising
a paper by the funds belonging to the
Central Intelligence Bureau, 1s a verv
mmportant wssue and I would request
Government to go into that matter
even at this stage and to make an
enqury about 1t, to satisty the cager-
ness of the Members on this issue

Besides utilising this money for
running a paper, the allegation is that
there was squandering of publ'c funds
in the name of runmng this paper,
because the funds belonging to the
Central Intellgence Bureau, it 1s re-
ported, cannot be examined bv audit.
1 hope 1t does not come before the
PAC After the speech made by the
Home Mmmster m this House on the
20th last month, the Assistant Editor,
Mr Asutosh Das, again 1ssued a state-
ment to the press In that statement—
T have got 1t wath me, but I do not pro-
pose to read the entire statement due
to lack of time—he has agan challeng-
ed the Government and again reiter-
ated all his complaints and allegations
I have got many issues of this paper
with me In many of these 1ssues,
articles are published against certain
parties, certain movements and the
Aseistant Editor alleges that these
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articles were prepared in some de-
partment of the Central Intelligence
Bureau; that some of these articles
were prepared in the office of the
Central Intelligence Bureau and sent
to the paper; that some officers of the
Central Intelligemce Buresu were
very often visiting the office of the
paper; that they were directly inter-
fering in the running of the peper.
For example, there is a photograph in
which there is a photo of one of the
officers of the Bureau and it 1s gpeci-
fically mentioned. So, it is a very
seriously problem, which has to be
gone into by the Mmistry. But un-
fortunately, the Home Minister was
not 1n a position to accept the
challenge and he was evadmg the
issue.

Shri D C. Sharma: What 1s the
name of the paper?

Shri Vasudevan Nair: It :s “Free
Lance”.

Shrli Thirumala Rao (Kakinada)*
When was it?

Shri Vasudevan Nair: It was under
suspension three or four years ago
Then 1t was going on It was pub-
lished from Calcutta

Mr. Deputy-Speaker: When was the
money given? That is the query

Shri Vasudevan Nair: This is the
history between 1953 and 1956 At
that time the present Home Minister
was not in charge of the Home Minis-
try. It was before that.

The Deputy Minister of Food and
Agriculture (Shrl A. M Thomas):
‘What 1s yonr specific allegation”

Mr. Deputy-Speaker: Then what is
the reason for the delay in talung it
up”? .

Shri Vasudevan Nair: What can be
done?” These things are done so
secretly that they come out only after
some time. That 13 not my rmain
complaint. On that occasion, instead
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of answening all the points, what
&ld the hon. Minister do? He stated
us:

“Then, 8ir, I was told—and I
think perhaps the information is
not incorrect—that Jangyugem in
Kerala, which is a Communist
paper, got a loan of about Rs,
50,000 or Rs. 75,000 from the Gov-
ernment there. 1 have no grie-
vance. I do not object to that. The
Government is free to do what it
likes I would have no objection
even if they wipe out that loan
or strike it out after time”

You will have to underiine this
gsentence Our Home Minuster,

we respect so0 much, is making an
msinuation against a State Govern-
ment in this country when he says:

“I would have no objection even
if they wipe out that loan or
strike 1t out after some time That
does not concern me directly and
I am not going to arrange them
for that They have done it. That
13 all”

Ch. Ranbir Singh (Rohtak): May 1
know . .

Shri Vasudevan Nair: Please do
not waste my time by interrupting

Ch. Ranbir Singh: Not wasting the
time

Shri Vasudevan Nair- Agamn, he
says:

“l understand the name of the
paper 18 Deshabhimani. Any-
how, those who are concerned
may find out the correct name.”

Sir, 1t 1s very obvious that the hon.
Home Mimister was thoroughly mis-
informed. 1 do not blame the hon.
Home Minister; 1 blame his advisers.
The advisers of the Home Minister,
who do not even take the pains of us-

certaining the facts, who do not take
even the pains to give the correct
facts to the Home Minister, yeally
these very advisers are doing the



12639  Finence Bill

grentest injustiod’ to the Home Minis-
tar himself, when he is being musled
by these people. Because, there is
absolutely no comparison between the
tweo issues

The Kerala Government has 1ssued,
rather was forced to issue, a press
reloass after this reference by the
hon. Home Minister. They had to do
it, because they are not present 1n
this House and there 15 an open 1n-
sinuation against a State Government,
In their press release they have made
very clear how this printing and pub-
hishing house, Deshabhiman: Printing
and Publishing House—it 1s not ex-
actly a paper but a public imited com-
pany—have applied for a loan of
Rs 78,000 against property and machi-
nery worth Rs 1,28,000 offered as
security It 1s a loan, and the
loan was 1ssued by the Industries
Board In this Industries Board
Shn P T Chacko, the Leader
of the Opposition, 13 a member
There 18 also one industrialist who 1s
very friendly with the ruling party
who is also a member Also many
other publLshing houses have applied
for such loans. The rate of interest
for these loans is 83} per cent For
example, Kerala Keumud: has ap-
plied for loan Then, Malayalee, an-
other paper which criticises the Gove
ernment day in and day out, Chan-
drika, a paper belonging to the Musi m
League, and several other printing
and publishing establishments have
applied for loans and they have got
loans. I do not know whether some
of the papers are of the view that the
Communist Party, or some 1nstitutions
which have some relations with the
Communist Party, should be kept
away from all these fields snd that,
as & whole, all these things should be
kept the momnopoly of certain sections,
I hope that my friends on the op-
posite side will not be of that view
That was the situation in the past
There was very bad treatment to a
particular section in our State, not
only in our State but in the whole
country, and they were denied all
kinds of benefits, the benefits to which
they had a right as any other section.
Now there 15 no such distinction. Any
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PubLishing house, a8 a matter of fact,
Any industrial concern, whych can
security can apply for a loan

and if the Industrnies Board 1s 80
to give loans on the basis of

the facts that are placed before them,
then those concerns will get the loan
I just wanted to refer to thuis .
The Deputy Minister of Food and
Agriculture (Shri A M. Thomas):

tl;yt?he runmng of the paper an indus-

Shri Vasudevan Nair: I am sorry to
Say that a Minister has to intervene on
behalt of another Mimster

Shri A. M. Thomas: I was just ask-
whether runmag the paper is an
industry.

Shrl Vasudevan Nair: I hope the
Finance Munster will be m a position
o reply to the points made by us
I wanted to make a reference to this,
because it was taken up by the hon
Home Minster, who 1s held in high
Tespect And i1t has pained us so much
that he made this reference without
knowing the facts, without ascertam-
Ing the facts He could have referred
1t to the Kerala Government I do
hot know why he dopended upon cer-
tain remarks, or certamn information,
&iven by some of his frmends on such
&n 1ssue I say that if it was in the
¢ase of some other State Government,
§ statement hke this would not have
been made m this House. It was real-
ly unfortunate and regrettable Now,

1S one 1ssue

At the same time, 1n our country
things are happenming 1n other States
I was astorushed to read the speech
of a Chuet Minuster of another State
in India, an open public  speech,
wheremn he said hke this

“I would have been very glad
if Communist leaders had been
killed by bullets I would see
that not a single Commumst 18
found here”

‘This 1s a statement, not a statement
but a speech, made by the Chief Min-
ister of a State in India very recently
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It was reported in the papers. And
you can understand that this kind of
provocative speeches will unleagh
forces in this country which will not
help the growth of democratic tradi-
tions.

Shri Ranga (Tenali): Did he make
that speech in the Legislature?

Shri Vasudevan Nair: No, in public.

This is what is reported to have been
made. I will stand corrected, if it is

demed. But it is not denied.

Shri A M. Thomas: Who has made
this statement?

8hri Vasudevan Nair: This is re-
poried to have been made by

Mr Deputy-Speaker: There is one
thing We do not know the context.
We do not know what the occasion
was and how it was said There
was a report, all of us have seen 1t,
and the Communist members—some
of the hon Members elsewhere also—
have referred to it But our tradition
here 1s not to say anything, or to re-
fer to any State Minister or Chiet
Minister, because they have no op-
portunity to say what the actual facts
were, what the position was, how
this occasion arose and what was
actually saird Till now, perhaps the
Chief Minister might not have had
opportunity to say whether this was
the correct report or not in the press
It is only on the press reports that
the hon. Member is relying There-
fore, I would ask him to desist from

doing so.

Shri Vasudevan Nair: I do not make
anv comment. As I told you, I -will
always stand corrected. Birt mv only
plea is that as this has appeared in
the papers, the Home Ministry is
bound to make some enquiry about
it, because this is not the ordinary
type of speech So. I would request
the Government of India to make an
enquiry whether such a speech was
made. That is all my pont.

Shri D. C. Sharma: It was only an
ordinary kind of speech.
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Shri Vasudevan Nair: As I have
very little time before me, T will
pass on to some other points arising

dlnnuumn‘hhp-rtyh in
power.

Shri Morarji Desal: I have stated
only my views. I never said about

the party at any time.

Shri Vasudevam Nair: I stand cor-
rected 1 have got my sympathies for
the Congress party, because they are
having such a Finance Muwnister at
thie time when that party is wedded
to a socialistic pattern of society in
this country.

Shri Morarjl Desai: I am also wedd-
ed to it.

Shri Vasudevan Nair: But I do not
know—] cannot imagine—what kind
of socialism Shn Morary Desai will
bring to India .....

Shri Morar}i Desai: You will not
understand it.

Shri Vasudevan Nair: ..... keeping
all the banks in the hands of vested
interests 1 know the hon. JFinance
Minister’s mind 1s completely closed
whenever any suggestions come from
this side.

Shri Morarji Desal: Yours 1s open!

Shri Vasudevan Nafr: There s
certain kind of approach.

Some hon, Members: No, no.

Shri Vasudevan Nair: I am ¢o sorry.
But if not today, tomorrow, if you
want to implement this policy of
socialist development in India, you
will have to 4o it Any country
which has tried to build real socialism,
in that sense, could not keep banks—
the major banks—in the hands of
vested interests. So, it was very good
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that this is his personal viewpoint

thought to this issue. Unless this is
done we will not be able to control
the forces of economic development
in this country.

Now I take up another issue. In

deft in the hands of the private sector.
He told us that the Ggvernment was
considering giving the manufacture of
diesel locomotives either to TELCO,
TEXMACO or Hindustan Motors, This
decision goes against the Industrial
Pélicy Resolution adopted in this very
House and we, as a Party, feel that
this is a thoroughly wrong decision
which goes against our national in-
terests. We have made representa-
tions to the effect that this policy
should not be pursued like this and
that the State itself should take up
the responsibility of manufacture of
diesel locomotives.

Now, I will take the final point and
I will conclude. I am so sorry that
in spite of many references from
many hon. Members in this House
the hon. Home Minister yesterday did
not choose to make any reference to
the tax collection machinery in this
country.

Shri Damappa (Bangalore):
Minister?

Shri Vasudevan Nair: I mean the
Finance Minister.

Shri Morarjl Demal: May I say that
1 have made a reply several times on
this question? Therefore I did not
make it last time.

Shri Taugamani (Msdurai): We
would 1ike to have a considered reph

Shri Morarji Demal: I cennot go on
doing it every day.
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Shri Vasndevan Nair: After all the
_nepllec that we have had, the cffect
is that the amount of arrears of taxcs
and evasion runs into hundreds of
crores of rupees. That is why we
repeat it again and again Other-
wise, we would not have been in.
terested in making this criticism over
and over again. What is the use of
a reply if there is no improvement in
the machinery?

Last time my hon. colleague, Shri
Prabhat Kar, made a reference to
specific cases. He spoke about the
Indian Express newspaper group, how
they were managing to evade taxes
and how some of the income-tax offi-
cers, who admitted the appeal of this
group of newspapers, came to  that
conclusion on  thoroughly fallacious
grounds. They even took into consi-
deration the losses that this company
incurred after that period! It is very
strange. That is the reason why I
am again referring to it. Of course, if
there is no need for a reply the hon.
Minister need not reply but he
should do something without speaking.
He can act and if he acts, well, let us
hope that there will be some improve-
ment in tax collections.

Shri Naoshir Bharucha: Mr.
Deputy-Speaker, Sir, the Finance Bill
affords a suitable occasion for a re-
appraisal of the effects of Plan ex-
penditure on our ecomomy. It also
helps us to gauge our financial
strength and our weaknesses and
also appreciate the dangers that lie
ahead of us.

Our whole economy is influenced by
Plan expenditure and yet the charac-
ter of the Plan expenditure is lost
sight of. I propose briefly to deal with
that, It will be appreciated that in the
Budget year, the total capital exven-
diture on the Plan is of the order of
Rs. 1157 crores whereas, as against
this, the resources available in the
capital budget provide for Rs. 91_2
crores, thereby leaving a doficit
balance to be covered by Treasury
Bills to the extent of Rs. 245 crores.
The ful] significance of this may be
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when we recollect that,
mm'lyinthetwo previous years
of the Second Plan, we have had
deficit financing of a big order, and
from time to time, these deficit§ were
met by the issue of Treasury Bills,

Last year, when the hon. Prime
Minister presented the Budget, he
made a significant proposal in that
Budget, which has not attracted pro-
per attention, namely, the outstanding
Treasury Bills of the tota] value of
Hs. 1400 crores would be converted
into loans of proper maturity. It is
necessary that we should appreciate
e significance of that statement.
Because, in the course of his speech,
the Finance Minister stated that we
were in a very solvent position and
bhe challenged anybody to point out
in what case India had defaulted in
meaking repayment or paying back
the obligations whether internal or
external.

As the House knows, Treasury Bills
are issued which really mean a loan
taken by the Government from the
Reserve Bank for three months or six
monthg. These Treasury Bills are
renewed from time to time. When
we convert these Treasury Bills with
& maturity of three months or six
months into a loan of very long term,
what we, in effect, do is that we
express our inability to pay the debt
to the Reserve Bank and that is what
I call defaulting. The hon. Minister
says that we are not insolvent or near
insolvent. I should like to know what
the definition of insolvency or bank-
ruptcy is if the creditor is told that
instead of his debt being repaid with-
in six months, he would have to wait
for 15 or 20 years.

Still more disconcerting is the fact
that out of a total outlay which may
still be of the order of Rs. 4500 croves.
we have already spent till March,
1959, Rs. 2450 crores, and the balance
is about Rs. 2000 crores, Out of that,
we propose to spend in this year Rs.
1121 crores, leaving a balance of
about Rs. 800 and odd crores to be
dealt with in the last year of the
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the extent of Rs. 500 crores, so that
we have got only a couple of hundreds
of crores of sterling balance left
today. In other words, nearly 63 per
cent of the expenditure we have ° so
far incurred or have been committed
to on the Second Plan is through
deficit financing. I want the House to
note that fact. It is wrong and
incorrect to say that deficit financing
has been restricted to Rs. 950 crores
and in flve years, it will be restricted
to Rs. 1200 crores., A time will come,
when we frame the Third Plan, when
we will have to take stock of the
facts. Today, the future of the Third
Plan has already been mortgaged to
the hilt by the Second Plan. There
are loans which will be awaiting
repayment. Deferred payments will
also await liquidation. We shall be
paying Rs, 100 crores every year for
Debt services including amortisation
on the loans and debts we have piled
up so far. That leaves hardly any
scope for deficit financing. 1 do not
know how the Third Plan is going to
be financed.

17 hrs.

Sir, one of the things persistently
discussed in this House is extravag- .
ance in Government departments and
the hon. Finance Minister seems to be
particularly sengitive when we say
that the Government departments
have fajled to exercise economy. And,
by way of reply—it was rather unfor-
tunate and not in quite good taste-—
he held out the example that the
expenditure under the head Parlia-
ment was mounting up by leaps snd
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* bounds. He said that if we compare
the expenditure incurred by this hon.
House in the year 1951-02
expenditure incurred in 1958-569 one
would find that it has jumped from
Rs. 33 lakhs to Rs. 124 lakhs, thereby
suggesting—it was rather unfortunate,
1 do not know whether he has under-
stood the implication of what he has
said, bnt the implications to the public
are quite clear—that the Parliament
is an extravagant body which should
set & bettey example by economy
before it preaches economy to the
Government departments. That is the
implication, Also, people will say
that when Parliament criticises the
extravagance of Government depart-
ments, 1t was just a casg of the kettle
callng the pot black. As economy m
admunistration has to be made, the
hon. Finance Mimster says, let it
begin with Parhament and the expen-
diture on Parliament. I say, Sir, that
was rather unfortunate. First, the
comparison between the two years 1s
totally misleading. Does not the hon.
Finance Minister understand that in
1851-52 the legislature of this country
was totally different in number, com-
position, character and nature from
what it 18 today? Does he not under-
stand, Sir, that at that time the first
elections under the constitution had
not even taken place? What 18 his
comparison? Comparison must be
between two comparable entities. I
am very sorry to find, Sir, that the
hon. Finance Minister has managed
to create an impression in the coun-
try that Parliament is a very extra-
vagant body and that if 1t cannot man-
age its expenses 1tself how it 18
going to manage the expenses m the
country. It should be appreciated
that we deal with a budget of Rs. 800
crores, The Railway budget runs into
Rs. 400 crores. There are autonomous
administrations within the contro] of
this House where expenditures run to
hundreds of crores of rupees, auto-
nomous bodies which are virtually
big industrial empires in themselves.
This hon. House manages that and
the expenditure is only Rs. 1°2 crores
and I ask the hon. Finance Minister

ich department of the Government

there which, on proportionately

a small overhead cost, manages

1t
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such vast amounts as ours. It is totally
unfair on the part of the hon. Finance
Minister to say that the expenditure
on Parliament was ektravagant,

Shri*Morarjl Desal: I have not said
that it was extravagant. The hon.

Member 18 putting something into my
mouth which I have not said

Mr. Deputy-Speaker: These are lus
mnferences. He 1s not saying that
these words were uttered,

Shri Morarji Desai: If he said that
1 have no objection,

Shri Naushir Bharacha: He imphed
that. My gnevance, if I may be per-
mitted to say so, 1s agamnst you, Sir.
Economy is being carried to such a
great extent that it completely and
effectively hampers the work of the
MPs in the discharge of their duties.
May I pomnt out that as a measure of
economy 1t has been laid down . ..

Mr. Deputy-Speaker: I mght
inform the hon Member that that was
the opwmwon of the Emperor of
Ethiopia. He enquired of me what
expenditure we were mcurring m
runmng this Parliament. Mr Kaul
was also there with me. I told him
that 1t was Rs 1 crore He said, he
was surprised that all this could be
managed within Rs 1 crore

Shri Naushir Bharaucha: My pro-
test, if I may be pardoned in saymng
so, 1S agamnst you, Sir, because you
have got some say in this matter The
economy—sand the very unwise
economy, if I may be pardoned saying
that—is extended, to what extent? An
hon Member 1s not given more than
one extra copy of his speech free of
cost That 1s the measure of economy
A Member does not get free of cost
the papers laid on the Table We
have been told that there are not
sufficient number of copies A Mem-
ber does not get even sufficient service
of a peon Sometimes tn this  very
Chamber it is more difficult to catch
the eye of the peon than of the
Speaker! Sir, apart from Members
not being provided with faclities of
a stenmographer, or a pool of steno-
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graphers, we have not been given any
facilities even of the barest transport.
M.Ps. have to fight even to get the
Jfacility of air travel or even bus
travel. Yet, the hon. Minister stands
up and conveys &n erroneous impres-
sion all round in the country that
this Parliament is an extravagant
body. I protest. It is unfair and
anjust. I request that the hon, Minis-
ter should make amends to this House.
Coming to this fact again, I may tell
the hon. Minister incidentally that if
his management of finances is such
that at the end of the Second Five
Year Plan we are going to spend Rs.
100 crores by way of interest charges
and debt services, then a saving of
Rs. 5 or 10 lakhs by curtailing expen-
diture under the head ‘Parliament’ is
not going to help at all. There is &
proverb in Gujarati which says that
‘you cannot satisfy your hunger by
licking your hands.

Coming to another aspect of our
economy, which to my mind, is very
important, there is the question of
decline in production, because, after
all, on the production and the
quantum of production depehds whe-
ther inflation wil] set in or not.

The other day, the hon. Labour
Minister made a statement that the
number of man-days lost on account
of closures in the textile industry in
a single year has been more than all
man-days lost on account of strikes
and lock-outs. I want the House to
.understand the implications of this,
because I want to make a plea for
amending the Industries (Develop-
ment and Regulation) Act. The single
biggest factor, it would appear, is the
-closure of various textile mills, In my
own constituency, I had the misfor-
tune of seeing mills closed mainly on
account of mismanagement. I have
in mind a commercial establishment
shich produces vanaspati ghee, at
Pachora, where on account of mis-
management and the fear that the
‘matured liability is going to bring the

wmill into trouble, a mortgage deed
was prepared in anticipation, and the
mortgagee has taken possession of ihe
property, and a very important going
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concern was closed, with practically

brand new machinery and everything.

Production in that case has stopped,

and no action has been taken. The’
provisions of the Industries (Develop-~

ment and Regulation) Act seem to be

inadequate to cope with a situation

like that.

I have also the case of Gendalal
Mills, Jalgaon, which was closed, and
the workers have lost even their pro-
vident fund dues. Then, I have got
the case of Chhaganlal Mills in
Chalisgaon. My hon, friend Shri
Somani investigated into the matter.
We are still awaiting the report. I do
not know whether as a measure of
economy the report will be supplied
to us or not. A most thriving concern
like the Chhaganlal Mills closes its
second shift on the ground that cotton
was not available. The mill is in the
heart of a cotton-growing district,
and it is said that cotton was not
available, there were accumulated
stocks, and there were financial diffi-
culties. I ask if mills are permitted
to close down like this, what is the
charm in our opening new industries,
if old ones and good ones continue to
close down. 1 want the Industries
(Development ‘and Regulation) Act to
be amended so that not only when
production falls but where there is
aporehension of unemployment or
where there is even mismanagement

¢ of mills, before the miils close down,

Government should step in and take
it over. 1 would like the Industries
(Development and Regulation) Actto
be amended, so that the mortgagee in
possession may be relegated as a
secured creditor to a lower place and
preference may be given to the
workers' dues and provident funds.

In Bombay, as the Finance Minister
knows, we have got the Bombay
Tenancy and Agricultural Lands Act,
under which agricultural lands can be
taken over for management by Gov-
ernment for years together if there
is fall in production or if there is any
likelihood of mismanagement of the
land. Why can the same principle not
be made applicable to the industries?
This is what I ask.
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1 shall conclude by referring to one
matter which is close to the hearts of
all of us who have been elected from
Bombay, mainly from Maharashtra,
and that is the question of States
zeorganisation. Let this House not
be under the impression that having
voted Rs. 800 crores yesterday for the
administration of this country, al] is
going to be well. I invite attention of
this House to the reorganisation pro-
blem of the Bombay State which still
awaits solution. Let this House not
jull itself into a false sense of secu-
rity that because there is no active
agitation except in border areas
between Mysore and Bombay, the
entire question has beqn taken as
d@inally settled. I know Maharashtra
weil, and { am sure many of the
Members on the other side also know
it well, and they know it for a fact
that until a unilingual State is created
in Maharashtra and in the Gujarat
‘State, this problem cannot be taken
as finally solved. I do not speak in
anger, but I speak in sorrow. Today,
our Samyukta Maharashtra Samiti
has been forced to declare a no-tax
«campaign in 120 villages, a campaign
which is proceeding in full swing. In
the border district between Mysore
and Bombay, 12,000 people have
courted arrest. Most of the hon.
Members of this House do not know
about it. The Samyukta Maharashtra
Samiti which, I submit, is a positive
force in maintaining peace and
restraining extreme elements, very
reluctantly gave its consent to an
experimental measure of 120 villages
being tried out for no-tax campaign.
‘We have no desire to extend it. It is
my humble prayer to the Government
that whatever may have been the
justification when the bi-lingual State
was created and whatever decision
this hon. House took at that time,—
and I believe most of the hon. Mem-
bers must have supported it from
conviction of the heart—today the
position is totally different. Many of
the hon. Members themselves who
supported the bi-lingual State under-
stand that experiment has failed.
“Therefore I appeal to the hon. Minis-
ier and to the Government to call a
round table conference of all the
interests concerned. Let us sit round
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a tahle and hammer out a solution of
the problem. Until-this intricate pro-
blem js solved, I sm afraid the fullest
C0-OReration which the Government
demands, and to which it is entitied,
in the implementation of the Second
Five Year Plan, can never be forth-
coming., I hope the Government will
take this fact into consideration.

st W o (are) ;ST
wiw, wadT faer o0 & 9w woAr
Foe ww fear s faa fadaw
q ¥ eo(@ Yo fear av @ @
ez fr fod ford 3 w9 o o
& wem @ § ag 7€ A vk A IR
w9 o7 73 dw w0 W W g
&} ¥ W W # A N A
9% g g9 qg /@ w @ o
gt fs 37 Taw 7 e FwnEi O3
& w4 AT wa ?

o oY W@ W #2 gfeewr
& e § faega @ § o e
a9 wie agd ¥ gy w1 o 0w
S A ag ovw 4 5 99 fare
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fexy qr ag S ar S T SN
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Raja Mashendra Pratsp (Mathura):
Sir, so far as this Budget goes, 1
think it is very well drawn up and
so far as the suggestions are present-
ed, they are also all very fine. But
I stand as a man who suggests quite
a new order of society and it is for
me rather very difficult position. All
people who presented something new
always found themselves in a very
difficult position. Our Mahatma
Gandhi also, when he preached
Ahimsa, we people who were abroad
thoyght: what is this foolish pro-
gramme; he is making women of men.
I mean the weaving and spinning. But
we have found how it succeeded.
‘Where our sword did not succeed his
ahimsa succeeded, but succeeded to a
certain extent, beyond which we have
yet to go. Yet, I believe it is my
God-given mission that I carry for-
ward our Government and our people
and our country, in fact that whole
world. I see some such picture that
every village will be living a very
happy life. People will not be think-
ing of this and that tax, those taxes of
different kinds and oppression. They
will be quite happy i their own
village, managing their own affairs
and then contributing something to
carry on the work of the district and
the district contributing something to
carry on the work of the province and
the province giving something to the
Centre. 1 see gsome such picture Sso
that every town also will have home
rule. At present there is no home
rule. Some peaple have monopolised
Swaraj and only they speak of swaraj.
Peaple have not yet got swaraj. 1
want to see that in every town, the
Government of the town will be made
by the people and it will be manag-
ing the whole affairs of the fown.
The police will be under the Govern-
ment of the town. Underthe
present circumstances the police
Jook yp to the high officials.

“The police at Meerut, Dehra Dun or
anywhere in U.P. look up to Lucknow.
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The police look up to the Home
Minister here. They do not comsider
that the people are the rulers. In
fact, the police'think that they are
the rulers. Such is the situation

I say, Sir, tha; we should try to
organise the whole society in such a
way that not one man will remain
outside and without work and daily
bread. I was in US.A. I lectured; for
the thousand years we have prayed,
“Give us day by day our daily bread.”
Now let us take spade in hand and
work 30 that every one gets his daily
bread. Let us evolve a system of
Government' a system of soclety in
which not one man will remain with-
out daily bread. This can very casily
be done. Only the system of Gov-
ernment has to be changed. The
thinking has to be changed. The
jdeas that have entered the brains of
these people have to be taken out and
some new ideas will have to Dbe
planted in their minds. Our Gov-
ernment is carrying on the govern-
ment of the British, the government
made in London. They are carrying
on, continuing the same process.
This is not the system that we wanted
and we want.

1 say that there should be an urge-
nisation on the lines that all people
are organised. 1 suggest that every
caste may be organised, every pro-
fession may be organised in such a
way that not one man in the city re-
mains outside the organisation. There
should not be any struggle, All should
be working for all to make all happy.

ot wrehvelt (grrmg—fe—
wagfer ofrat ) - TR wreedw
drarady oy g geir

that we say. we do not recognise
caste. Every dsy we see marriages
performed on the basis of castes.
Flections are also fought on accord-
ing to castes. S0, why all this hum-
bug? We should see things ss they
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sre, and we should organise the
society eccording to the facts‘as they
are. :

We have got the highest ideas, the
highest ideals and highest thoughts in
our religion. We do not need to
borrow communism, socialism, socia-
list pattern or democracy. Our reli-
gion says that there is one God and
all are created by that God. If that
is a fact, then that God wants the
good of all. If there is one father and
there are ten children, then that
father wants the good of all the ten
children. Therefore, why should we
need communism, socialism, democracy
or anything of that kind? We have
our own anclent wonderful culture.
I do not say that this is the Hindu
culture. I only say that this is our
culture. I say that in Hindu-Ganga
Muslim-Jumna has come and joined
together in our India, and the Sikh-
Seraswati also has come and our com-
munity has become a Triveni.

An Hon. Member: What about
Scheduled Castes?

Raja Mahendra Pratap: There can-
not be any Scheduled Castes if reli-
gion is followed, because religion says
that not one man can be left without
due consideration and without proper
food. This was the spirit of Hindu
religion. There should be no Sche-
duled Castes.

Mr. Deputy-Speaker: The hon.
Member should only talk of things
which can be replied to by the Finance
Minister.

Raja Mahendra Pratap: I shall now
state some of my points which I have
noted down. I say that man should
be free politically, religiously and
economically. Man should be allowed
to think as man, and then there
should be an organisation of all men.
I say there should not be so many
taxes; there should be only one tax.
You can take that tax—on ground,
land and buildings and whatever
there might be in banks. That is all.
You cannot take tax on everything. I
think by taxing as you tax you make
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yourgelf a good—avhat shall I say—
bazigar, I mean a wonderful charmer.
But really you do not help the people
by taxing them at every step.

I beiieve that this party system is
specially responsible for the present
situation, the unfortunate situation, in
our country, because, sometimes,
some people, considering themselves
as Congressmen, think that they are
the rulers, and then they take all
kinds of advantages of their position.
I algo believe that those who are
cheats and who are really thieves,
they themselves show more like
Congressmen. Whenever one sees a
man galways with the Gandhi topi,
dhoti and chappals, one begins to think
that perhaps he may be taking some
advantage from the Government and
80 he makes a show of himself as a
Congressman. I think Government
should only check immorality. bi 4
we check immorality, then we can
have a better society. I say let them
make money, we should make people
free. Say: money as much as you
can. You cannot eat money; you
cannot eat gold or silver, we know.
So, I say Government should .allow
people to make as much money as
they can. Let them start as many
industries as they can. Let them start
railways also if they can. But we will
not allow them to misuse money
They cannot spend money for bad
enjoyment. They cannot enjoy some
bad things—gambling or drinking
or horse-racing or any kind of bad
habits. (Interruptions).

Mr. Deputy-Speaker: Order, order.

Raja Mahendra Pratap: So, I say.
let us give full encouragement to
people to start new industries. By
checking them I think you are doing
great harm to the country.

Shri Baimiki: What about family
planning in your Government?

Reja Mahendra Pratap: I say that
if we work and succeed in realising a
world federation then there will not
be much expense on the military. - It
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is very clear why we need today so
much military. In my system of
military, the soliders must also work
and produce and then they will be
no burden on us. We are doing of
course wonderful work here. I mean
our Government—our Panditji lectur-
ing here and lecturing theres and eon-
couraging all kinds of people. It is
all very good. But if war comes and
it Delhi is bombed, if Bhakra-Dam is
bombed, what will be the use of lll
these improvements?

So, adopt my programme; that is
the only solution. World should have
one government and all religions
should co-operate to destroy evil
They should fght only against evil.
Religions should not fight amongst
themselves. The food question should
be solved. That is to say, evervy
village should be declared a familsy:
every town should be derlared a
family with respect for elders, love
for children, healthy and strong work-
ing for the joint family. In this way,
we can settle practically evervthing
and we will have no neccssity of
running this system of Government, as
it is run today. I believe our people
will be happy: God will be happv
and future generations will be happv.
it mv system is followed

Shri Damani (Jalore): Since the
beginning of the second Five VYea:
Plan, the Central Government has
introduced new taxation measures
such as wealth tax, expenditure tax
gitt tax, etc. During this time, the
Government has also increased the
rates of taxation. This has been done
to obtain sufficient money to meet the
needx of our second Plan i.e. in order
to achieve the targets fixed for the
second Plan. But due to increase in
expenditure, a major part of it has
been utilised for that and now we
have come tg such a stage vhere
there is verv little scope for increas-
ing anv further taxes. We also find
todav that a diminishing return has
set in.

In 1858-59, the estimate of revenue
was made at Rs. 76799 crores as
against the revised estimate of
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Rs. 728°20 crores, ie., about Rs, 40
crores less. In 108080, the revenue
is estimated at Rs. 76781 crores plus
Rs. 23'35 crorves by way of new tax-
ation, making a total of Rs, 78088
crores. It is doubtful whether the
above amount will be collected, as in
the previous year, the collection was
Rs, 40 crores lesa, As such, we can-
not presume that the budgeted
amount will be collected.

The revised estimate of expenditure
for 1958-58 is Rs. 78818 crores and
for 1958-60, the estimate of expen-
diture is Rs 83818 crores: {e. 51'8
crores more. This amount is equiva-
lent to the ificrease of revenue ex-
pecied from WIS on e basls of
the revised estimate of Rs 728'20
crores and for 1058-58 Rs 780'86
crores te., an increase of Rs. 52-68
crores. So, the estimated increase in
revenue is Rs. 52'68 crores whereas
our expenditure has gone up by
Rs. 51.3 crores. Many hon Mem-
bers have expressed their concern
about the increase in expenditure. It
s true that the work of Government
departments has increased consider-
ably, or four-fold. Naturally, due to
this the increamse in expenditure is
ovound to come. But now we have
come to such a stage that we cannot
afford to spend more, because our
resources are also limited and they
will not permit us to spend more
money on non-development expendi-
ture. Therefore, it is essential for us
{0 take strong economic measures to
reduce  our non-development ex-
penditure.

The most alarming thing is the effi-
ciency of our Government servants,
which is also going down. Tharefore,
1t is essential that action shuld be
taken to increase the eMciency of the
officers and staff so that economy can
be achieved. So, I suggest that some
strong measures should be taken to
improve this. I would say that a 10
per cent cut outright should be made
in all expenses under every head.
1 think this is the appropriate time
when such messures are required to
be taken. Our hon. Minister
js wel]l known for his nistrative
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ability. He is also a man of deter-
mined mind, Therefore, it is not
very difficult for him to take such
strong measures of economy.

This year the hon. Finance Minis-
ter has introduced very vital changes
in the pattern of taxation on the
corporate sector. Many hon. Mem-
bers have spoken in detail about the
new changes suggested. Therefore, I
will not like to take the valuable
time of the House to go again in de-
tail and express my reactifons on.
them. Previously the rate of tax on
compgnies was 51'5 per cent There
was excess dividend tax and wealth
tax on companies. If we take into
account 33 per cent. for wealth tax
on companies and excess dividend
tax, the rate comes to 87 per cent. on
the compeanies.

Now the proposal made in this
budget is 20 per cent. income-tax and
25 per cent. super tax, making a total
of 43 per cent. In this way, there is a
reduction of 12 per cent. in taxstion
on the corporate sector. Against this
previously income-tax credit was
given to shareholders to the tune ot
315 per cent. Against this, the com-
panies get benefit of 12 per cent
arcording to these calculations. Now,
let us see whether this 12 per cent.
reallv goes to them, how far can thev
compencate the 31°8 per cent of the
income-tax credit which was given to
the <harsholders. According to me.
thic cannot compensate the entire 315
per cent. In this regard, many ex-
perts have expressed their views, and
they all say that this is not going to
compensate fully and there will be
some extra tax on shareholders.
Therefore, I think this matter should
be reconsidered and some suitable
adjustment should be made, so that
:h; shareholders are not much affect-

There i3 one point In this connect-
fon and that is that as these share-
holders are corporate shareholders—
the shares stand in the name of the
companies—they have to deduct 25
Per cent, more when the dividends are
distributed to them. When the com-
Pany will distribute the dividends for
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individuals they would deduct 30 per
cent, which will be adjusted at the
time of their assessment. But in the
case of companies the deduction
would be 25 per cent. and it will not
be adjusted because it is a tax. So,
according to me this is going to affect
the investment of big companies in
share holdings.

At present life insurance companies
and other big investors are all in
the form of big companies. Therefore
it is natural that their investment is
going to be affected in this way. 1
think that suitable action should be
taken to avoid double and trible tax-
ation where the investments are in
the shares of other companies. This
will be simplified.

Here, I agree that the assessment is
very easy and comforftable. We have
to collect easy reavenue bv way of
this method but this should be con-
sidered that the investment is not
in any way affected

Another thing that T want to say
is that in the case of charitable trusts
it is going to affect very much. Pre-
viously when super-tax was 20 per
cent. and when credit was declaved,
they used to get the entire refund of
315 per cent. of income-tax on the
dividends that they received. Now in
this case they will not get any re-
fund. So, their income is gomng to be
affected because 45 per cent., tax will
be levied on the companies and they
will not get any refund. Therefore
they are going to be affected. This
matter also should be considered 2nd
suitable action should be taken to
give some relief at this stage.

About arrears of taxation I want
to say a few words. It has been said
in the House several times that there
are Rs. 300 crores of arrears by way
of income-tax. In this connection,
according to my knowledge, at the
time of assessment meny ITOs have
got their targets. They have to make
assessments of their wards to the
tune of a certain figure and so in
order to achieve their target they
make agsessments without much con-
sidering whether the assessee will be
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harassed or whether the case will go
to the tribunals, high courts or to
the Supreme Court. In this way the
assessees are being harassed. I think
that the target should be given for
collections and not only for assess-
ment so that harassment can be
avoided, more litigation can be avoided
and the res! position can be obtained.

In thig figure of Rs. 300 crores !
think three is a huge amount which
is not collectable. This figure is in-
creasing and is constant. So, this
should be considered and in  future
some modifications be made so that
it will be easy for the assessees and
it will be comfortable for the Depart-
ment also.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri Damani: I would like to have
two to three minutes to say some-
thing regarding the textile industry.

Mr. Deputy-Speaker: Normally 1
should now call upon the hon. Minis-
ter to reply But I find that there is
insistence on the part of certain hon.
Members 8o, they must have an
opportunity. If the House agrees and
wants to take out one hour from the
clause-by-clause consideration and put
it here, I have no objection. We have
to adjust out of those IS5 hours which
have been allotted. If that time limit
is adhered to, I think the Government
also would not have any objection,

Shri Dasappa: The idea was to have
two hours extra

Shri Morarji Desai: 1 have no
objection it that is adjusted.

Ch. Ranbir Singh: Time may be
extended to 17 hours.

Shri Khadilkar (Ahmednagar): The
hon. Speaker had swid that as the
debate proceeds, we shall consider.
That was the statement made on the
floor of the House. My suggestion
is .....

Mr. Deputy-Speaker: I do not know
whether the hon. Speaker has said it
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or not, but I said like that. Anyhow,
we will see. For the present we will
devote one hour more to the discus-
sion and then see.

Ch. Ranbir Singh: Two hours.

8hri C. D. Pande: For the present
one hour

Mr. Deputy-Speaker: Shri Dammni
may continue.

Shri D, C. Sharma: Shri Brajeshwar
Prasad has not spoken.

Mr. Deputy-Speaker: He would, also
be accommodated I have his name.

Shri Damani: The textile industry
18 passing through a difficult time.
The textile industry 1s heavily taxed:
excise duty, additional excise duty in
lieu of sales tax, and handloom cess—
due to these taxes, the industry has
suffered much in the last two or three
years At present the condition of
the industry 1s not good In this year,
four more mills have closed. If this
condition continues, I am afraid, many
other mills may come into difficulties
and may have to close down. The
situation should be reviewed in this
regard

I want to submit that there are three
sectors which are producing cloth:
composite mills, handlooms and power
looms. On power looms, there is a
very concessional excise duty. On
handlooms, it is our intention not to
impose any duty. Last year, the pro-
duction of the composite mills has
gone down whereas production in the
handlooms and power looms has gone
up. If this will continue, gradually,
the production of the composite mills
will go down and the production of
the other sectors will increase. This
will bring difficulty to the composite
mills. They should also get a fair
treatment. Therefore, I would sug-
gest that an excise duty on yarn
should be imposed. It will bring Rs. 8
to 10 crores and it will also be an
indirect tax on power looms which
are enjoying so much preferential
treatment. Therefore, this aspect of
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the question should be considered und
suitable action should be taken in this
regard.
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STATEMENT RE: SHOOTING DOWN
OF IAF CANBERRA AIRCRAFT
IN PAKISTAN

Mr. Speaker: The hon, Member may
continue tomorrow The hon. Defence
Mansster.

The Minister of Defence (8hri
Krishng Menon): Mr Speaker, Sir, 1t
may be recalled that on the 1lth of
April last, Government reported to
this House, with regret, the loss of
one Indian Au Force Canberra Aur-
craft and also the circumstances 1n
which that event occurred so far as the
latter were then known to Govern-
ment The House was also promised
a fuller report on the occurrence
when more became known about the
circumstances that led to it and are
otherwise relevant. In pursuance of
that undertaking, and because of the
concern 1n the pubhc mund about this
;nadent and in view of {he arge
number of mis-statements of  facws,
official and otherwite, that conanue
to emanate from Pakistan, Gov-
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ernment 18 now placing before the
House further relevant and known
facts ;

The Pilot and the Navigator, the
sole crew of the shot~-down Aircraft,
who had become casualties us a result
of the incident have now been return-
ed to us They have been hospitahised
While there 18 no reason to think that
they will not fully recover, their pro-
gress 1s slow and the injumes and
shock sustained by them are consider-
able

The House may also recall that I
had mentioned in my earlier statement
that at the very time I was making
1t these officers were on their way
home Pakistan Authorities had earlier
that day promised to return them
and they were scheduled to reach
India that afternoon They did not
however arrive Pakistan authorities
informed Air Headquarters later that
evening that the Airmen would not
be returned as Pakistan Medical
Specialists had advised that the men
were not fit to travel Pakistan autho-
rities, therefore, were not prepared to
take the responsibility for moving
them They also informed our Air
Headquarters that if we wished to
move the Airmen and bring them back
we should send our own Doctor, who
would have to accept full responsi-
bility for whatever might happen In
conseqguence of their being so moved

The House will no doubt feel con-
cerned as the Government do that
these injured men who were accord-
ing to Pakistan Medical Specialists
themselves 1n such a bad way were
bemng subjected at that very time to
interrogation, harassment and threats

Axr Headquarters immediately sent
an Air Force Doctor to Lahore He
was taken by the Pakistan Air Force
to Rawalpindi where he reached at
100 AnM, on the 12th of April The
Doctor decided to bring back the Air-
men forthwith and under his own
care Pakistan authorities, however,
demanded and obtained from our
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Doctor en mssurance in writing that
pe was taking the casualties’uway on
his own responsibility and at our risk
and also In the face of the contrary
advice given by the Pakistan Medieg!
Specialists Our Doctor and the
injured men left Rawalpindi for
Lahore in a Pakistan Aur Force Plane
al about 330 am. From there they
were transhipped iato the Indian Air
Force Plane which brought them to
Dellu at 7 00 Am. They were imme-
chately hospitalised

Forty-eight hours had passed since
they had been shot down The two
officers were rstill suffering from severe
shock, the Pilot moie than the Nawi-
gato1, and they had to be kept in total
quiet and rest The Hospital authori-
ties reported that the Airmen were
found to be suffering irom the follow-
ing 1njuries and effects of ejection
f.om extreme altitude.

(a) bgn Ldr J C Sengupta (3657)
GD (P)

(1) Compound fracture with
Laceration of the right lower
leg (operated on in CMH.
Rawalpmndi)

(1) Fracture left angle (Discover-
ed in MH Delh1)

(1) Severe sprain left knee.
(iv) Fracture right lower arm.

(v) Fracture spine (Discovered in
MH Delh)

(v1) Injuries 10
shoulder
(vu1) Shock and disorientation
(viu) Contusions and Lacerations
(b) Fit Lt S N Rampal (4218)
GD (N)
(1) Fracture right lower leg.
1) Multiple
lacerations
(m) Shock and disonentation.”

The Hospital authorities prohibited
visitors and ordered that the patients
should not be disturbed Interroga~
tion of them by Air Headquariers

pelvis and

contusions and
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wa., therefore, not possmible until the
18th of April Our Air Headquarters,
i accordance with usual procedures,
have interrogated them for brietf
periods at a tume, as permitted by
Doctors, from the i8th Apnl till this
morning

Both the Pilot and the Nawvigstor
have been closely exammned They
have stated categorically and repeated-
ly that their flying over Pakistan terri-
tory was the result of navigational
error

Owing to the extreme importance of
this factor, not only with regard to
this particular incident but to the Air
Force generally in respect of disci-
pline, morale and efficiency, the Air
Force authorities have done the inter-
rogation on this matter with particular
thoroughness and care I shall read
wome of the questions and answers

“Question What was the reason
for your going off track?

Answer My Compass must have
given wrong readings

Question How s 1t that your
ground position indicator con-
firms your position as over
Pathankot?

Answer As 1t was hazy weather,
I could not pin-point myself
vxsuaily. and I had no reason
to doubt the accuracy of my
mnstruments

Question How then do you ex-
plain this error in navigation?

Answer: I overrelied on my navi-
gational aid and could not
verity the accuracy of my
compass by wvisual pin-pomt-
ing and because of the haze”

The pilot has stated that he took off
from Agra on the 10th April at 0845
hours and set his course to Pathankot
expecting to arrive there at 07.40 hrs.
When he crossed the Sutlej, the
weather became hazy and he could not
see the ground He continued fiying,
and a little later, he read his instru-
ment a3 indicating that he was over
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Pathankot The House should be in-
formed, however, that when he
belhieved himself to be over Pathankot,
1t 1s ndbw known, that he was 1n fact
over Pakistan territory Believing as
he did that he was over Pathankot,
he turned his awrcraft slightly to the
left towards his task area which was
25 miles north of Jammu Thergufter,
he flew for ten minutes in that direc-
tion He saw ahead of him two air-
fields close to each other and a town.
Seeing this, he began to feel uncertaun
of his position He felt he must have
drifted off s track and that he was
probably over Pakistan territory, as
he knew there were not two airfields
close to each other in his task area

He decided to check his position,
and, therefore, tried to establish radio
contact with Srinagar He failed to
1ecetve any response  Fearing that he
was over Pakistan territory, he at
once turned right towards India. It
wa. at this point when he turned
Indiaward that he felt a ‘thud’ in lus
plane He saw the red warning Lights
in the plane indicating to him that the
ander-carriage had been hit His
hydraulic pressure gauge had also
dropped to zero Withun moments of
this, the Canberra received a second
and longer burst of fire shaking her
up as a result of which she went com-
pletely out of control The aircraft
oursed down a steep spiral dive and
the Pilot had to order his Nawigator
to eject and did so himself Since,
however, the plane was hurtling down
in a steep dive at the time of ejection,
the Pilot received severe injuries In
his legs and right arm The injunes
to his arm incapacitated him from
manipulating his parachute while
descending, and the injuries to his legs
prevented hum from landing on the
ground in the normal posture He fell
in a gorge and n the fall recetved
further 1njuries

The Navigator, however, was more
tortunate His njuries were fewer
and less severe, bad as they were.
Fortunately, he could manipulate his
parachute, and he landed near a
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‘village The willagers who had seen
also the Pilot descending through the
air and falling farther away, later
brought lum also to the village These
villagers were kind and hospitable.
After some time, they put the Nawi-
gator on a pony and the Pilot on a
charpoy and moved them towards
Rawalpindi This kind of journey did
not, however, improve their condition
When they had travelled about two
miles, an ambulance met them and
both the Airmen were taken to the
Military Hospital, Rawalpwndi

When they reached the Hospital, the
Pilot nad already lost consciousness
The Navigator was in extreme pamn
and was gaven pilis and injections by
Pakistan Hospital authorities Despite
this, he had a restless night The next
day, starting from mid-day he was
interrogated by Pakistan officers
continuously until late in the evening
of the 11th April The Pilot regained
some consciousness by the afternoon
of the 11th Aprili But even then he
was only semi-conscious In fact, at
no time till two or three days ago
was he in any reasonable possession
of his faculties

During the interrogation of both the
awr men, the Pakistan officers concern-
ed appear to have subjected them to
much pressure and harassment. They
appear to have told their vietims that
they were 1n Pakistan and not in India,
that i1t was better for their health 1f
they confessed that they had dehl-
perately violated Palustan territory for
aenal reconnaisance and photography
The Pilot, however, has only hazy
recollecions of the whole of this
period He, however, remembers
people continuously shouting at him,
and a feeling of being threatened ana
harassed He has no recollection what-~
soever of speaking himself or signing
any statement at all as alleged. He
vaguely remembers bping moved a
number of times and of bewng in an
aircraft

The Navigator has stated that he
was separated from the Pilot from the
moment they reached the hospital, and
that the Pakistan officers interrogated
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hum separately and not with the Pllo
He was told that it was no use his
saying he was off track and was over
Pakistan territory owing to faulty
navigation since the Prime Minister
and the Government of India had
already admitted that they had been
sent out on a mission to fly over
Pakastan and to take photographs The
Navigator was further told that his
Pilot had confessed to deliberate vio-
lation of Pakistan territory and that
he would do no good to his health if
he persisted in his story of faulty
navigation and the Canberra going off
track His interrogation came to an
end near abbut the muidnight of the
11th, only when he was totally ex-~
hausted A short time later, however,
Pakistan officers saw the Nawvigator
again and asked hium to sign a paper
which, those officers asserted, contain-
ed no more than what he had said to
them The statement was not read
by him, indeed, he was m such a con-
dition of physical and mental cxhaus-
tion that he could neither read nor
appreciate the contents of anything
read out to im The Pakistan officers
repeatedly assured him that the state-
ment was only to the effect that they
had come over Pakistan territory as
a result of navigational error He was
also told that he had to sign the state-
ment which was a mere formality
which he had to comply with before
he could return to India In his com-
pletely exhausted physical condition
he signed a paper which he was told
said that they had come over Pakistan
because of faulty navigation It s
significant that neither the Pakistan
authorities nor the Pakistan press
have so far said anything about &
statement of the Navigator

Pakistan has referred to a confes-
sion made by the Pilot. Government,
n their answer to a question on the
14th April in this House, expressed
doubts ubout the veracity of the
alleged confession because even at
that timme Covernment were aware
that the Pilot had been badly injured.
He was unconscious most of the
and not in possession of his facyl
He could not, therefors hewy

Hi
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taculties. He could not, therefore,

liave signed anything knowing what
he was doing.

The Pilot under interrogation by us
has repeatedly affirmed that he bas
no recollectioy; whatsoever of saying
anything or signing anything. It
therefore, his signature, or what pur-
ports to be his signature, appesrs on
any paper it cannot be regarded as of
any value.

Government regret to say that
further examination in the hospital
has revealed that the injuries and
shock suffered by these men are more
than originally believed. It now
transpires that the Navigator has aiso
fractured his spine. The effect of the
shock from “the fall from that great
height has been grievous and to some
extent still subsists. Both these air-
men have confirmed that they flew
at a height of 47,500 ft. The height
of the plane given by Pakistan at first
was 50,000 ft. It was later changed
to 45,000 tt. This is no doubt intend-
ed to cover up the fact that at the
height of 50,000 ft. the Canberra
could not have been chased by a
Sabre Jet, but could only have been
shot at by the fighters lying in wait
for her quite deliberately. Even at
45,000 ft. this is the only way it could
have happened. It is absurd to sug-
gest that the Sabre Jets could have
chased the Canberra for over 100
miles and still kept her under their
control.

No warning of any kind by radio or
by firing tracer bullets as alleged by
Pakistan was at all given. Both the
Pilot and the Navigator who have
been very closely questioned by our
Air authorities on this matter are quite
clear on this point. The Pilot was
aszkad:

“Are you positive you did not
receive any waming of any kind
before being shot down?”

to which he has answered:

“Absolutely positive”

1AF. Canberra
Aircraft in Pakistan

The shooting of the plane wag cal-
culated and wanton.

The first indication to the crew
that anything unusual was happening
was not any warning by radio or by
tracer bullets ag claimed by Pakistan,
but the rude shock of a ‘thud’ in the
plane. They became aware of the
attacking planes only after they had
been hit, when after having seen two
air fields on the ground and realised
that they were probably over Pakistan
they had already turned towards
India. Pakistan authorities have ad-
mitted that the Canberra was attack-
ed by more than one Pakistan Fighter
plane. It is, therefore, obvious to the
Ilouse that the Fighters were armed
and the guns loaded contrary to the
practice of Air Force planes in peace
time. The attack on the Canberra
was deliberate, planned and prepared
and was made not to prevent her
from further penetration into Pakis-
tan because she was already turning
India-ward. It is to be noted that
even the Pakistan version of the con-
cocted confession of our pilot contains
no reference to these alleged
warnings.

The House would also be interested
to know that it is the practice to give
all such warnings on a wavelength
accepted for this purpose by all
nations. All stations, civil and mli-
tary 1n every country are tuned to
this wavelength. Such messages
would, therefore, .be received not only
by the warned Aircraft but glso by
all air stations. They should certain-
ly have been heard in Jammu and
Amritsar. No air station anywhere
heard any such message. It must be
clear, therefore, that Pakistan’s claim
in regard to warnings is untrue,

It will be further noted that neither
the Pakistan Air Command nor the
Pakistan Government made any com-
munjcation whatsoever to our Gov-
ernment or to our Air Headquarters
about this incident. This would be
the normal custom between friendly
countries. What is more, they refer-
red to an “unidentified” eircraft, even
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though they claim to have been trail-
ing the Canberra fo1 over a hundied
miles. It was only after our Air
Headquarters got in wouch with Pakis-
tan Air Headquarters the next morn-
ing to seek information, since the
news had come to us through press
and radio reports from Pakistan
sources, that they even mentioned this
incident, to us

In addition to various allegations
ang statements, official or otherwise,
the Pekistan Press has printed a
photostat which purports to be the
photograph of a map giving the flight
of our Canberra as tracked by thewr
radar. This might give the impres-
sion to the layman that the photostat
is a photograph of the track as it
appeared on the radar screen. This is
not and, what is more, cannot be the
case. The photostat i1s a photograph
of merely a map with lines on it
which could be drawn at any time
without any reference whatever to
any radar tracking According to
the photostat which hasg appeared in
the Pakistan Press, our plane entered
Pakistan near Lahore and flew for
about 160 miles in Pakistan territory
According to the facts which have
come to light ag a result of interro-
gation of the Pilot and the Navigater,
the Canberra could have been over
Pakistan territory only less than haif
this distance. It is inconceivable that
a Canberra on a dehberate mission of
reconnaissance and photography, as
alleged, would knowingly expuse
itself even for 80 miles in Pakistan
territory 1o no purpose. If taking
photographs in that area was the
intention, the Canberra could reach
those areas by 3 or 4 minutes flight
across the border. 1 may, however
add for the information of the House
that our Air Force have strict instruc-
tions not to engage themselves in any
missions or exercises which involve
violation of Pakistan or any foreign
territory. 1 have no doubt in my miad
‘nat these instructions are strictly
sbserved,

Several Short Notice Questions in
regard to this incident hewo bDesn
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wabled since the 11th April. Mr.
Speaker, Governmen{ submitted 10
you that the subject matier of these
questions may be dealt with in the
statement which they had undertaken
to make. You were good enough 10
concur.

Most of the issues raised by such
questions have already been covered
by what Government have stated
hatherto including what has been saud
so far today.

There is, however, one issue on
which Members of the House have
sought mformation. It is also a
matter which has been challengeq by
Pakistan, and this ig in regard to
Government's view of the legality of
the conduct of Pakistan in shooting
down the Canberra. With your per-
mussion, therefore, I shall deal with
this matter as fully as I can.

It 1s true there 1s no universally
recogrused and absolute rule of inter-
national law which regulates the
conduct of a Territorial Sovereign it
its air space 1s violated This may oe
well said of most matters relating to
international behaviour. They are
however to be regulated, having due
regard to the general principles ot
law recogmised by civiised nations
Article 38(c) of the Statute of the
International Court of Justice lays
down that that body will apply among
others “general principles of law
recognised by civiised nations”. The
conduct of & Territorial Sovereign 1in
all carcumstances should also be
regulated by his own municipal law,
the multilateral conventions to which
he 13 a party as well as Reason,
Morality and Humanity. These are
all well understood and accepted by
civilised nations today. The practice
of the United States, the United
Kingdom, the Soviet Union, Yugo-
slavia and other ntries in recent
years in respect of intruding Ailreraft
may be examined.

The view held in the United States
1s that all efforts should be made to
have the plane land if it shows detex-
mination to cross over national terr:-
tory. Fighter planes would be under
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orders to withhold firing until it
seemg certain that the intruding plane
wis actually attacking, Such evid-
ence might be the opening of bomb
bay doors or the plane’s taking a flight
attitude indicating a bombing run.
The U.S. Government also expects
the foreign Government to advise
them in advance that in case a US.
plane strayed into their territory
because of mechanical trouble, it
would be fired at.

The United States holds that the
intruding Aircraft should be given
warning, and further, requested or
directed to land. Secondly, it should
be led by the interceptog to an appro-
priate landing fleld or such a landing
field should be pointed. The intrud-
ing Aircraft should be given warning
of the intention to fire. To fire, even
warning shots, at an unarmed Air-
craft in time of peace, wherever such
Aircraft may be, is regarded =as
entirely inadmissible and contrary to
all standards of civilised behaviour.
The flight of such a plane in no way
constitutes a threat to sovereignty.

The United Kingdom regards firing
as justified only to compel compliance
in the case of an Aircraft which has
declined to obey signals requiring it
to land at the nearest aerodrome and
this also only in cases where such Air-
craft has been flying over a “Restrict-
ed” Area so declared and made known
by the Territorial Sovereign before-
hand. In all other cases the United
Kingdom regards the usual method of
protests and enquiry alone as appli-
cable. This is the normal practice of
nationg in peace time.

The Soviet Union regards the resort
to firing as appropriate in cases
where foreign Aircraft after pene-
trating into the air space of the
territorial sovereign refuses to land.
Intrusions aerising from faulty navi-
gation, it is said, “give no cause
whatsoever for confusion with inter-
national frontier violations”, and such
aircraft should not be fired upon.

No right of the territerial sovereign
to initiate an attack is admitted in

Atreraft in Pakistan

cases of deviation by foreign aircraty
of the prescribed corridors.

The Swedish regulations expressly
providg that foreign aircraft should be
sought to be turmed away by warn-
ings, that it shou!d not be fired upon
if it changes its course and seeks to
fly' away. They further provide thatr
if the intruding aircraft commits an
act of violence against targets within
Swedish territory, it shall be met
with force of arms.

Yugoslavia lays down that no un-
armed aircraft should be fired upon,
even if the intrusion is intentional.
It there is non-compliance of instruc-
tions given by the territorial sovereign
to the intruder to land, the proper
procedure, according to Yugoslavia, is
to inform the Foreign Government
concerned and to take action through
appropriate channels,

1t is clear, therefore, that in cases of
intrusions as a result of faulty navi-
gation, intruding planes may not be
fired upon at all. In other cases it
should be communicated in advance
to the foreign country concerned that
any intrusion would be met by fire.
The exemption of application of this
rule, however, in regard to planes
straying into territories due to faulty
navigation is well accepted.

There are no known regulations of
any Pakistan law—I am now refer-
ring to municipal law-—either in
regard to civil or military planes,
which either justifies, much less
prescribes, the conduct which Pakis-
tan has, in fact, resorted to. There
are some provisions in her law in
regard to “prohibited” areas. Thijs is
also referred to in the United King-
dom Regulations. ‘Prohibited” areas
in Pakistan are set out in paragraph 7
of “General Information in connec-
tion with flights to or within Pakistan
by foreign aviators (No. 10 of 1949).”
No part of the territory over which
the Canberra either flew or is even
alleged to have flown is either a pro-
hibited area or anywhere near such
area,

Over and above all these considera-
tions, Mr. Speaker, Pakistan, as a
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Member of the United Nations has
obligationg to observe the provisions
of the Charter. She has an obligation
not to use force except in self-defence
as provided in Article 51 against an
armed attack. Her conduct, there-
fore, considered from any point of
view, is in disregard of the canons,
the principles and practices of inter-
national bebaviour as well as the
Charter of the United Nations. It
also is in total disregard of the
principle of reciprocity in relation to
India.

There is another aspect in regard
to the conduct of Pakistan which is
totally against accepted principles of
international behaviour. This is in
-egard to the treatment to which our
men were subjected. They were not
prisoners of war but citizens of a
friendly and neighbouring country.
Even assuming for argument thal
they were prisoners of war or could
be treated as such, how far does the
conduct of Pakistan conform to ae
law and the practice on the subject?
The Geneva Convention of 1849 which
deals with the treatment of prisoners
of war in Article 17 sets out that
“every prisoner of war, when ques-
tioned on the subject, is bound to give
only his surname, flrst names and
rank, date of birth, and army, regi-
mental, personal or serial number, or
failing this, equivalent information.”
Thus the only additional information
that can be obtained from intruding
personnel is what they may volunteer
themselves. In the present case not
only did our men not volunteer infor-
mation, but were subjected to pres-
sures and intimidation to extort
information which suited the interro-
gators. Even then, the Navigator who
alone remembers what was said is
quite clear on the fact that he inform-
ed them that the plane had strayed
over the skies into Pakistan by faulty
navigation. What happened there-
aftey by way of long interrogation
under threat and pressure and the
misleading  statements and other
technique used to extort statements
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is ggainst the Geneva Convention.
Article 17 again lasys down that “no

or mental torture, por amy
other form of coercion may be infct.
ed on prisoners of war to securs from
them information of any kind what-
eVer. Prisoners of war who refuse
to answer may not be threatened,
InRulted, or exposed to any unpleasant

or disadvantageous treatment of
king.» any

“Prisoners of war who, owing to
thejr physical or mental condition, are
uUngble to state their identity, shall
be handed over to the medical gervice,
The jdentity ~of such prisoners shall
e aprodlished Yy @il possidle means,
subject to the provisions of the pre-
ceding paragraph”. The preceding
fna::zrnph is about the humane treat-

nt.

The House may be somewhat con-
cerned 1f there were any elements of
tryth in the allegations made by Pak-
18tan, that the Canberra displayed a
‘defiant and hostile’ attitude. The
allogation is not onmly fantastic but
totally unrelated to fact. It tells a
story which cannot be true of any un-
armed aircraft. Wherein is the hos-
tile attitude? She carried no
armg or weapons. Is it suggested
that a lone Canberra in broad
day-light was on a bombing mission?
What is more, the Pakistanis them-
sejves admit that the Canberra was on
a steep climb and was shot. No bom-
ber with hostile intentions would be
on a steep climb. Not even Pakistan
cap believe that the Indian Aircraft
Wpyld fly over their skies with such
an intention. It is too ridiculous even
to contradict. The allegation is as
fantastic as untrue.

In their statement of the 1ith of
April, the Government informed the
se of the large number of viola-
tigns across the cease-fire line in Kash-
mjr. Counter allegations have been
Made by Pakistan' that more numerous
violations have been made by us. This
is not correct. Apart from the incl-
dents over the cease-fire line attrl-
buted to Pakistan or to India to which
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specisl considerations apply, such as
the presence of the UN Observer
Corps, Government would like .the
House to be seized of the fact that the
violations by Pakistan of our territory
are both frequent and mumerous. In
the seven-month period between July
1858 and January 19590 the Govern-
ment of India have protested in writ-
ing to Pakistan in regard to 27 ins-
tances of such violations giving them
all the particulars. Each of these
protests has been acknowledged but
no further response has been
mede. In the two-month period
between the 26th January, 1959 and
the 26th March, 1959 there have been
further 21 violations in respect of
which the Government of India have
made written protests to Pakistan.
As aguinst this, Pakistan has com-
plained and protested to us in regard
to three violations of their territory
this year. We have investigated them.
In two cases our aircraft are not con-
cerned at all and the third refers to
ecivil aircraft straying into their Air
space.

The House should also be informed
that in respect of the above-mentioned
violations as many as 3, 4 and 8 Pak-
istan Pighters have been involved at
a time. The intrusions have extend-
ed from such border areas as Sulei-
manki and Husseniwala to distances
far into the interior near Meerut.

During the current month several
violations of an even more sinister
character have taken place. On the
9th of April a Pakistan aircraft pene-
trated 80 miles into Indian territory.
On the 14th a Sabre Jet penetrated
tinto a depth of 100 miles into our
territory. On the same day another
aircraft, also a Fighter penetrated 30
miles within our border. Yesterday,
the 20th April, a Pakistan Aircraft
penetrated some 85 miles into our
territory in the neighbouring district
of Hissar, not far away from Delhi
(Interruption).

Shrl D. C. Sharma (Gurdaspur):
Why was not something done?

LA.F. Canberra
Aircraft in Pakistan
Shrl Krishna Menon: Indian Air.
craft have not resorted to any hostile
action in spite of the provocation in
respect’ of the Canberra.

As reported to the House the Go-
vernment have already made an oral
protest to Pakistan about the Can-
berra incident. With a due sense of
responsibility and having regard to
the _seriousness of the incident Co-
vernment have deliberately refrain-
ed from making any further communi-
cation to Pakistan or taking any other
action in regard to this incident until
the full facts have been investigated
and our airmen interrogated and Par-
liament fully informed. Government
will take all such steps as are legi-
timate and open to them according to
the practice of civilized nations to
secure the cessation of these violations
of our territory and to obtain redress
for the pre-meditated and wanton at-
tack on our aircraft

Shri Khadilkar (Ahmednagar): Sir,
may I put a question?

Mr. Speaker: The hon. Minister
has made an elaborate statement.

Shri Khadilkar: The statement was
in reply to several questions put to
the Minister.

Mr. Speaker: Order, order. I won't
allow. Hon. Members will go through
the statement, and if there is anything
particular I will allow later on. The
House will now stand adjourned.

Some Hom. Members: The stateé-
ment may be circulated.

Mr. Speaker: Oh yes, it will be
circulated.

18-32 hrs.

The Lok Sabha then adjourned tin
Eleven of the Clock on Wednesday.
April 22, 1958|Vaisakha 2. 1881
(Saka).
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ORAL ANSWERS TO Corumns

QUESTIONS 12459-*12507
S.Q. Subject
No.

1933. Technical Bducation
t with
S.S.R. . 12459—61

1933. Foreign scholarshups  12461—63
1934. Zoolopal Survey of

12463—65
193S. Symm ot' enmim
tion . 12465 —69
1936. Pool for Sdenum . 12469
1937. M;dnuﬁm of Earth
oving Equpment
Or:-gdmnee Fac-
tones . 1246074
1938 Grants to Delln Mum-
cipal Corporation 12474-75
1940 LA S. (Specwl)
cruitment Examina-
tion, 1956 . 12475—78
1943. Ferro-chrome plan 12473=32
1942. International Fuance
ration ., 124 0—82
1944. Production of pig 1ron
at Rourkela and
Bhilm 1248285
1945 Indebtedness of Adv-
vasis . 12485—17
1946 Translauon of Hundi
literature into Re-
gional Languages 124%7—39

1947. Bducational Institu.

tions and Industrial

Trade Estabishments 12439 —93
1948. Pubhication of books

in Enghsh . 1249293
1950. Opmum Fwtory

Ghazipur : 12494
1952. National Meullurgxal

leoratory hmlhed-

pur . 12495
1953 Pmpecdnz of ron

ts 1n Balla-

dnh a Japanese

Firm . 12495—97
SN.
NaQ

24. Talks
Tara szh 12497—12501

25. Post-Martuc  Scholar-
ships for Scheduled
Caste Students

26, Kemals Industial Re-
Iatsons Bill

12501—04

12504—07

12710
WRITTEN ANSWERS TO Copumng
QUESTIONS 1350742
SQ. Subject
No,
1939. Delhi Municipal Cor-
939 poration S . . 13s07-08
1943, Jema Masjid, Delhi . 13508
1949. Debu due from Pakis-
. 13508
1981, Blmns Hindu Um-
versity . . . 12500
1984. Enquiry into bresk-
down of water supply

in Defhi . . 13809
195§ Manufacture of trucks

n Ordaance Factories 12§10
1956. Development of won .
ore deposits in Rour-
. . . 12810~11
1957. Ne Fertihzer
t . . 12511

1958. Reo tion of
Dﬂn;lolwe . . 12512
1959 Manufacture of ‘Push-

pak’ Aircraft . . 12§12
Uus
No e
3317. Schools in Della 12§12-13

18, Reorgamsation of

3 Secondary Education

1 Puniab . - lasi3-14
3319 Emoluments of

Government Emp-

loyees . . 12554-15
3320, Bharat Sewak Sama)

Camos in Punjab . 12515
3321, Punjab States Forces 12515~16
3322. Allotment of Iron to

Punsd . . . 12516
3323. Bducational Grant to

Punjab . . 12516
3324. Bharat Sewak Sama

Camp 1n Bombay . 13517
3225 Central Social Welfare

Board Grants to

Trnipura Orgeatsations 12517

26 Shortage of Tmhm

» 1 Delhi. . 13518
3327. Visitors to Viemm

Memonal Hall, Cal-

cutte . . . 13818

3328. Iron sheets quota for
Bombay State . 12SI8~19
. Rifie shooting clubs
3% in Bombay . . 12519
3330. Recruitment of oil
drilling staff . . 13519-20
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WRITTEN ANSWERS TO
QUESTIONS—contd

5.Q. Subject

No.

3331, Social Welfare centres

in Mysore . .

2. PForeign Students in
333 = dr ! !

Government Corpora-
tion’s Deposits in the
State Bank of India

Renort of the Expert
Committee ¢ .

Steel contracts . .

Dismissal and susoen-
ston of Custom Officers

Grants to Voluntary
Organisstions in
Punjab

Bharat Scouts and
Guides .

Priceof steelgoods .
KAdmission to Techni-
cal Institutions .

Educational Develop-
Programme

3333.

3334

3335,
3336

3337

3338

3339.
3340

3341
ment .

Ammonum niteate
plant at Rourkels
Cliassxﬁgr:lioi of Civ-
ilian m
Defence i Ely::l:hlh-
ments . . .
Welfare of Scheduled
Castes and ex-crimi-
nel Tnbesm UP.
Nagas . .
Sangeet Natak Aka-
dam .

.

3342.
3343

3344

3345.
3346

Tncome-tax on Foreign
Traders in India

Archaeological survev
1 Punjab

Welfare Extension
Projects in Madras

Educated unemployment
in Madras .

Aid w0 Educatonal
Institutions in Madras
State .

3347
3348.

1340.
3350

3351,
3352.

Indo-Norwegian Agree-
ment for Avoidance
of double taxatzion

Indian Art Bxhibition
1 Europe

Steel supply to Madras

Scheduled Castes and
Scheduled  Tribes

33s3.

3354.

33ss.
3356.

students in Banarss
Hindu University .

{ DarLy Dzazar )

Corums

12530-21

12521

12821-22

12522
13522-21

12523

12523

12524
12524

12524
125§24=25

12525~26

12526
12526-27
12527
12527-28
125238

12528
12528-29

12529

12529-30

12530

12530-31

12531
12§31-32

12532

WRITTEN ANSWERS TO

QUESTIONS-—contd
$.Q. Subject
No.
3357. World Bank Loan for
Koyna Project
3358. Unions of Assistants
. Pay Scale of Ma:
3359, *uchen .nlpur
3360 Foreign exchange for
projects n U P,
3361  Excise Duty on tabacoo
3362 Financia! assstance to
Karnatak University
3363 rants to M
University . s
3364 Scheduled Castes and
Scheduled Tribes in
Services .
336s  Production of 1iron,
manganese
chrome ore in Pubhc
Sector
3366 Additional increment
to L D Cs. 1n Armed
Forces Headquarters
3367 Coal allotment to
UP.
3368 Ores in Orissa
3369 Night shelters for the
3 homeless 1n Deth:
3370 Ashram Schools
1 Open cast mining of
337 pl:gmtemehncr
3372. Location of o1l re-
finery in Assam
3373 [Educational Advance-
ment of Scheduled
Castes and Scheduled
Tnbes in Union
Terntories
3374 Hostels for Scheduled
Castes and Scheduled
Trnbes students 1n
Uniton Ternitories
3375  Industrial Scrap
3376. S of Wind Power
1n Himachal Pradesh
3377 Welfare of Scheduled

Castes 1n U.P.
3378 Clerks Examination

fo
N

12712,

CorLumns

12533
12533~34

12334

12534~35
12535

12535 36

12536

12536-37

1253~

12537-38

12539
1253941

12542
1254C-41

12541

12541-42

12542

12542
12542-43

12543
1254344

12544

1254445
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OBITUARY REFERENCE

The Speaker made w refe-
rence to the aWEY
of Shri Usha Nath Sen
whowasa member of the
tive Assemhly.

Thereafter Members stood
in sileace for a minute
as & mark of respect.

PAPERS LAID ON THR

TABLE . . .

The following ers were
Isid on the ISe :
@ Aonpy of Audit Rs
Gt S
nndu- Article 151
(!) the Constitution
md annoe Acoounts,

z) A cg,py of Nouﬁelﬁon
¢ No. G.SR. 375,
the 4th April, 1959, under
sub-section (gﬂof Sec-

mentto the Customsand
Central  Excise Duties
Refund (Brand  Rates)
Rules, 1958.

G3)A eg’pyé of Notimda‘m

Act, 1878,
BLECTIONS TO COMMIT-
(1) Shri B.G. Mchta moved
for the election
of Lok Snbhn

Members
t0 be the members of the
committee on Estimates.

{ Dazty Drownye )

CovLomna
13545

1254346

13546-47

13714

: Gt
TO
ax.ﬁxcrrons mcou,
The motion was adoped.

The motion was adopted
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COUNTS COMMITTEE .

Shri Ranga moved the
motion re : association of
Membeue!’ Rajya Slbhl

Committee

Publu: Accounts.

BILL UNDER CONSIDER-
ATION 12548 ~12692

Burther discussion on the
x;onon tgm’conlldu the
inance 1959 oon-
tinued. ?uumion
wnnoteoncluded

STATEMENT BY
MINISTER . 12692—13708

The Minister of Defence
(Shri Krishne Menon)
made s further swmtement

the  shooting
down of an Indian Aw
Force Canberrs Jet by
Pakistan Air Force.
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